3743 Finance and Central

meetings of the Council from the 25tk
of March 1953, till the end of the
session?

(No hon. Member dissented)

Mgr. CHAIRMAN: Permission to re-
matn absent 1s granted.

THE FINANCE BILL, 1953 AND THE
CENTRAL EXCISES AND SALT
(AMENDMENT) BILL, 1953—
continued.

SRl H. N KUNZRU (Uttar Pra-
«desh): Mr. Chawrman, during the
course of the debate on the Finance
Bill several hon Members referred to
the need for economy. One of them
was the hon. Shr1 Hegde who pointed
out the need for 1t in connection with
the defence expenditure which he re-
garded as high No one here thinks
that the defence expenditure 1s low
But when he went on to make the
statement that the defence expenditure
‘was not open to audit by the Comp-
troller and Auditor-General of
India .

Surt K. S. HEGDE' I am sorry I did
not say that. All that I said was that
there was a feeling prevailing in some
sections of the people that they were
not amenable to control

SHrl H N KUNZRU: Well, I will
accept his words and say that if such
a feeing prevails, 1t is not founded
on facts The expenditure of the
Defence Mimistry 1s as much open to
audit by the Comptroller and Auditor-
‘General of India as that of any other
Ministry. In respect however of stores,
no stock has yet been taken. If the
Public Accounts Committee or the
Comptroller and Auditor-General can
devise a suitable method of checking
‘the stores, it will be a desirable thing
and I am sure that the Defence
Ministry will raise no objection to it.
The question of economy, Sir, how-
ever, must be regarded as an impor-
tant one and even if we are unable
‘to reduce our expenditure, it is neces-
sary to see that the funds that are
granted by Parliament are spent for
‘the purposes for which they have been
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granted and that they are used o the
greatest advantage of the country.
From this pomnt of view, Sir, what
1s known as exchequer control, e, the
control over the expenditure of the
funds granteqd by  Parhament 1s of
great importance. The matter has
received the attention of the Public
Accounts Committee and it has made
certain recommendations which I hope
will recewve the serious consideration
of the Finance Ministry.
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The present system, Sir, makes the
audit  department responsible not
merely  for auditing Government
accounts but also for keeping them
and making payments. The Comptrol-
ler and Auditor-General hras strongly
objected to the continuance of thig
system and he hag pointed out that
it 15 anomalous that the auditing
authority should be require) to main-
tain accounts as that places t'.e. Comp-
troller and Auditor-General n a very
embarrassing pos'tion when re Lasg to
audit the account, cempiled Ly his
own officers. It 15 cbvious, S, that
the present system 1s 1ndefensible and
should be changed ag early as possi-
ble. It has been in existence no doubt
for a long time and it may not be pos-
sible for Government to change it all
at once. The Public Accounts Com-
mittee recognises this, but insists that
steps should be taken to bring about
a change in the system though 1t may
be that the completion of the change

may take a few years. The Commuittge
Has said:

“The reform 1s urgently meeded,
apart from the necessity of obedi-
ence to the Const1tut1on, in view of
the expansion of the activities of
Government whick have resulted ;n
eénormous increase of expenditure
not only on the normal administrg-
tion of the country but also on
account of State-trading schemes,
community projects, rehabilitation
schemes and the multi-purpose
river valley schemes and varieus
other schemes in the Five Year
Plan.”

In view of this, Sir, it is necessary
that the State Governments should
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make their own arrangements for the
maintenance of their accounts and that
audit should be separated from
accounts as early as possible.

Another recommendation made by
the Public Accounts Committee at the
instance of the Auditor-General is
that when granis are made to State
Governments, the purposes for which
they are made should be, clearly speci~
fied. The expenditure from the grants
would, in any case, be open to audit
by the Comptroller and Auditor-
General. But it is obvious that the
audit would become easier and more
effective if the audit department knew
the precise purpose for which the
grants were given. I think that this
is a recommendation that can be
carried out without incurring the
slightest expenditure.

Lastly, Sir, the Committee has refer-
red to a very important matter which
has been considered by some Members
of Parliament themselves from time to
time, Government, Sir, have a number
of organisations under their control
which are of a commercial character.
It is obvious that the conduct of com-
mercial organisations is different from
that of the normal activities of
Administration. It may be necessary,
therefore, to find some way of manag-
ing the affairs of the commercial
organisations, which are different from
other administrative departments, but
it should be such as not to diminish
the control of the Comptroller and
Auditor-General over the expenditure
of funds by these organisations. What
the Government have done during the
last few years is to set up bprivate
limited companies for the manage-
ment of their industrial undertakings.
Now, the Comptroller and Auditor-
General points out that this seriously
affects the audit control. A company
set up by Government by an executive
order is not bound to ask the Auditor-

| General to audit its accounts, but even
if it is laid down by the Directors of
the company that the Auditor-General
should be requested  to audit its
accounts the Comptroller and Auditor-
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General will be in an anomalous posi-
tion. He cannot audit the accounis at
the request of a private limited <~m-
pany. Apart from this, even if he
audits the accounts, he can make a re-
port to the company and not to the
Government. The Public Accounts
Committee thinks that there is great
force in these objections and that the
present state of things should be
altered as soon as possible. Before
pointing out the remedy, I may also
mention that the objection of the
Auditor-General to the setting up of
private limited companies applies
equally to the participation of Govern--
ment in companies by making them-
selves responsible for a substantial
share of the capital of the company
or guaranteeing it against loss.
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Pror. G. RANGA (Madras): It is a
matter of policy.

Surr H. N. KUNZRU: My hon.
friend, Mr. Ranga, says that it is a
matter of policy. The Comptroller and
Auditor-General has nothing to do with
the policy of the Government. All
that the Auditor-General is concerned
with is the form that is given to the
management of the commercial organi-
sations. What he wants is that his.
statutory right of auditing all expendi-
ture from funds given by Government
should not be affected in any way by
anything done by Government to
secure the better management of the
trading concerns. The Committee has
therefore suggested that private com-
panies should not be created by execu-
tive action and that if such companies
have to be created, legislation regard-
ing their establistrment should be
passed by Parliament. It also appears
to be of the view that, when Govern=
ment purchase the shares of a com-
pany, it should be given such a form
and it should be set up withr such
legislative authority as to enable the
Comptroller and Auditor-General to
exercise unchecked the functions and
responsibilities with which he is in-
vested by the Constitution. In view
of the Auditor-General’'s desire that,
when Government give grants to &
State, they should specifv learly the
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purposes for which they are given, so
that the task of the auditors may not
be unnecessarily difficult, I should like
to ask what is the exact purpose for
which a grant of Rs, 10 crores has
been made to the Government of
Jammu and Kashmir. I should also
like to know whether the ex<penditure
from this grant will be open to audit
by the Comptroller and Auditor-
General of India. To ask this question,
Sir, is not to doubt the bona fides of
the Jammu and Kashmir Government.
The accounts of all the other States
are audited by the Comptroller and
Auditor-General, and even though the
Jammu and Kashmir State occupies a
special position in this respect, there
is no reason why development expendi-
ture from funds contributed by the
Governnient of India should not be
audited by the Comptroller and
Auditor-General. This will be in the
interests both of the State Govern-
ment and of the Government of India.
We know that the Audit Officers have
been able to point out to Government
from time to time irregularities in the
expenditure of funds and have thus
enabled them to apply the necessary
check before it was too late. The
Jammu and Kashmir State is like any
other State and the officers there may
make mistakes as officers in other
States have done. If irregularities are
brought to light, a great waste of
public money can be stopped, but if
the public does not become aware of
them, there is no possibility of check-
ing them at any stage.

Now, I should like to ask a ques-
tion about the financial position of the
States. Whatever the hopes entertained
by the Government with regard to the
future financial condition of the States,
it is serious enough at present. 1t
appears from the revised estimates for
1952-53 that have recently been
received by the Government of India.
taking ‘A’ and ‘B’ States together,
the deficit was expected to be Rs. 340
lakhs. The position with regard to the
balances appears to be even more
serious. Many States have minus
. balances. For instance, the State of
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Bombay has a minus balance of

Rs. 879 crores. Madras has a minus
balance of Rs. 5'57 crores. Taking ‘A’
and ‘B’ States together, there is a ,
minus balance of Rs. 17°88 crores, i.e.
nearly Rs. 18 crores.

Pror. G. RANGA: Are they borrow-
ing or what?

SHr1 B. C. GHOSE (West Bengal):
Revenue deficit.

SHr1 H. N. KUNZRU: There is a
revenue deficit. The closing balances
have been drawn upon to such an
extent that the net result, taking all
the States together, is that there is a
minus balance of about Rs. 18 crores. .
If we take the figures for 1953-54, i.e.
the Budget figures, they disclose even
a more serious state of things. The
deficit on revenue account, for botir
‘A’ and ‘B’ States, will amount to
Rs. 15°75 crores. There will be a minus
cash balance of Rs. 24-62 crores. This
discloses a serious state of things and
I should like to know whether the
financial position of some of the States
is due to temporary causes or to
causes which are likely to 'ast. If
they are likely to last, what steps do
the Government of India propose to
remedy the present highly unsatis-
factory state of things? It is obvious
that if this state of things continues
much longer, many of the States will
become bankrupt. I should also like to
know what those States are doing that
have minus cash balances. I know that
the Government of India have recently
given a grant to Madras. I think that
was what was stated in the other
House a few days ago but are they
giving grants to all these States o
enable them to cover the deficits in
their closing balances? If not. how do
these Stoteos  nropose to meet their
liabilities? If they have not received

money, have they borrowed money

from banks? /

Surr RAJAGOPAL NAIDU (Mad-

ras): Madras wants only for relief
measures.
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SHRI H. N. KUNZRU: What steps
have they taken to meet these over-
~drafts. I hope that we shall be given
full information on this point because
we are as much interested in the
solvency and indeed, the financial
prosperity of the States as in that of
the Government of India.

I should now like to" say a word or
fwo about two important matters viz..
the U.P.S.C. and the University Grants
Commission. The U.P.S.C. submitted
+its report for 1950-51 long ago. It made
certain recommendations for the re-
moval of the limitation on its func-
tions but we don't yet know the
-decision of the Government with re-
-gard to that. Under article 320, the
President can make regulations gpeci-
fying posts or classes of posts to which
appointments may be made without
-consultation with the U.P.S.C. Now no
new regulations have been made under
the Constitution. But under artical 372,
“the old rules made under the Govern-
ment of India Act, 1935 continue in
“Force. Under these rules a fairly large
number of posts hrave been withdrawn
frcm the purview of the UP.S.C. and
-the question is whether it is desirable
in the existing state of things that the
old restriction should continue. Two
points must be considered in this con-
nectien. One is the complete removal
of all restrictions and the second is
the reduction in the number of posts
to which appointmenis can be made
otherwise than after consultation with
the Commission, I don’t know what
recommendations the U.P.S.C. have
made with regard to™ this matter but
[ know from the report of the Com-
‘mission that it has made recommen-
dations on this subject. I should like
to know why Government has come to
no decision on this subject during the
last 18 monthg or more.

There is another subject of great
Importance to which the Commission
‘has drawn the attention of Parliament.
At present temporary appointments
for periods not exceeding one year
«can be made by the various Ministries
without the approval of the Commis-
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sion. The Commission says:
“This provision has been indis-

criminately invoked by the Minis-
tries. In many cases the Ministries’
nominees have been kept in office for
periods far in excess of one year
without any reference to the Com-
mission.”

Again, Sir, the Commission poim#s out
that people who are appointed im the
first instance for one year but who
are kept on for long periods have an
undue advantage over other competi-
tors when Government decide to make
the post permanent and make suitable
recruitment for it through the U.P.S.C.
As the House knows, this particular
provision has been subjected to strong
criticism in the other House. $till it
continues. The Commission recom~
mends and I think rightly recommends,.
that it should be done away with.
There seems to be no reason why i:
should be maintained. If a man has to
be appointed for a period of one year,
thre approval of the Commission can
be easily obtained. If it is a matter of
urgency, the Commission can be asked
to attend to it sooner than they would
in the regular course of their business.

Lastly, it is necessary to refer to
those cases where Government of India
have not accepted the advice of the
U.P.S.C. Government are under no
statutory obligation to accept the Com-
mission’s view. But it is laid down in
the Constitution that in cases of ron-
acceptance of the recommendations of
the Commission, the President should
inform Parliament of the reascns for
non-acceptance, The number of cozes
in which difference of opinion nas
arisen between the Commissiom and
the Government are few but they are
of a very important character. Gov-
ernment have not always accepted the
recommendation of the Commission
even in disciplinary cases. As an in-
stance, I shall mention a case of an
officer from West Bengal who while on
deputation with the Government of
India, drew house rent allowance with-
out paying any rent. When this irregu- .
larity came to light, the Commission
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recommended that this officer should
be reverted to the post which he pre-
viously held and that two increments
should be withhreld in his salary with
cumulative eftect. The Bengal Govern-
ment, however, took the view that the
reversion of the officer to his previous
post would be enough, though the
Government of India agreed with the
{ommission, on the ground that a con-
vention had been established that in
these matters the view of the lending
Government is generally accepted.
They did not consider it necessary to
pursue the matter any further. Sir,
these are matters of great importance.
"They have a great effect on the charac-
ter and morale of the, public services
and it is necessary, therefore, for us to
know as soon as possible, the decision
of the Government on the recommen-
dations made by the UP.S.C. at least
eighteen months ago.

Sir, in the end, I should like to moke
a few observations with regard to tlwe
University Grants Commission. The
sGovernment of India propose to under-
take legislation to control standards of
teaching in the Indian Universities It
appears from the proceedings of the
conference convened by the Govern-
ment of India to consider this subject
that the Bill was strongly opposed both
by the vice-chancellors and the repre-
sentatives of the States. I hope that
the views expressed by these two sets
of representatives will carry weignt
with the Government of India; but I
should definitely like to know what is
the decision that they have come to
in this respect. Have they wisely
decided to drop the Bill or do they
mean to insist on passing the legis-
lation on which, judging from the
Education Minister’s speech, the Gov-
ernment of India had set its heart?
The future of the universities is in-
volved in a proper decision on this
matter and I earnestly hope that the
Government of India will take no steps
which would in any way affect the
academic autonomy of the universities
on which your Commission, Sir, rightly
laid so much stress. The conference
pointed out that the control that the
Government of India wanted to exer-
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cise could be exercised through the
University Grants Commission, an
advice which will be regarded as
absolutely sane by those who have any
experience of the working of the uni-
versities and who understand the value
of the academic independence of lhese
institutions, It is clear, therefore, that
if that recommendation of the confer-
ence is accepted, the functicns of the
University Grants Commission will be-
come even more onerous than those
which the University Education Com-
mission proposed to lay on it. The
University Commission’s recommenda-
tions 1mplied that the University
Grants Commission will bring its meral
influence to bear on academic Jues-
tions so as to raise the standard of
teaching in the universities and to pre-
vent the waste of money on account
of duplication of subjects of higher
teaching and research in the various
universities. This has been made ex-
plicit by the conference. It is taere-
fore, all the more necessary and it is
all the more important that the -ecom-
mendations of the University Cominis-
sion with regard to the composition
and powers of the University Grants
Commission should be accepted by the
Government of India. The Notification
issued by the Government of India on
this subject, however, shows that trey
have not accepted in full the recom-
mendations of that Commission. 71he
Commission made two important sug-
gestions with regard to the composition
and powers of the Grants Commission.
It said that there should be five non-
officials and two officials on it. *lrat imy
any case the Chairman should be a
non-official and that the distribution
of the funds earmarked by Govern-
ment for the development of Pigher
studies and research in the universi-
ties should Dbe distributed bv the
Grants Commission in accordance witk
its views on the needs of the various
universities. It seems to me ‘hat in
bothh matters the Government have
departed from the recommendations of
the Commission. One of the functions
of the Grants Commission will be to
advise the Government on the alloca-
tion of grants needed from public
funds, to the Central Universities. This..
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I think, shows that the Government
still want to keep the power oi dis-
tribution of grant, of deciding what
sums should be given to each univer-
sity, in their own hands. As recgards
the Chairman, the Government say:
the Chairman shall be a whole-time
officer appointed by the Goverument
of India. Tnis is the view of the Uni-
versity Education Commission also.
But the sting lies in the fact that the
Government of India have not made it
clear that the Chairman will be a non-
official, as desired by the University
Education Commission. I should like
to know the intentions of the Guvern-
ment with regard to this matter. The
University Education Commission, in
view of the importance of the func-
tions of the Grants Commission, re-
commended that the members of the
Commission should, broadly speaking,
be in the same position as the members
of the U.P.S.C. and that atter ihe comn-
pletion of their tenure of office, they
should not be eligible for service under
any university. Now, this being the
importance which the University Edu-
cation Commission rightly attached to
the functions of the University Grants
Cominission, I think Government owe
it to us to make it clear whether ihey
propose in accordance with the Uni-
versity Education Commission, to
appoint only a non-official as the Chair-
man of the Grants Commission. Tiis
is a matter of far-reaching importance
and the universities attach consider-
able importance to it. It is only through
the proper working of the University
Grants Commission that the universi-
ties in Great Britain have been pro-
vided with funds to an increasing
extent, and have been able to secure
advice on important academic matters.

Our Grants Commission should.
therefore, function on the lines on
which the British University Grants
Commission is functioning. For, it is
only in that way that we ran raise
the standards of the Universities and
bring about the necessary co-ordina-
tion between them.

Mgr. CHATRMAN: I have here a long
list of speakers. I allotted three days
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for the discussion of this matter. We
have had a general discussion on the
President’s Address, a general discus-
sion on the Appropriation Bill, a
general discussion on the Budget and.
we are now having another general
discussion on the Finance Bill.
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SHRI B. C, GHOSE: But, no Demands.
for Grants, Sir.

Mr. CHAIRMAN: Yes, yes; what I
say is that mostly the same ground
is being traversed again and again. I
have nearly 25 speakers in my list and
it will not be possible for us to go on
extending the discussion much longer.
We have to finish it today. If it is
your desire that more Members should
be given opportunities to speak then
you have to meet in the afternoon.

Pror. G. RANGA: I think we had
better meet.

MR. CHAIRMAN: I am putting it to
you.

SomME Hox. MEMBERS: No. no.

Dr. P. C. MITRA (Bihar): It is only
repetition.

MRr. CHAIRMAN: I have ,a.d that,.
but you want to repeat yourself. What
can I do?

Pror. RANGA: The Ministers alsc.
have to give a reply.

Mgr. CHAIRMAN: I cannot help it.
Those who are for an adjournment—
not now but at 1-15—for an afterrn.on
session may raise their hands.

(Some hon. Members raised their
hands)

That means that there is no session
in the afternoon and you will have to-
be content with ten minutes, not more
and at a quarter to twelve I shzall ask
the Minister to reply.

SHrr K. B. LALL (Bihar): May I
say, Sir, that those who have raised
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their hands against an afternoon ses-
sion are those who have already
spoken?

Mgr. CHAIRMAN: What he says is
that those who had already had an
opportunity of speaking are in favour
of closing the meeting at 1-15. So,
the vote must be iaken among the
neutrals but, I must say in fairness
to Dr. Kunzru that even though he
spoke, he said that he wanted an
afternoon sessiom.

Pror. G. RANGA: I have raised my
hand for amn afternoon scssion.

Surt S. N. MAZUMDAR (West
Bengal): I have a submission to
make, Sir. If the Ministers are to
rcply today, it will be better if the
Members of the Congress Party do
inot put up more number of speakers
from their side.

Pror. G. RANGA: That is the most
irmortant point, Sir.

Suri1 H. P. SAKSENA  (Uttar
Pradesh): May I know, Sir, whether
you are going te call me next to
speak?

Pror¥. G. RANGA: We would like as
many of the Ministers to reply as there
‘were points raised.

MRr. CHAIRMAN: The Minister of
Planning is prepared to speak and
‘there are other Ministers also.

Pror. G. RANGA. That is why I
say that the time at our disposal
would not be enough.

Mr. CHAIRMAN: Ten minutes
‘hereafter and I suppose, in view of
the general feeling, you have to meet
in the afternoon at 4 o’clock.

Dr. P. C. MITRA: The Chair’s
decision cannot be twice.
Mgr. CHAIRMAN: It does not

matter. Sit down. I can go back on
my previous suggestion. Shrimati
Maya Devi Chettry.

Tue = DEPUTY MINISTER FoR
FINANCE (SErr M. C. SHAH): May
I know from four up to what time?
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Mgr. CHAIRMAN: From 4 to 7; you
will be called upon to reply at 5-36
P.M.

| MRr. DEPUTY-CHAIRMAN in the Chair.j

SuriMaTs MAYA DEVI CHETTRY
(West Bengal):

Sradt war @ oW (v
Fmer) @ IATSAN WEIEH, 36 HEAd
faer (Finance Bill) ot AW =
¥ qETH ATAIIAT &1 &Y & A FAaer
qrAraAr AT Y ag W [ AR ¥ @
THT & FfFT AT /AT R I TE @
qrgzg (points) ST G2 FE § I
ooft 7% wrfas 779 (hon. Mem-
bers) grr grsw (House) #Y F1X
7 Al A ¢ gfad S F A | aAm
¥ fad @y gf ¢ | # sarar g off
A5 v wEd AT A frre &
q"@f@mmmmﬁgl
10 a.nm.

TEATATA A T AT E T IY
& fo WTCT W T |iaEad (eX-Services
men ) & faa s Tree AR s
=W (post war reconstruction
scheme ) & o7 F¥ g1 &7 & 48 fpaat
st & miraw g e ! 99,
GTT |, IAT AT H, WIS H, FIETE
#, arad ¥, 7RI A, GYR { O grEA-
FI FHT TG q F19 g1 W 8 >
Fe G WX ATETH F1 e feAr W|v
T gz a9 g & 5 S e Ak
wraTe § v gfag 99 9E1 @ Wie
e @mad S foge (recruit)
gX & g arfiferT # g § W% q@i ¥
fere T T I E | agf TR 3F 99
uF giawad F fag st agi ¥ foge
g g o fer awr ¥ afwaa g
gix  fordedz  (resettlement])
¥ fod 15 ame A8l 8 | 9y frgad
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Sew § fowde 1 awe & od

TEH I q W Fer qOlEd

Tl AW g & fw foge 9 a1 s
F AEH A FOF T AT & v q@r
T wiawaw 7 fdewe & fog e
(centre) =t famr = fF SHF
FAT i3 fFaT AR g AR WATA A
g1 | d ATEr @ F WX 2T A
fererar ferar 2707 81 74 § S iy 7%
g #r feEr Agr fwar g
q d Wew ¥ FE AT AT A 7
s % ot 3 Piverie & fort
gE @ | AR e gHT § WK F1edl-
&< (colonies) =g o+t & I&T ag
e AW s @ Wik ag
F T FAEET T LT T ARG g
Fifr§ w3 foR g™ g a1 oy
grag fr o9 gz & fiefrer (release)
&1 & FEFT O q1 IS TG AE
FT FRIEET ENT | 59 F TS/ AT g
qraf@r AL 9T QA G FT
AT § W WIT G F G FT AT
T 2 fert e s 3% 3 ferdt
T % FL AW E a1 I F A1 F A
g7 3% wea Wiz &1 & agEe
7 AT g &1 AT FAT |

go dte (U.P.) # uF sfewdq
¥ fag arysstgyw €= (Bapu In-
dustrial Home) =& T & 9 599
T gfagdT & fad awmes £ 399
wit g% o fassr (widows),
asfrnt i feagt oY sy #3647 v
IFFT Ha @ gF giawan F1 fera
F1 A A &1 ¥ T AT T
far s 2 1 =g wrava sy % go fYo §
T AT AW KT FE @1 ;T gy
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g AR ¥g ST oF § A9 & qmiew W
AN FT FAT a7 w1 femr ww X
oA Jo 9o ¥ HHg SUTT
ez ey # gar & A1 iEyT
& T 7 et fore g a9y @
BT 5 AW Y ¥Ar a5 AW
TR AT W W AR a7 e
(stipend) qFeaAR forewmE e
gfea W@ 91 IEH T FT AT A0S
T AT T TG T & FE T I
faq foe €9 € 4 99 s T
g fF Maye ¥ foregr & zafea
a3 e FT WS § AT 9T AQ & Av
ST feaat T arer av=t & forg 18
T A7 EET T FAT S0 AHTAR G )
€T TATHE ST W T9T @ E 9uH
I SV #T DT I Fg FL T F AT
fo g7 Al FafgrR Y g g a =
AT &7 FRATS Tl q@T AT & b
i ® oo w0 fv e
WTH TGN THAE 7 &9 9 @
TET TCET UE aiaaem & fert wi)
To41 &1 qU AEFR 7o 1 o dro
# Ty ssfeza i ur avy Frew efe-
qq &, T ey am & vay afagad
Ffd oraem § TS TET
AN FT T G0 &7 § ag &7 fHe
& fopar s
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ESAUCIRIE UL I A LR ST
Zrgeedr  (ftea industry) & fawg
{3 A= fa & S et g A
3T & e ¥/ St wafaw (aisis)
I TET & SqE TR A G AGT FAT TAT |+
wmfa 4 = faua § 9rer F2ar =l
g1 & eE) W gaw g e
TN TN FHy T F NI &
T qET 9 T Y § Wk dwe

-—
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w13 A1 W (revenuc) X |

wadaz FY fye g & afFT o9 o
Fefaq =0 9 97T @Y ¥ IEH AH
wAAHE F frare g fFar 2 1 R T
Fgft g fF S & (tax) W,
U AN W ST TATHE T F R,
g wafaw & @9 7 g3 @ ¥ fom
*YsT Fw w7 3 A oA o R
§T A% T FATEETY AT A qRA
g1 fFa f éw  (gardens) =@
T FEAT IS GG E AR IT A A
o /T AT A FoA A FA G 3
7T AT SFTT ZY 19 & AT 7wy
Hfgsr frafg 787 FTT WE AR
IT A FT W AR Fw fewqm F
fod @z adae W B TE @A G
e @Y ¢ fom® g7 @t & JEme
T | gafed §g«t madRz (Central
Governmen:) § % ag w9
TRV g FF a8 &1 T & IR e I
FART & o A IEW WA RE
AT GEA qiiw TF ANGU B FH
fad g% | oY 399 @ T w0 W E
TR FA T FE I T AR HIAT G2
FT HCEAT T *ZT AT qHT A ST S
T T E 9 GA AL G0 AL a7
E7E ) g An af 7% ST g &
frg ok @ & a9 gaer wwar
AT FLQ § AT 9 A
(experiment) ¥ Tar aal #%
W) g T ag & <=l o gt @
AR Jga fadi & =0 v & Igw
o7 WIS AT qE 7 A1 Ag gurE
®F & 9T GO AR TAAA FT WY
A ST FT G0 LA A FF AT
ggian 912 faq ¥ faq, qeamedr
(permanently) «& afes 913 famr
¥ faq wrsfom 1 gem & fag a9

{
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drgan # & My T ITeN )y
Ty w9 faa st Wit 5 e A, FEAA
TIAHE F TIAT 2 )

376C

H ErSE &7 HI SUTST GAF AGT &7
T § FfE aga § e a1 § )
g sgar  Fg TR A faw &
T (support) 7T g § 471 §1
[For English translation, see Ap

pendix IV, Annexure No. 127.]
SHRIMATL ANGELINA TIGA (Bihar):

st gafear fam (fage) -
AT qEeqt f1 AW & fqar '@
¥ ¥ %18 3 feqdenz (Depart-
ment) 7 =TT FEA WX z@iE
st agt e fam oGt a T gu g d
nqT At wrea fafrdt (Fanance
Ministry) & @mq v@a g 1 w0 )
e Td wread fafmd F @wa @
qiht § fomw f& deadfe oo
qgr & TEA &1 |

TEAT AT T HA  FeAAT & 98 LT
& Fearyr few & faww @ w@r R0
gg HeTor fawam & ufgast #1 fFaf)
TR FT Wieqren wg faar mar & | uw
wfgen #1 s@ ag W e fv Foaw
faamr v wfgamst & 98T & 4, o¥q
IFIT & I aVEATET WA a7 IGH
7g S AT ff IR & 91§ %
FY FHr T AT aWg T TG @ AT
T g | R g fafaa afgenat
F1FTO AT & TIAC AT FuT AgAY
¥ 39S gEEl & g7 FIR W g
e o gk WA H M T F TS
f gw A fommi § ) zafau sreaw
faffe aga & A0 T AT & &
fafaa afgemn §1 = F1w0 § s
T R zE%F feg wve feoy s )

t
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O araad 29 ey (cot-

tage industry) ¥ T & oo
argE Fgft @ 1 greee o (Tri-
bal area) # @ HFT T
FAAF F@YE | T T F
T Faate IR F T & 1 & AW HIAT
T FA 44, FA¢ fF 70 ¥ A0
T T, AT AT FE TFC HT AS
FATAT H L AG & F (F F F AT
9T FIIE | AN A BET AR 7
@ a9 & fau, faa% fag o0 o
fedy a4 ofegw agy fear, S9 &F0 &
ZETATA FCA 9T 377 FAATAT @Y
TR THR g METTe 98 W
T H1 @7 & I 3T MY 79 @
&T FT A fAITI0T | 7T 377 F faan
TAT AT AF TEET &% g I A6
T{F AW GGT TG FAT GHT | FFAT
T AT AN FFATNIE NI
AT TFR & A 3qw e g o
feag dar Fodd | 993 oA
WY § @ I A F HIT e
qET & AR qmr fRar S g0 W
AR A TFR B AI@ AT I
wfed frad 6 ST F13 greed)
E A Al

I GT W W JATE HIAT §IT
U FA§ ITH! g g7 a1 fan
AT Y | AIET FILEH A1 T SAA
T 1fga f 37 gl &t g9 9 qH
9% fa% foay f5 ag o w19 wiaea
7 qogr I § FT F A TQT FaT
FY guaar & wer ofgaw & foro fae
TR | TEF qF AT G FERCHT
SO g/ A W fgqrar & fF '
ofwr (rucal arca) # agd T
g7 zhfqar g) & & fomdr B agr 7
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TOF 9T FET A WAL T H
T F{G Qo0 HIX LYo HTIHT AT F
9 T AT gy &, fewsr s
T WT AR AT AT T Fq7 0T g,
TE R AW AT ITOE U AT AW
Thfaar 44 § | FE A< 48 2T T
2 fF Zrzaa Ateay w1 o gedt FTaw
U 53 gu sEfqEt w1 awer F3AT
TEATE | TATHAL F WA & TgT TS
FAAT FT A WK FFTAT TE4qT § WY
ST FG WY AYST A1 ¥°7 AR G S
AR F qE T 2 SHAT § AR AR
THA S AT | THY AT FT AT
aga gl gfaa e | F T AT
T ATAT F T WL G J1S I7 FTe F
T3 TIA & T4 SEl H FIST§ AW &1
st W 33 § forad f5 Fgr A a0
ST FT AT AFATT GHT FAT |
FLFTLHRT T8 T g s 37 Iifes
qife agr i I9AT FT FSE LGN AT
TF AT G A qgr 9 bt gE #
g g s TEA AR g F IE
q@rs, Sfq +X W & fwst | F
AR TG AGT | TWA FG AT FwaT
Tga gfag & o TERAARTW
H1 TFA FT H15 WY TE=G 300 T 7Y
forar g = f a<FR F1 5@ favg
¥ 3¢ a7 foar s qFE )
Zreaw s &7 fagw @ 9= e
23 77 ¥y F1¢ faiy sev F R AR
¥ g frarmar & qgfy SEF AW
WHH AL A AT AW
TR ARTE 1% ®IT I= faen i
e & o g €Y §9 € W WA
F ALY THIGF A A ol T
7 STeTEA ey feam st g 8 1 F
¥ aga & frwrn § arEw ofar &

| # g ey e | E
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g & 5 wg % Fag fer fawm 7
AT gXY F AT T AN F1ATAR AL
Ziar A A F1 AFA I & At E AR
Fq 7g fearz @ st & e qrgaar (0r
Irg 7Y, 7Y A1 7w AAF TR E
7 g A qg wraTr & R aeaT
fawrmt 7 ww fagrd sad Trgaw @l
& WA afer o fawy fe o=
wrfe #Y W safy Fres ) agA ®
SFfFs =1 (technical schools)
¥ @gsr #1 faw  (taining)
Har @ Hfra a7 Fagar w
oy 77z w1 FSEr +27 fosar &)
A gOFR A 75 adar 2 fr ameA
ufear ¥ &1 EF W AR ¥ oAwAea
el 7 forear ggw 77 @ F gEA
TAE (ZF s =ifgq | gFgw 7 @A
Fomr 2 5 9 aw ¥ a9F Aqay
foar #v% =g ¥ = A F AW
TYT I WIFY fo6vd 1 g7 "oy
[HTT F1 oq77 37 ATgq fF Iy
qdy 3fan fas

afFr 17 AT aFFEATE AR}
frame ¥ agy @A g foad armaw
T F19 wIA F 1 F fam 9T afoan
FAEHAT TT F 97 AU ¥
foury #77 F fAov S d | 39 A0
F wF w1 & a@afeat § g e &
Fordrr Y gE & | TAFT T T I
A FT FIH qrAAU FT Graqr
o1 T3A § W wHE Tm
ST T 1 o B 1 - g
afau A FEF T g @ v
T 0 wgd F fov Sy fE g £y
et § @A E, T 9FA qA0 A
oy feur 919 ) TEE W @Y o@w
IAF = F1 foww 3 F A et
FT W w7377 Bpar arr fgg | g ad
30 CSD.
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%7 9fgsz mgg & vgg (Address)
F AIGC T HIT WY F T37 F7 41,
TR AT | HOF AT TFATE | T AR
¥ HIH YA AT AT FLATZ

[For English translation,
pendix 1V, Annexure No. 128.]

Tee MINISTER ror PLANNING &
IRRIGATION anp POWER (SHrI
GuLzaral.  Nanpa): Mr.  Deputy
Chairman, I rise to deal briefly with
some remarks and references made
in the course of speeches here, which
have a bearing on the work of the
Ministry of Irrigation and Power.
Most of the things, around which con-
troversy has been raging, occurred
not recently—not in 1953, or in 1952.
The two or three cases which have
attracted such wide attention occurred
towards the end of 1930 or just in the
month of January, 1951. Sir, why do
I stress this fact? Not from any per-
sonal point of view. It is from the
national standpoint that I stress it.
People should know if any lapses or
mistakes occur anywhere in the Ad-
ministration. They should know also
what action we are taking with regard
to the wrong-doers, those who misbe-
have; they should know what preven-
tive and remedial action has been
taken. They should also be informed as
to what has been happening since the
time of those regretful occurrences—
have things improved; have they been
steadily getting better? Are they
satisfactory now? Without that it will
be an incomplete picture before the
people.
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see Ap-

Sir, in this case, the Hirakud pro-
ject was started in a time of rush.
There was a period of mismanage-
ment, but as soon as possible, as soon
as things came to notice, action was
taken from time to time and every
effort was made to bring things to a
state of efficiency and this succeeded
1 in a very large measure. Sir, when

the people know that in the Hirakud
project irregularities occurred, they
will certainly be anxious; they will
be concerned. But when they know
that appropriate action was taken,
I they will be relieved, and when they
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«1)] further know that fortunately
because the things occurred at a very
early stage of the project, therefore
much damage has not been done, they
will feel more relief Stores had been
purchased from the Disposals; pre-
hminary works had heen done, build-
mgs had been constructed, some work
had been started, but yet a great
deal—much the larger part-—-was yet
to be done Therefore that experience
came handy and stood us in good
stead We took advantage of 1t and
made all the necessary changes and
improvements Sir, when I say that
the extent of the damage 1s not much,
let me not be misunderstood 1 do
not want to see a vestige of corrup-
tion We shall have 1nefficiency no-
where 1 the Admmstration This
countiy cannot afford either ineffici-
ency ot corruption o1 anything which
will make for less than the best use
of our resources The pomt 1s, Sir,
that there can be overdomng of this
thing and we might possibly defeat
the very object we have in view We
want to enthuse the people and we
want to get their co-operation at every
stage, we do not want to discourage
them needlessly Not to tell them that
though certain things happened two
or three years ago conditions have
improved greatly, and the same
Administration has brought them up
to a state of efficiencv, 1s reallv damp-

mg themwr spuit

Sart C G K REDDY (Mysore)
Sir, to what period does the Report
of the Public Accounts Committee
refer?

Surr GULZARILAL NANDA  Sir
let him have a lLttle patience I am
coming to that I will deal with the
dates

This 1s one thing But more impor
tant still than that 1s that if effictency
is to be achieved, if works have to be
done with economy, if good progress
1s to be made who 1s to do the work?
It 1s those people, those engineers and
others who are working on the spot,
and as could be judged from the
numercus hewspaper cuttings that [
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have got here, if it 15 made to appear
as 1if everything 1s dark without any
distinction as to the time—the appear-
ance 18 that things are happening
now—and that it 1s a totally hopeless
state of affairs, 1t 1s not fair. Now
these people, engineers and others, 1iff
the large bulk of them who are work-
mg under hard conditions and on
whose sense of patriotism and good-
will will depend the success of the
project, i1f they feel that there i1s no
distinction at all between the good and
the bad, certainly we won’t get
results And what are the results
that we are aiming at” Well, we want
to see—1t 1s my ambition—that we
raise the work in that project to that
level of efficiency, more than normal
effictency, more than normal honesty,
<o that whatever we have lost will be
moie than made up. For that condi-
tions have to be created, and I have
been striving to work for those condi-
tions We are defeating the very
object when we go about painting
ceverything m lurid colours and creat-
ing a sense of frustration among those
who are trying to do well by the
country
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Sir, I took charge and immediatelv
I was faced with the Report of the
Estimates Committee Then I pro-
mised the House that I will look into
everything, take action and that I
will report At that stage a Com-
mittee had been appointed It was a
Committee consisting of the Road
Development Adviser and Joint Secre-
tary to the Government of India,
Ministry of Transport, an Accountant
General and the Chief Engineer,
Roads and Buldings Department,
Orssa and this Committee had among
its terms of reference

Surr S MAHANTY (Orissa)
Mr Bennett?

Is 1t

SHRI GULZARILAL NANDA:- Yes.

AN Hon MEMBER
other names?

What are the

SHrRT GULZARILAL NANDA: I am
not concerned with the names
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Sut K S HEGDE (Madias)
Names are of some mmportance

Surt GULZARILAL NANDA- All
right They are McKelvie, Padhi and
Bennett

SR S MAHANTY- With your kind
permission, Sir, may I know 1if the
minute of dissent of Mr Padhi 1s also
included in that Report?

Surr GULZARILAL NANDA No
Report has been placed on the Table
of the House I am only referring to
the terms of reference and to the con-
stitution of the Committee which has

been asked to report regarding
various matters mcluding efficiency
or otherwise and the arrangements

hitherto obtaimung 1 so far as they
relate to technical control over the
Executive of the project Sir, in addi-
tion, this Committee was charged
with the task of reporting on certain
irregularities  Before the Commititee
met, and, during the period of their
appointment they were sent several
detailed notes and mass of connected
papers on wregularities alleged to
have been committed at Hirakud and
this Committee was at work on those
irregularities  That was towards the
end of 1951 and 1t continued After
that, 1n August last year, we made the
appointment of a Joint Secretary
specifically with the 1dea that he
should go to Hirakud and make a
special study of the conditions there

Suri K § HEGDE Who is the Joint
Secretary?

Surr GULZARILAL NANDA Mr
Sivashankar He was authorised to
take all necessary action as he went
along He made protracted enquiries
on the spot A number of persons had
to be questioned and records had to
be seen Then I went there I spent
13 days there I had a very detailed
look mto everythmg durmmg that
period I am going back there agam
1 saw the records I went round and
familiarised myself with the working
of the project And then—and this 1s
something which concerns me per-
sonally—I 1ssued a statement I find
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that some observations were made on
the floor of the House about that
statement Mr Hegde said.
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“He made a statement, but what
do we see in it> He has paid a
compliment to the officers there.
But what do we see in the report
of the Public Accounts Committee?
How are you going to reconcile the
two? How do you expect the public
to have confidence i your state-
ments 1f they are patently wrong
and patently unacceptable”

Now, this 1s what was said here I
have a record of that speech I agree
that if any Minister says anything
which 1s calculated to mislead the
people or has that effect because of
his negligence, that 1s a most hemous
offence And therefore, Su, I have to
make my position clear in categorical
terms about this matter 1 rerterate
every word of that statement which
I 1ssued I stick to every word of it.
I stand by every word of it 1 am
prepared to be judged by 1t Sir, I
repudiate the suggestion that was
made that the statement which I
1ssued was 1nconsistent with what the
Public Accounts Committee has said.
There 1s no connection between the
two I will quote from the statement,
because 1t 1s relevant I will not read
the whole of 1t This 1s what I said
i the statement

“l could see ample evidence of
commendable care on the part of
the administration to secuie econo-
my, speed and good quality of work.
No pains are spared to make a sound
job of 1t and no risks are taken.
The quality of every bit of material
which 1s gomg into construction i1s
being examined with meticulous
care The efficiency of the various
operations has been improving
There 1s still scope for further de-
velopment and I expect all concern-
ed will raizse the level of the work-
ing of the project to the hest that
can be achieved

“The pioject 15 making satis-
factory progress We have, how-
ever, to make sure that lands 1n the
commanded area will be prepared
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for the use of the water when it
is available. A good deal remains
tu be done on that account.”

And this is what I said about the
administration of the project:

“The administration of the pro-

"

This is with reference to the question
which was raised in the course of
observations about recruitment from
Orissa,

........ is doing its best to dis-
charge its obligation to give prefer-
ence to the residents of the area in
filling various posts subject of
course to the need for observing
standards of efficiency and compet-
ence. It has been noticed, however,
that in enforcing discipline the
officials have recently been betray-
ing a degree of nervousness owing
to the trouble created by certain per-
sons dealt with for mis-demeanour or
failure to discharge their duty and
the support which they are able to
enlist on their side. If this continues;,
discipline and efficiency on the pro-
ject are bound to suffer. I have,
therefore, told the officers and the
staff that they should not be deflect-

ed by any such consideration
from the performance of
their own duties in the interest

of the success of the project and I
have assured them that the
administration will not be influenced
by any irresponsible and unfounded
allegations. At the same time I have
stressed the imperative need of
securing for the project a reputa-
tion which none can challenge. The
absolute incorruptibility and high
efficiency of employees of all grades
alone can bring this about.”

Sir, I said something about the past
also. This is what I said:

“I am aware of the suspicions

which have been aroused, and 1
have been looking into all these
matters during the 13 days that I

have spent here. 1 have also not
lost sight of the fact that the Gov-
ernment felt itself impelled to start
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the project without delay and in the
earlier stages things have happened
which must cause concern and
regret.”
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And I said more about it:

“Steps have been taken to prevent
the recurrence of such happenings,
and I have impressed on every one
here the need for constant vigilance
and continued improvement. ~“Jhe
loss or wastage of a single pie ~hould
be prevented.”

Sir, this was the statement. As I said,
I am prepared to be judged by this
statement. There are two parts of it.
The first part relates to what I saw.
I said something about what I leaint
then. But I knew about the past.

Pror. G. RANGA: Our difRculty 1s
about what is happening today. and
day after day. Questions are isked,
not able
to give any satisfaction.

SHrr K. S HEGDE: On a point ot
information. Does the statement show
the situation as it existed when the
hon. Minister went there. or does 1t
show the administration of the Mira-
kud Project as such?

SHRI S. MAHANTY: May I inter-
rupt just for one minute?

MR. DEPUTY CHAIRMAN: Order,
order. No interruption. All these ques-
tions have been raised quite a number
of times.

SHrt GULZARILAL NANDA: Sir,
I am asked: what about the present?
I have seen the remarks made by the
hon. Member that we should not think
that we can allow small instances of
inefficiency, etc., where such big pro-
jects are concerned. I agree with him.
We want to see that not the least bit
of inefficiency prevails anywhere. But
the point is that all these things which
are under discussion relate to a vpast
period.

Surr K. S. HEGDE: [ am afraid we
are unable to agree. If the hon
Minister reads the Public Accounts
Committee's report, it looks as if
things are going on in the same strain
even today.
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SHRI GULZARILAL NANDA: Sir,
let me repeat the questions that have
been raised Questions have been
raised about irregularities 1n the
accounts, and 1t has been said that
there has been fraud, there has been
cheating, ana so on. All those cases
relate to a very old past.

MR. DEPUTY CHAIRMAN [ think
the position will be clear 1f the hon
Minister tells the House to what per.od
the Public Accounts Committee refers

SHr1 GULZARILAL NANDA. The
Public Accounts Committee has dealt
with various cases of irregularities—
for instance, the case of the purchase
of buffaloes, the case of the purchase
ot sleepers, eter That was in Decem-
per 1950 and January 1951. It has
referred to the subsidiary dam It has
referred to anether bridge that was
being bult. All these are also things
which concern that period.

So far as procedural matters are
concerned, well, I cannot say that at
no time will anything occur to which
an audit objection cannot be raised
What 1nstitution 1s there which will
not get audit objections about some-
thing or other? But I have been in-
sisting that we want to prevent that
We have been trymng to take action,
and we have taken action, and we are
satisfied with the improvement, but
we are not satisfled that all that we
want to achieve has been achlieved We
want to go on improving further and
further and to get out the best that
we can (Interruptions).

Mr DEPUTY CHAIRMAN: Order,
order, I will not allow any interrup-
tion.

SHR1I GULZARILAI NANDA‘ Now
in the face of all these facts, it is really
dificult to understand why they go
on repeating the charge. The diffi-
culty of the hon Members is this, that
they have not been able to see the
statement in the context in which it
has been made Where Is the surprise
that the newspapers will do the same?
1 have seen the newspapers I saw The
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Bombay Chromcle, for example. It

says:

‘Mr. Nanda, Union Minister for
Planning, after a brief visit, gave a
certificate of good conduct. But now
the bubble 1s pricked »

I am prepared, Sir, to quote chapter
and verse to show that among all
those persons who are employed there
now there 1s not a smingle person to
whom the Public Accounts Com-
mittee’s report refers. I will be able
to give the details of that. All those
people do not exist there now. That
1s one outstanding fact. And therefore
when I say that the people there are
domng well, I am entitled to do that
because the things have improved

Pror. G. RANGA But you are
going to encourage them, you give
them further encouragement, that 1s
the usual trick that is being played

SHrr GULZARILAL NANDA S,
their charge can be justified only 1f I
am not able to show that action has
been taken against every person whe
was concerned in these matters

Supr:1 K. 8§ HEGDE. What action
have you taken agamst the Chair-
man,

SHRI GULZARILAL NANDA' 1
will come to that. That person 1s the
uppermost in the minds of the hoa
Members.

SHri B. RATH (Orissa). Let us
also understand that action was not
taken by the Government unless these
matiers were brought te light and ne
action will be taken against other
people unless their cases are brought
to light.

SHRI GULZARILAL NANDA- Sir,
action was taken long before any
committee came on the scene Action
was taken against the Chief Engineer
long before anybody dealt with this
matter here.

Pror. G. RANGA: Sir, is this ..

Mr. DEPUTY CHAIRMAN: Order,
order. I won't allow any disturbance.

Syr1 GULZARILAL NANDA: Sir,
the Chief Engineer was recalled from
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that place and not only recalled but
demoted, which occurs very rarely in
the case of a Chief Engineer. The
Chief Engineer went back as Superin-
tendung Engineer and laler on again
when a reference was made to me for
promoting him, I came in his way there
Now that is about the Chief Engineer
Again another Superintending Engi-
neer who has been mentioned in the
report police investigations are going
on agamst him for some time and all
the records have been handed over to
the police

SHrr R U. AGNIBHOJ (Madhya
Pradesh) Are the officers under sus-
pension?

Surt GULZARILAL NANDA  Sir,
not only suspension, but the person
against whom still an enquiry 1s gomng
on was removed—the person who 1s
concerned in this report Not only [
suspended him but I removed him He
has been removed {Iuterruphons)

Mr DEPUTY CHAIRMAN. Oraer,
order.

SuRr1 GULZARILAL NANDA And
then, Sir, that 15 not the end of the
matter apart from what action has
been taken on the report of thre Public
Accounts Committee Action was being
taken from time to time as things
arose and that s why within a day
of the Committee’s report being placed
on the Table of the House I was able
to make a statement showing that 16
out of 22 recommendations of the
Committee had been accepted and as
far as the other recommendations
were concerned, they were under
examination That shows that we had
already been working on those things
long since and therefore it was possi-
ble for us to deal with all those cases
80 quickly The persons mentioned in
this report are not there at all and
police 1nvestigations and further in-
quiries are being made in respect of
them. covering a range of material
much wider than what the Public
Accounts Committee has brought to
our notice
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(Nominated) May I ask one question,
Sir? Why did
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Mr DEPUTY CHAIRMAN Di
Mookerj, I am not allowing any dis-
turbance.

Surt GULZARILAL NANDA |
shall cite some other action that was
taken

(Several wterruptions)

Mr DEPUTY CHAIRMAN: No, no.
Order, order Please resume your
seats I will not allow any further
disturbance

SHRI GULZARILAL NANDA  Sir,
there was a case of a division clerk
who was convicted by the lower court
and he made an appeal, the question of
import of bullocks 1s under examina-
tion, Sir, there was another case of
talsification or Muster-roll which 1s
under examunation and enguiry by the
S.P.E, there 1s a further case of false
measurements and consequently over-
payments Tins 1s under enquiry by
the Special Police Establishment And
then there is a case of 1llegal gratifica-
tion received by one SDO and
cognizance has been taken and it has
been registered by the Special Police
Establishment And there are one o1
two other cases which are under en-
quiry Sir, it will be seen that
every case enquiry 1s going on and
certainly action will be taken as soon
as the enquiry is completed Sir, it 1s
not for me to complete all the enquiry
A certain procedure 1s prescribed for
enquiry Maybe we should simplify
this procedure I am in favour of
doing that and maybe, we should have
some special action taken; I am in
favour of that But today whatever
the position is, we have to abide by a
certain procedure prescribed and doing
thrat we find that it takes some time

Sir, I am now being asked “What
about those above”? Sir, here I have
to talk with a certain amount of feel-
ing I was very much pained when
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some expressions were used here as
“marauders and acts of depredation
by certain officers and the Govern-
ment of India giving protection and
promoting t{hose people”. Sir, I am
asking Which 1s the case of promo-
tion” Mr, Hegde said that some people
have been promoted Who has been
promoted? | would like to know that

SHrRI K. S HEGDE. Sir, the Public
Accounts Committee 1tself refers to
one of the officers who was the Chair-
man of the Power and Water Works
and who was recommended for depu-
tation to America and

SHR1 GULZARILAL NANDA That
was the case of a Superintending
Engineer before these things arose
There was his previous record Now,
Sir, this 1s rather a serious matter 1f
hon Members say that the Govern-
ment 1s harbouring oflenders and
giving taem protection 1n these serious
matters It 1s 1intolerable, Sir, parti-
cularly for a person lhike myself who
was for 25 years with the man who
laid down the highest conceptions of
moral conduct and moral values Sir
T was under his direction for 25 years
although I may not have observed all
his teachings and precepts fully. I can
certainly say this that [ could not
have degraded myself to that level
that

SHrR1 C G K REDDY No one has
made that suggestion (Interruptions’

Mr DEPUTY CHAIRMAN Order,
order.

SHRI C G K REDDY We have not
accused the hon Minister of moral
depravity; we have not accused him
and I do not think any responsible
Member would say that

Mr DEPUTY CHAIRMAN Well,
1t has been said that the Mimster’s
statement exonerates them

Surt K S HEGDE® We said Sir,
that the administrative machinery had
failed.
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| if they say that a Minister knowingly

protects a person or an officer who

has done something wrong, it amounts
to something which 1s unpardonable.
It 1s said, Sir, promoted’ But pro-
moted whom? The whole thing which
1s occupying the minds of the hon.
Members 1s thus It has been said that
the Chief Engineer was the least part
of the whole show Now I do not know
anything which has not to do withr the
persons on the spot—the Chief Eng:
neer on the one side and the Financial
Adwviser on the other—who were deal-
ing with these matters. And i any
responsibility arises later, 1t 1s derived
from the primary actions of these two
mdividuals or the set-up there on the
spot Still the question remains that
tor whatever happens—it may be due
to the Chief Engimeer or anybody
else-——the Government as a whole 1s
responsible Certainly, on the CWINC—
now CWPC-—and the Minstry
there 1s an over-all responsibility, and
unless they show that something hap-
pened which they could not help, they
have to be held responsible, I agree
entirely On the first 1mpression
certainly one does go away with the
idea that the standard of efficiency of
this CWINC had not been high at
that time, I agree with 1t, and there-
fore I have been going into this aspect
and I might say that this 1s still
worryling me and has been exercising
my mind throughout According to the
PWD rules, the Chief Engineer was
placed 1n a position of full responsi-
bility and he is the person who is fully
responsible for whatever happens
Did they make a mistake in appoint-
ing this man as Chief Engineer, 1s the
next question I looked up that [
have been assured that till then there
was nothing against him which would
show that there was such an inherent
possibihity in this gentleman  There
was another thing At that time, a
number of projects had been started,
and there were only two persons avail-
able, and they chose this man ag the
better of the two He was not chosen
as Chief Engineer He was chosen as
Superintending Engineer in charge of
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investigations, and when it came to a
question of selecting a Chief Engi-
neer, this man was chosen, since he
had done his work fairly well accord-
ing to competent technical opin.on
and there, was nobody else available,
This question of Punjab versus the
rest of the country has been posed. It
was sald that only Punjab engineers
were chosen and everybody else was
excluded. I can give facts 1o show that
every eflort was made {o obtain people
trom all places, I can show the letters
written to the various States and their
replies also, pleading their inability to
give fechnical personnel. At that {ime
there were these displaced persons
trom the Punjab who had a lot of ir.i-
gation experience which is restricted
only to a few States, and these were
chosen. I do not see what harm there
was. These people were available and
why should they not be taken? Again,
[ find really nothing against this man.
Anyhow. I am looking into it more
carefully.

After that, the question arises that
he had not been carry.ng out his duties
and responsibilities properly and why
acilon was not taken against him early.

This requires careful examination. [
have shown betfore that some action
was  laken and instrucltions were

issued when something came to our
notice, but whenever somebody from
CWINC went there, there was no sign
of anything wrong on the spot. Tech-
nical men looked at the technical
aspect. I do not justify; I am only ex-
plaining what happened. How much
blame should be apportioned to diffe-
rent individuals is a different matter,
but the point is that there is no res-
ponsibility on any person outside ke
range of action of the Chief Engineer.
but no doubt there is some responsi-
bility on people above him in that
they have the over-all responsibility.
To say that the Chief Engineer wag
the least responsible is wrong. As re-
gards the action taken against indivi-
duals, even before the report of the
Public Accounts Committee came.
acrtion was beipg taken. Tt was 2 con-

}
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t.nuous action. Even in regard to the
peopie against whom act.on has been
taken, this is only interim action. The
whole process is stil. going on. The
ground traversed by the Public
Accounts Committee was practically
the same as had already heen covered
by our officers. The action which 1s
being taken now is not only on the
basis of the materials g.ven in these
reports, but on further materials which
we are trying to secure by every
possible effort and {rom every passibie
source, and we are taxing the people
concerned with those facts and asking
them as to what they have to =ay
about them. Every shred of material
from anywhere we are trying te
examine and we are not going to let
go anybody who is in the least degree
culpabie. This is about the past.

3778

Now, 1 would like to dea: with one
or iwo matters wn.cd have arisen in
ine course i the  discussions, and
which relate to certain administrative
details. It was ~aiwd that the Ministry
had deliberately delied the accounting
procedures. 1 have examined this
question and I asked for explanation.
[ find that the Munistry has been taking
act’'on ail the time to see that what-
ever procedures had been laid downm
were strictly lollowed. It was no doubt
true that the engineers on the spot ex-
perienced some difficulties and alse
some records, etc., were not being kept.
in proper condition. That difficulty re-
mained for a long time and it has put
us, I should say. into a very regret-
table plight. but every action has been
taken and in the course of our efforts
in this direction. we have found that
we can solve, partly at least. our own
difficulties and also the difficulties ot
the engineers, while ensuring the
effectiveness of financial control. Still
certain residua! difficulties remain,
and we have submitted them to the
Comptroller and Auditor General, so
that he could solve the difficulties of
the engineers and at the same time
ensure that whatever control has got
to be exercised is exercised. All that
has been done, and I think that this
particular charge against the Ministry
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has been veiry untair, and [ thought
that | should biing fhis to the wpouce
of the House.

The real issue 1s this. We have to
see thar in the choice of the projecis
the limited resources that we have
are applied in the best possible manner
We should see that we do not make
any technical mistakes and that we
choose those projects which, 1n 1ela-
tion to their costs, will give us the
highest benefit and which will also
bring us a financial return whica
should be not less than what has bee
laid down for productive works The
Hirakud Project should not be judged
merely from the angle of non-sanc-
tioned estimates What does a non
sanctioned estimate mean? It does not
mean that there were no designs It
does not mean that the estimates have
not been worked out. It means, that
at various stages, the concerned papers
may not have reached the Executive
Engineer or the Supermtending Engi-
neer cr they have been lying with the
Financial Adviser, etc That does not
mean that I under-rate the importance
of sanctioned est'mates The pomnt 1s
that we want to see that this project
1s completed 1n a manner that there
is no delay, that i1t 1s not spread over
« long time that 1t 1s carnied out
economically and that 1t yields results
which we are looking forward to I
am sure that this question of delta
wrrigat on that has been talked out 1s
really an important question. On the
material that we have. I have every
reason to behieve that 1t 1s going to
do well, that 1s, the delta irrgation
will come about and therefore the pro-
ject will be found to be a good one. It
is those big things which we have to
examine. the merits of the project and

the merits of the action that has been
taken

It was mentioned that people from
Orissa were neglected. I don’t want to
go into the details We laid the infor-
mation on the Table of the House of
the People, and T am prepared to place
here a statement showing how the re-
cruitment of engineers and other per-
sonnel from Orissa has been inereas-
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:ng, and how not a single person who
1> avallable itrom Orissa has been
wejected unless he 1s found unsuitabie
wtally and also how the share in the
total employment has been increasing.
and the first preterence is being given
evely time to Oriyas. I don’t wish to.
take up the time of the House but I
will be able to give all that intorma-
tion So, any suspicion on that score
1s wholly unwarranted.

Suri B. RATH. What about your
High School? Is there any Oriya class
there?

surl GULZARILAL NANDA I will
get all the nformation about that
School for the hon. Member, the classes,
e teachers and the names of the
teachers etc I am nol able to say
immediately what is the name of the
Headmaster etc

Refeience was made by hon. Mr.
Hegde to a small personal matter. He
sawd that the Ministers do not give
co-operation That was the subsfance
of what he said. He said that he wrote
to me but nothing was done. 1 recenned
a letter from the hon Member and
immedtately instead of making a
formal acknowledgment only which the
Secretaiy or anybody can do, action
was taken The Deputy Chairman of
the Planning Comm sston Shri V. T.
Krishnamachart took that letter te
Madras because 1t referred to Madras,
had discussion on the basig of that
with the Madras Government They
gave certain replies We had corres-
pondence about that with the Madras
Government The hon. Member had a
talk with the Deputy Secretary of the
Community Projects Administration
and with the Deputy Minister on the
subject and he received a reply from
the Madras Government also

SHRI K S HEGDE"' I am sorry, that
was 1n some other connection

SHR1 GULZARILAL NANDA" I can-
not help it if the Madras Government
say that his suggestions are not accept-
able to them at this stage. But we

earnestly took up that matter and
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pursued 1t It 1s sufficient guarantee
of the fact that there 1s every desire
and earnestness in trying to help the
hon Members to do the very useful
work that they are doing themselves
outside to assist in the progress of the
economic schemeg of the country and
in the better administration of these
projects and other works

The hon Member may be informed
regarding the Budget from the Madras
Community Projects that as soon as 1t

came—within 2 or 3 days—it was
sanctioned
surr K S HEGDE My complaint

1s against the Madras Government

Surli GULZARILAL NANDA That
is a bigger matter than 1 can deal
with There were several other small
questions and I think I ought not to
-encroach on the time of hon Members
wishing to speak on other matters by
giving details about various things
that had arisen I may have another
opportumty or I may arculate a note
to hon Members dealing with all those
points

Finally I may, in conclusion, assure
tire House that if there was one thing
I had 1n mind when I took over these
Irrigation Projects 1t was this that a
large bulk of our resources was being
devoted to them 1 may assure my
hon friends that all my efforts will be
to achieve greater efficiency and try
to raise the level of honesty and I will
strain my utmost unsparingly to that
end

11 Am

Pror G RANGA On a matter of
personal explanation The hon Minis-
ter said they undertook these enquiries
long before any Member had taken
the imtiative I want to assure the
House and my hon friend that it was
myself who raked this matter 3 or }
years ago and then I had a long and
-detailed reply and I may tell vou

Sur1 GULZARILAL NANDA 1
meant the Committee
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Pror G RANGA The late Mr Asaf
All who was then the Governor sent
a detalled report winich I found to be
very unsatisfactory
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Mr DEPUTY CHAIRMAN A"

credit

SHRI C G K REDDY Sir, I had
thought that I will take almost all
the time that I have in referring to
the principles underlying the Finance
> put 1t 1s rather unfortunate that
the Minister who was preceding me
has provoked me 1into saying some-
thing which I hope he will take 1n the
spirtt that he should Sir, he referred
to a statement he had made regaiding
the admimistration of the Hirakud Pro-
ject and he asked us to take 1t in the
correct context and also to examine
the statement carefully and tell him
whether he has made any mustakes in
trying to protect inefficient and corrupt
officials I am sorry that the whole
attitude of the hon Minister both i
that statement and in the speechr gives
us an 1mpression from which we aie
not able to escape that the hon Mimis-
ter 1s trymmg to protect the officers too
much If I may refer from memory to
what he has read, he has said that he
will protect them to hig utmost agains*
rresponsible  criticism  irresponsible
allegations and other things But he
does not use the same strong language
i telling them that he shall not tole-
rate even the least bit of wastage that
may come about or the least it of
corruption that may be

SHRT GULZARILLAIL, NANDA I
have said that 1In the statement 1t
occurs thrice

SHr1 C G K REDDY So as far a»
I can see and the tone of the entire
speech has been such that he has been
protecting the officers too much and
he has been trying to make an apology
for them 1n so far as criticisms that
have been levelled against them not
only by us but in the press and else-
where also I would only request him
that he should not think that anv
ceriticism that we may level against
the Admunistration should be taken by
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nim  personally as though we are
criticising hum and that we have been
accusing him of corruption or nepo-
tism or anything else He being a
person responstble for the whole pro-
gramme and the Mimster n charge, it
1s up to him to face this criticism and
1t 1s our duty to bring 1t forward to
him agamn and again But he s trying
to tell us that by caniymng this too far,
we will be defeating the very object
with which we are criticising the

Administration He wants 1t to be
soft-pedalled agamnst the Depart-
ment

SHRI GULZARILAL NANDA 1 said
the cnticism against corrupt officers
could be as caustic as possible, but
those who have done nothing should
not be subjected to this critiiism

Siri C G K REDDY I don’t think
there 1s any case where those who
have done nothing have been criticised
either by us or by the press but when
the hon Minister makes a statement
ke that 1t would only mean that in
the interest of the project and in the
interest of the Admnistration (s
criticism should be a little soft-pedalled
and the officers should be supported
He may deny this impression but I
may assure him that the manner 1n
which hre has taken up this subject
seems to g1ve us no other ympression

Now 1f I may go on with the princi-
ples of the Finance Bill Do I have
the time? How much time have I?

Mr DEPUTY CHAIRMAN Five
minutes more

SR C G K REDDY I can’t do
anytmng 1n five minutes

Mr DEPUTY CHAIRMAN Each
Member 1s given 10 minutes the
Chairman announced 1t here

Sir1 C G K REDDY Well, Sir 1

cannot do anything 1n  just five
minutes
Mr DEPUTY CHAIRMAN Just

go on
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SHrI C G K REDDY But withia
five minutes I cannot do anything
with the Finance Bill

Mg DEPUTY CHAIRMAN If
every Member goes on like this

SHirlr C G K REDDY But had I
known that 1t was only ten minutes,
I would not have spoken on

Mr DEPUTY CHAIRMAN The
Chairman announced 1t

SHRI C G K REDDY Well, I would
rather give the time to somebody else

Mr DEPUTY CHAIRMAN Please
go on You can take five minutes
more

SHRI P V NARAYANA (Madras)
Good, good

MR
along

DEPUTY CHAIRMAN Get

SHR1 C G K REDDY [ was 1n any
case, going to refer to the Adminis-
tration 1n so far as the Finance Bill
1s concerned We have hreard every-
body talk again and again about
decentralisation Everybody talks
about decentralisation 1n administra-
tion, of admimstrative reform and
decentralisation 1n everything else
We all seem to agree on the man
question, but unfortunately no one
seems to put down what exactly they
mean by this decentralisation For
instance  the Government say that
they believe in decentralisation So
far as the Ministers are concerned,
they also say they believe 1n decentra-
lising things, especially those powers
which come to them from above them
So far as the States are concerned
they probably beheve in decentralisa-
tion of those powers which descend
from the Centre up to the State level
But no one believes 1n decentralisation
below his own level no decentralisa-
tion any further than that Sir I
should like to know how tms decentra-
lisation 1s gowng to be effected by the
Government There 1s talk of decentra-
lisation not only in the political field
but also in the field of Administration
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{Shri C. G, K., REDDY.} i people under subjection, ana each

and they also tialk ot economic seems to work for hig own ends and

decentralisation, decentralisation 1n not for serving the people at all Even

the economic field. The hon Finance
Miniswer has again and again assured
us that because ot the special condi-
tions that are In existence in the
country, 1t 1s essential that the
country should go in for economic
decentralisauion, that the country
should go 1 for labour intensive
methods, that the country should go
in for methods which would encourage
the cottage and small-scale industries.
But we see absolutely no indication of
it 1n the policy of the Government and
much less 1in any executive action. I
should like to know from the Govern-
ment, especially from the Finance
Minister, categorically, as to what
exactly 1s the type of decentralisation
that they mean, what exactly 1s thewr
type of decentralisation n the politi-
cal field. what is their type of decen.ra-
lisation 1n the economic field and in
the other fields.

Now, I come to the next subject—
administrative reform We take pride
in the fact that the Viceroy has gone,
that the British Governors have gone
But I would lhike most respectfully to
submit that the agents of these
Viceroys—the little viceroys—are still
lett over here undisturbed We have
been shouting agamst colomal adminis-
tration for the last 20 or 30 years or
more, and In spite of that, since 1947,
for the %ast five or six years we have
retained it and if there has been any
change at all it has been with a view
to strengthen this colomial administra-
tion which has been introduced in this
country, which was sustained in this
country merely for one purpose, and
that purpose was to keep the people
under subjection We are using the
same machinery. the same tiered
machinery, the same kind of tiers
among the district ~Mcials and the
lower officials. merely for one pur-
pose  You have not disturbed this
system of Admimstration This type
of Administration we have not in the
{east tried to change and the only aim
of the Government seems to be, their
only interest seemns to he, to keep the

|
!
j

on ths matter we would like to know
what exactly the Government mean
by administrative changes or adminis-
trative reforms o1 in what manner this
wonderful Five Year Plan or the
Community Projecis where the people's
enthusiasm 1s supposed to be yoked
to the national eftort, are going to be
fitted 1nto this type of colomal
admimistration where the people have
no opportunity at all for expressing
themselves or to contribute their bit
to the country.

Now, I would like to refer to one or
two points regarding the financial
control and the financial administra~
tion, especially in connection with the
Defence Department. So far as the
Defence Department 1s concerned, as
everyone Is aware, we are spending
something uke Rs. 200 crores—almost
half of our Budget—on the Defence
Department. There has been a state-
ment by an hon. Member here that
perhaps 30 per cent. of thig Rs. 20@
crores could be saved or perhaps
could have been saved, if more strict
financial control could be effected I
want to know  what exactly 1s the
financial control, not only here at the
Centre, but 1n almost every umt of
our Army, Navy and Air Force and m
every ordnance workshop and in every
other branch of the Defence services—
what type »f financial control is theire
to ensure that we are getting the tull
value for the money 1 do not want to
make any irresponsible allegation, but
it is the general impression I the
country, and I am sure almost all
Members present here will bear me
out when I say that there 1s the im-
pression that for good reasons the
money that 1s spent upon the Armed
Services most of it, is going either te

waste or often into undesirable
channels.
Tueg DEPUTY MINISTER ron

LABOUR (Surr Amm ALy): No, no.

Surr C G K. REDDY: Mr Hegde,
I think, is saying, ‘No, ndo'.
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Sur1 K. S. HEGDE: I did not say
that.

Surr ABID ALI: I said, ‘No, no’.

Surr K. S. HEGDE: I don’t agree
with most of what you say, but with
some portion [ agree.

SHRI C. G. K. REDDY: I am glad
that he agrees with me to some extent
and even if it is only with one per
cent.,, he can understand how many
crores of rupees it comes to, Well,
during the war, when petrol shortage
was there, when rationing was there,
everybody knows that almost every
drop of petrol that was being burnt
by private cars came from the Army
or the service establishments. Even
today if you go to any second-hand
market of any big city, you will find
that the spares for the motor-cars, the
spares for the lorries or sometimes
whole lorries, are from the Defence
Department and..

SHr1 ABID AL
the war period.

That was during

SHRI C. G. K. REDDY: No, I say
now. If the hon. Minister will accom-
pany me even to Bangalore where 1
come from and where I know some-
thing, I will take him to a second-hand
market where he could get anything.
and it is all from the military stores.
I want to know what exactly is the
financial control, how effective it is
and in what manner it is being exer-
cised. Is it merely exercised by the
Financial Adviser sitting here in Delhi
or is there some other kind of control
even in small units where this sort of
things is happening? If I get some
good evidence of these things—it will
be very difficult to get it—I will be in
a position to pass on those individual
allegations when and if I can substan-
tiate them. But I know this, that in
Bangalore things of this sort happen.
There are supposed fo be salvage
depots, into which not only salvage
goods go but even good stuff that could
be used and that is being used by
private people. 1 would like to know
whether there is any intentions on the
part of the Government to strengthen
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. its financial control not only here in

Deihi where it has sadly failed, accord-
ing to the reports of the Public
Accounts Committee and other com-
mittees, where this has been proved—
I am not talking of big contracts on
which crores and crores are spent
where it is easier to detect and control,
but of smaller things and I should like
to know in what manner Government
exercise control, on these little things
where probably fifty to sixty crores
are involved, to see that, wastage is
obviated, or in what manner it is seen
that the money does not go into un-
desirable channels.

Now, before I sit down, although I
should have liked to say something
else, I would like to refer......

Mgr. DEPUTY CHAIRMAN: Time
is up, Mr. Reddy. You have already
taken fifteen minutes.

Surr C. G. K. REDDY: If you will
give me two or three minutes, 1 will
finish with this in so far as the Press
in India is concerned. It is a matter
of gratification to those of us who have
worked in newspapers or who are still
connected with newspapers that a
Press Commission has been appointed.
I hope that this Press Commission will
be able to give us a report which will
set right certain undesirable tendencies
in India and 1 am sure that the Press
Commission will do a good job of it
but, in the meanwhile, Sir, the Gov-
ernmental attitude towards the Press
in India seems to be far from desir-
able. I am not going to refer to the
controversy that is going on in Bombay
regarding the Government of Bombay
and a particular newspaper but I find
that there has been more and more
of a very unhealthy and undesirable
and obstructive attitude that is being
displayed by the Government, both at
the Centre and the States in so far as
the Press in India is concerned. They
seem to think that unless the Press
wholeheartedly and unreservedly sup-
ported the Government in power, that
press {s not a respectable newspaper
at all and any newspaper which goes
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i for criticism, sometimes may be un-
kalanced criticism, sometimes may be
a very correct criticism which may be
unpalatable then, 1mmediately the
Government’s  attitude seems to be
that that newspaper 1s not worth
mentioning at all and that invariably
belongs to what 1s called the Yellow
o1 Gutter Press Not only that, there
seems to be some tendency also even
to control the freedom of the news-
papers 1 their managerial and other
activities Now, 1If I may refer to it
I should like to have an answer today
ar sawe ather tuce—unfattunately the
Minister 1n charge i1s not in Delhi at
the moment—but I should hike to know
what part Government played in so
far as the PTI versus the Reuter
negotiations that took vplace some
months ago were concerned

Now, Sir, in 1948 when the agree-
ment between the PTI and Reuter
was concluded I was one of those who
was dead opposed to 1t because I felt
that we should have nothing to do
with a foreign agency which had an
undesirable history behind 1t, which
was able to mmfluence the news that
was coming to India and which was
also mfluencing the news that was
gomg out of India but this agreement
went on for three o1 four years and
so long as I was connected with a
newspaper I should like to say, that
1t worked fairly well and although 1t
1s most desirable that we should have
a completely independent news agency
11 was still a very healthy thing that
we were able to work 1t out all right
Recently when there was a possi-
bility of extending this agreement I
understand the Government nterfer-
red and more or less influenced the
decision of newspapers I should like
to know what were the reasons for
Government interfering in a domestic
matter The PTI 1s a limted com-

pany, it 15 a Trust in whech almost
all the newspapers 1n India are
interested and these newspapers

wanted to have certain negotiations in
thewr own 1interest and in the interests
of news dissemination in the country
Why did the Government express an
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nature of a threat, that it they did not
do such and such a thing, the facilities
that were being given to the PTI
till that date would be withheld or
suspended? Now [ should like to know
what were the reasons and what 1s
the justification for the mnterference of
the Government 1In a news agency
which 1s controlled by all newspapers.
It 1s not a monopoly news agency it
1s @ news agency controlled by almost
all the newspapers in India

This sort of interference can only
mean that the Government mtends 1f
not now at least a few years hence,
to indirectly control not only the news-
papers by distributing patronage only
to those who support them but also
to see that the very collection and dis-
tribution of news will be so influenced
that only that type of news which 1s
palatable to the Government, only that
type of news which they certify wilt
be sent out to the newspapers and will
be pubhished by them

Mr DEPUTY CHAIRMAN Mr B.
M Gupte Time Iimit 1s ten minutes,
as you know

Sirr B M GUPTE (Bombay).
Mr Deputy Chawrman [ support the
financial proposals of the Govern-
ment [ am participating in thig debate
with the object of drawing the atten-
tion of the hon the Finance Mmistey
to a grievance of a large section of
the people in my State namely.
Bombay I refer to the great dispanity
of rates 1n excise on tobacco used for
birt making on the one hand and the
excise on tobacco used for hookah and
chewing on the other The rate for
the former 1s 14 annas per pound and
for the latter 6 annas per pound I
am told that this disparity 1s based
upon the assumption that hookah 1s a
luxury of the poor but the bir: i1s not
I have no hesitation 1n saying that at
least as far as my part of country is
concerned, the assumption is totally
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wraong I do not know whether hookah
is a luxury of the poor in the North,
1t may be I do not wish to quarrel
with that proposition My pomnt 1s that
the same can be asserted with regard
to bir also, with equal validity and
with equal force because in my pro-
vince, the smoking of bim 1s indulged
in almost exclusively by the low in-
come group not as a luxury—I would
prefer to say that 1t is not a luxury
but as a sort of rehef from the dull
and drab lfe which 1s their lot So
once this assumption 1s knocked out
then thre case for discrimination falls
to the ground and the case for one uni-
form flat rate becomes 1rresistible
Apait from the burden of the high
taxes of tobacco 1intended for bir:
there are other difficulties and anoma-
lies which have arisen in the adminis-
tration because of this discrimination
and because of this differentiation
There 1s the question of clearance at
lower rates In 1951, in response to
some of the complaints made by the
merchants of tobacco, the Government
announced that they were prepared to
allow clearance at a lower rate where
a particular variety or varieties were
not used for bir: making, but un-
fortunately that policy has not been
properly implemented and anomaliec
have arisen I am told that one variety
called Black Chopdia can be cleared
at 6 annas at Thana or Kalyan but not
in the Bombay City Even though res-
ponsible officers have admitted that in
the city that variety is not used for
bim making, there are these complica-
tions and there are these anomahes
I therefore, submit that all this 1s
arising because of the discrimination
because of the differentiation 1n rate-
and it is very undesirable Perhaps
this discrimination has given rise to
corruption, harassment and evasion of
duty If we have one single uniform
rate it will not only eliminate corrup-
tion but simplify administration also
and perhaps the income might also be
raised I can have no better authority
in respect of this proposition than the
predecessor of the hon the Finance
Minister and, with the permission of
the House I should like to quote some
of his sentences
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Shri Shanmukham Chetty while re-
plying to the Debate on the Fmance
811l 1n 1948 said
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“I am told that a great many
people buy the tobacco by paying
only four annas by declaring that 1t
1s Intended for hookah, and then sell
1t to people who manufacture bir:s;
there 1s therefore considerable loss
of revenue already In fact, if our
duty on tobacco 1s levied on a scien-
tific basis, the yield must be very
much greater than what 1t 1s today.
This 1s one of the points that I
have taken up for detailed and ex-
pert examination My own idea 13
that we must devise our excise on
tobacco in such a manner that there
would be a fairly low and a farly
uniform rate of duty on all classes
of unmanufactured tobacco. and
heavy excises on the manufactured
article so that there may be no loop-
hole 1n the matter of revenue [
wanted to introduce thms system in
this very Budget but on an exami-
nation I found that the whole ques-
tion was so complicated that 1t re-
quired very careful and expert
investigation before we proceeded
further My intention 1s to have
such an 1nvestigation made during
the course of the coming vear so
thrat at least for the next Budget we
might rationalize our excise duty on
tobacco ”

That was 1n 1948 I do not know
whether the matter was pursued n
the Ministry Even 1if 1t was not pur-
sued hitherto I would again request
the hon Minister to look into the
matter and give relief to the people
of my State in the matter of this
grievance

Panpir S DUBE (Madhya Pradesh)’
Deputy Chairman, Sir There has been
so much debate of a mixed hotchpotch
character that 1t leaves both the Gov-
ernment and the Members in a very
confused state of mind I would sug-
gest, Sir, that in arranging these
debates which last for so many days
some regular procedure chould be
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followed, namely, tlrat certain days
should be fixed for debates on certain
Ministries enly. And in this way if all
the departments of Government are
divided into so many days for each it
will be convenient for the hon. Mem-
bers as well as the Government, and
the criticisms will be more concen-
trated, and all aspects of the parti-
«cular ministries will be discussed in a
particular period of time and a great
deal of repetition and a great deal of
speeches of an uninformed character,
of the type we now see, will be elimi-
nated. I therefore suggest that you
will be good enough to use your good
offices in the matter of seeing that the
debates in this Council are made more
effective. For instance, I will say that
when we talk about military matters
we talk about the great deal of ex-
penditure we incur unnecessarily—
perhaps that is the insinuation regard-
ing the Defence Department.

Now, Sir, so far as India is con-
«cerned we cannot rely entirely on the
naval arm or air arm to protect us.
The most important arm is the in-
fantry and that is the only arm on
wihrich we can rely. No nation has
ever succeeded in conquering another
mnation except by the infantry. There-
fore it is our duty to see that infantry
is maintained in the highest pitch of
-efficiency and of contentment. 1 am
talking especially of contentment be-
cause. Sir, we must know that we have
not got the latest weapons from the
other countries and no country would
‘be foolish enough to give its secret
weapons or to give out the secrecy of
its weapons to another country. So
we must be content with the second
-rate or third-rate weapons. weapons
which have outlived their usefulness
as arms either of offence or of defence
in other countries. Therefore all that
we have got to do is to concentrate
upon the rifle as part of our defence.
The rifle is there but who wields that
rifle? The rifle is wielded by the man,
the sepoy. the soldier, who is to shoot,
‘it need be. And who looks after these
soldiers? They are the Lieutenants,
the Captains and the Majors, the
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people who are in charge of platoons
and in charge of companies. It is they
who are the foundation of our army.
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Now what is the position with res-
pect to these people? Are we treating
them well? Are we keeping them con-
tented? Are we keeping them in such
a condition that they will give their
utmost to the country? We must re-
member that these people are sworn
to die for the country. We must be
always conscious of the fact that they
are sacrificing their lives so that we
may live in peace. Therefore it 1s
necessary that the country should see
1w i Yhat Yhey are given Yhe uimost
possible consideration. Now what is
the consideration which we give? We
expect that these Captains, these
Lieutenants, these Majors and other
officers should maintain a high stan-
dard of life. We expect them to travel
first-class always. We expect them to
be always dressed in uniform. We
expect them to maintain a high
establishment and we expect them to
maintain the highest standard of
gentlemanliness and decency. But
what do we pay them? A miserable
Rs. 400 or 500 or even 600 or 800. Does
that go far in relation to the cost of
living now-a-days and in relation to
what we expect of them? It is im-
possible for a married man, if he is
transferred from one place where he
bad married quarters, to another place
where there are none, to find a suit-
able place to live in, and even if found,
to pay high rent. Please remember
that the ‘military career’ is not a place
for money-making. Still at least some-
thing must be done to them to make
both ends meet. They have their sons
to be educated, their daughters to be
married, they have to look after the
other different things. I looked into
the accounts of a gentleman who was
for 8 years in the Army and saw that
e had exactly Rs. 32 in the savings
bank. This is a most regrettable state
of things, Sir, because unless these
people are given the necessary susten-
ance in life, unless they have satis-
faction that they are not to worry for
these things, it is not possible to get
thre best of them. They are the people
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who are patriotic, who are self-sacri-
ficing, who are devoting their utmost
for the country’s good and I can never
agree to any proposal aiming at lesser
expenditure on defence than what the
Government 1s now spending on it Of
course, so far as Ixpenditure on
Defence 1s concerned, there are certain
sections of that Department where
you must be careful Hon Members
have referred 1n more or less guarded
terms to rat-holes and to leakages n
the Army Let us be more spealfic
My charge 1s that the Supply Depart-
ment has not been properly looked
mto It 1s the Supply Department
mostly which 1s responsible for all
those leakages and I wish that it were
possible for Government to tighten its
screws so far as this 1s concerned In
this connection I was rather surprised,
so far as this corruption was con-
cerned, that a claim was made by an
hon Member to say that the prowvi-
sions of the Criminal Procedure Code
and the Evidence Act should be loosen-
ed in order that the offending people
could be more easily convicted of their
offences than 1t 1s otherwise the case
Sir we ought to be proud of one thmng
that so far as India s concerned,—
whatever else the British Government
had not done—they have left a system
of jurisprudence which 1s second to
none 1 the world (Interruption )
I shall see to that So far as this one
thing 1s concerned 1t is said .that the
presumption of innocence is the golden
thread which runs throughout the web
of British jurisprudence Even this
we have given up min the Corruption
Act that we passed 1n the last session
by throwing the burden of proof upon
the accused And yet Sir 1t 1s said
that we must further loosen the whole
Evidence Act, all the evidence that 1>
brought forward I submut, Sir, that
it would be a great disaster 1f the
highest standards of judicial proce-
dure are loocsened and if 1t 1s made
possible to send men to jail on suspi-
cion and not on evidence I would like
to recall to your attention Sir a small
piece of news which appeared in th=
newspapers and that 1s this In England
a man was hanged for murdering his
daughter He protested his innocence
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and yet he was hanged After some-
time 1t was discovered that his fellow-
lodger had committed the offence and
1t was he who was responsible for
seven or eight deaths and that the
skeletons of the women who were
killed were found 1n the cupboards
and in the various parts of his house.
If this can happen on suspicion in Eng-
land which has such a rigorous stan-
dard of evidence, surely we must
recognise that it 1s possible, so far as
we are concerned, that such grave mis-
takes may happen which are 1irretriev-
able I for one would stick to the judi-
cial standard which has been going on
i this country for so long Sir, I would
refer
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Mr DEPUTY CHAIRMAN Your
time 15 up

Panpir S DUBE 1 shall finish within
a very short time after referring lo
an i1mportant thing Sir, I come from
a Province which 1s enftirely un-
developed The undeveloped area
the Madhya Pradesh 1s vast-although
the State 1s a very large one —it 1s
the largest Province 1n India—and yet
there 1s only one line of railway which
goes round the Province and there is
nothing else Then, Sir, I have refer-
red 1n my questions to road communi-
catlons that they should be made more
extensive so that the 1mmense re-
sources of the forest material and
minerals may be utilised for the bene-
fit of the country I am sure that
Government will give 1ts attention to
the fact that this area requires to be
improved

May I, Sir, put 1n one word regard-
mng the ceilling for agricultural hold-
mgs? It appears to me that so far as
the proposed limut of agricultural
holdings 1s concerned and this has to
be considered in connection with the
raising of the standard of lLife of the
people, well you want them te be
better but you cut off their sources of
mcome You make a man earn less
and spend more He may have children
to be sent to school; he may have bovs
to educate, he may have girls to edu-

| cate and to marry and yet you do not
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help him to meet this situation. I hove
this question will receive, the very
serious attention of Government when
the question of fixing a ceiling for agri-
cultural holdings is considered.

SHRI 8. N. MAZUMDAR: Mr. Deputy
Chairman. Sir, the other day my hon.
fr end Mr. Shah, the Minister for
Finance, tried to avoid answering our
criticisms by remarking that we have
repeated merely old slogans. But as
we find Government pursuing the
same policy and the same story of
unemployment, starvation and misery
of the people unfolding before us day
by day, we have to repeat the same
charges in our criticism in order to
hold up the mirror before them. But
though ordinarily our criticisms do nont
find an echo in the hearts of Govern-
ment Members, they are finding an
echo in the minds of the people out-
side; already the people outside are
shedding their last lingering illusion«
about the Congress Government. Nont
only that, but I find inside the House
also in the minds of at least some of
the Members on the other side who
have not thrown overboard their past
traditions and patriotic conscience, our
criticisms are finding an echo. I think,
Sir, the Government should see the
sign of the times.

Now I shall come to the Bill ana
as the time at my disposal is short. [
shall deal with only a few aspects.
Sir, I shall deal with that question of
section 49A—Agreement for granting
relief in respect of double taxation or
for avoidance thereof. Sir, we are
totally opposed to this. In the name of
giving relief from double taxation
Government is giving protection to the
foreign capitalists who amassed huge
profits by exploitation of our country
for a long time. This can be called, in
reality, loot of our country and even
now that very thing is continuing. Sir.
I shall cite only a few examples with-
in the short time at my disposal how
in the name of granting relief from
double taxation and granting protec-
tion to Indian industries, Government
is really giving relief and protection
to foreign industries.
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Recently there was a meeting of the
Federation of medium and small in-
dustries at Calcutta. The President of
that meeting complained that due to
competition of foreign companies, some
of the Indian industries are on *he
point of extinction. The indigenous
soap industry is on the point of ex-
tinction due to competition from Lever
Bros. the electric lamp industry from
Philips and G.E.C. and the belting in-
dustry from Dunlop. Besides these,
glass, pencil. fountainpen ink indus-
tries etc.,, are also on the point of.
extinction. I shall give you some more
figures. Out of 44 protected industries,
in 19 foreign capital is entrenched. In
Aluminium out of the total capital »f
Rs. 290 lakhs invested in it, Rs 140
lakhs belong to foreign capital. In the
industry producing dry batteries, out
of a total capital of Rs. 133'9 lakhs
Rs. 101'4 lakhs belong to foreign
capital. In the Match industry out of
a total capital of Rs. 295'5 lakhs Rs. {10
lakhs belong to foreign capital and in
the industry producing motor vehicles,
batteries, etc., out of a total capital
of Rs. 113 94 lakhs Rs. 52.78 iakhs
belong to foreign capital.
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Recently there was a conference uf
All India Federation of workers in
Petroleum industry. In that conferenc-
complaints were raised that the three
petroleum companies—Burmah Shell.
Standard Vacuum and Caltex—te-
gethlrer sell annually Rs. 170 crore~
worth of petroleum products but they
show only Rs. 2 crores as profits. The
workers are prepared to prove, pro
vided the Government is prepared t»
accept their co-operation—that the
profits are really Rs. 10 crores annually

In the case of the skipping core-
panies also, according to the figures
given by the Ministry of Commerce
and Industry, the total foreign owned
paid up capital is Rs. 44'93 crores
while Indian owmned paid up capital is
Rs. 8.51 crores. These foreign shipping
companies are making a profit of Rs. 10
crores annually, but they behave witlr
the Indian seamen in a most ignomi-
nious manner. I have no time to des-
cribe the treatment which the Indian
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seamen receive at the hands of tne
foreign companies.

In Jute the foreign capital 1s to the
extent of 70 per cent. and how do they
behave? In 1950 there was a Jute Tri-
bunal It gave 1ts award in October
1951 according to which 48 hours week
was to be continued but within three
months of that award, the jute mag-
nates violated the decision of the award
and 1introduced 42 hours week. When
the attention of the Government was
drawn to the fact. Government tcok
no action. Recently according to news-
paper reports a deputation from the
IJM.A 15 either coming to Delhi c¢1
has already reached Delhi with the
request that the working in jute mill
be restricted to 36 hours week and
sealing up further 12} per cent of
loom. That is why I am opposed to
granting relief to foreign companies
Sir, I was very glad to listen the otner
day to my hon friend Mr. Gevinda
Reddy who was also speaking about
this and was expressing feelings almost
similar to mine.

Now, I shall have to go to other
points, I have to say a few words about
the Tea Excise. Government has come
up with a proposal to give some relic!
to the industry, but I am very doubt-
ful, Sir, about the motives of Govern-
ment. What is really at the back of
the mind of the Government? Relief
is really required by Indian small and
medium gardens. This relief was :e-
quired long time ago. At that Llime
Government took no action. In the
last Tripartite Conference at Calcutta
an agreement was arrived at between
the representatives of the employeis
and the employees, and I had-referred
tu it on the floor of this House on a
previous occasion also; according to
that agreement the excise duty rhould
have been refunded and afterwards
if a committee found that some
gardens krave made a profit, then the
amount of refund was to be utilised
for the welfare of labour. At that time
Government took no action, but now
after a long time Government has

|
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Sir, there are several questioas -
volved 1n this thing. Whom 1c thus
reliet going to reach? Is this going to
be extended to workers also? Accord-
ing to the figures supplied by the
Ministry of Commerce and Industry
the total fore.gn owned capital in the
Tea industry 1s Rs. 39.54 crores while
the total Indian owned capital 1is
Rs 1295 crores So the fact that the
industry is dominated by the British
monopolists is established from these
figures, but the Government tries to
avoid facing the real fruth. As :egards
this relief also, when this question
whether this relief 1s going to reach
the labourers was raised on the floor
of the House of the People, I find, Sir,
fhat my friend, the hon. the Finance
Minister, in hiy reply made some re-
marks that labour had over-played
their cards Sir, I do not know what
is at the back of the Finance Min:s-
ter’'s mind. The tea garden labour s
very backward They cannot overplay
their cards They cannot play thewr
cards even I have no time to cwell
at length on this matter I wili ony
refer to the statement of the Finance
Minister He said that 42 gardens had
been reopened, and that 39,228
labourers had been re-employed. Sir,
I find a difference between the figures
supplied by the Labour Minister and
those supplied by the Finance Minister.
In the report of the Labour Mimstiry
1t was stated that 100 gardens had
been closed. The Finance Minister tcid
us that 94 gardens had been closed.
As regards the number of gardens
which have been reopened also the
Labour Minmster said the other day
that the number was 36, and there is
also a difference in the number of
labourers re-employed. The Commerce
Minister, replying to a similar question
of mine, could not supply any figures.
I wonder whether these three Minis-
ters are at logger-lreads with each
other and whether there is no co-
operation between them.

Sir. T insist that the relief given to
industry should reachr the labourers,
and Government should see that the

come up with a proposal to give some | consumers are also not made to vay

relief to the industry.

i higher prices.

In this connection I
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should like to draw the attention of
Government to an announcement made
a few days ago......

Mr. DEPUTY CHAIRMAN: The hon.
Member has exceeded his time. I will
give him only one minute more.

SHRr S. N. MAZUMDAR: 1 will
finish 1n two minutes. A few days ago,
Sir, there was inserted in “The States-
man” an advertisement, from Brooke
Bonds probably, a formal advertise-
ment, practically threatening the
Government that because of the in-
crease in the excise duty on package
tea, many industries connected with
packing would be affected and there
would be retrenchment. I want the
Government to take action about that.

Sirt K. RAMA RAO: 1 also saw
that advertisement. 1 would request
the hon. Member to take it tc the
Chairman and show it to him. It is a
matter of privilege, Sir.

SHRI S. N. MAZUMDAR: I shall find
out the copy of the newspaper and
place the matter before the House
tomorrow.

Sir, as the time at my disposal 1s
short, before I conclude [ will make
one statement. Yesterday my hon.
friend Mr. Narasimham referred to the
strike at Hindustan Shipyard. Today
we have been informed that the cis-
pute has been referred to an Industrial
Tribunal. Sir, those workers were re-
trenched without consulting the union,
Government could have referred this
matter to an Industrial Tribunal long
before, and then the question of strike
would not have arisen. Only when
there was a complete strike, this matter
was referred to the Industrial Tribunal.
This highlights the policy of the
Government towards industrial labour.

Surr T. PANDE (Uttar Pradesh):

sitflo it (ST wdar) : guTery
wewd, ug faw favgas ot @aq & gaey
gofears @ IHHT FHET A gU A
e TP faare wwe 7 | §
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u= gar i oI @ fr Wi 4 -
eI T AT 21 W@ & | adA
v & S gwdr md Aify & 9w
T Siraw F1 faqy ggmar faw @ g
R FETAT S F1 ITEATZAT ST T E )
9 I AT ST AT g 7 a9AT &
ITFT  FAAT ZET § ST IHAT 2
§ T T o479 $F AT ATHTAA FTAT
Frgar § fF W|a A s #r aww
T g &9 FY ATITAFATE |
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AT Wy Aifa w7 Ag A afcmw gr
T & fr 21 | ar F FIXFQ FT AR
qEAT &Y T 1 @I E W) T o4 |
geaT § i strae & O a1 9 FH-
wifeat & o fama gfg gt at Tz
#Y #E faamT oAy g T F A a9
TET |

3 SAMEHT F gEEe O OHTAT
faame siF  weE @A ATEdl § b
I IGRTAHT T 3T IW H qT JTITh-
FAT & W FETCHT =4 59 0 faaw
®] Y TET AT @I E 1 RO v wa g
A R afe afggi # T & arw
A HEAAIYET W@ qFar ¥ ar
™M oA § FrE g_g gy fw
T AT TAWM  FT TEIHEO ;L
Tt fear wrar) ww i famw @ e
TR I G I JGRTHF] T TLIHT0
forarT AT AT gAY AT ITHT FTAGTET
F WA AT qFAT 8 A avgar §
FER FT AT T/ W AT &Y
AT 330 FT 1 7S TE JUNT 99§ ITHT
IeET & LR fwar ™o we
gar 78 fear @ a1 I Ay sfuw
T G AN aEAT & | qw A
frg T ? f fom wfq & gare sor-
ofemii 7 fafew amw a9 & sivgrfos
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fasm & Aer & G swoafa &
FFA TG AZT PRAT o1 T@T 2
SHFT FTLA Jg AW 947 § fr s
afq aTwre FraRg Frafe 3wy g
faraely =HTaTR gATR 3T A agq A9 W8
o 73 3w w1 g v facalt Awr g
T T FTH AT 93T E & AT T3
g q g afa @y A s S
W § are ¢ fF ekl Qo
waT AR 1 faAy sSeamgw faaw
ST =/7TEd | g aF ¥ 27 gEAr § 9
FH AT AT AT FT FUATT AT
T fa3=i = F1 92T & o7 O
FT & | ¥ 9T faa @ fF 79 7Y
afas Afa & wfaare afodqqT 76
FY ATITFAT & | FH TATH F #E
FET €F AT (AT AT FY AT
2 ) fyg =9 H gH 99T Fifgd 39
EqH FH AL AA P E | g7 ATy
gzt f gary difq foadt feax
VY =rfea o 3T FEY AT E 2
f& T AW WU W 9= g ¥
=afar T U FT IWG FCT 8
a8 FrfasT @ T F FY Ara-
FAT 8, T TEF AT Wfd F
qwg qE 2

T 99T gHTY ATET § T FHATY
o F@ F, fow wFw aET afedy
g & A fom FrAyone ¥ AT §
FMFCWE 999 g9 UFaw  afeadw
TH FT gFT & | FTATT A FAR AR
FIATE IAF AT HIL F1E {IO
FTAT 3 a1 g9 AeAT & ITH € AdT
Fawd g AT AT FATHAEEE R |
qT 4R sAH deag g & framew &
ST S FHATY A T I &
agT ¥ O AT @F A &,
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AT & HIT ITF FTT F7 GUSAT K1
AT wFAT & 1 BT qra & arg 37 oF
WY FHar E fomw wezmse §) apan
Tga SAE 24 6 e g fE e
FHATL SAMIR g1, aHEre &1 "
AT FT AT F7 FIT HIaWT FT &7A
AT X S fAuU ag sazas
g fr s o ¥ ux fAdew @
¥ | gH gE q@ar Wifgd & fom
wafeq @fet ¥ Saa @ A gts
gt §AEA FATE | AY AN B
f& w7 g FHAfE £ 7y 9t
farern @@ @1 grawd ST weETET

& F1 3@ F1 (Ao & ag agd g% aF
72 g1 hal & |

oT ¥ IATNW ¥ ol fow & are
¥ SOFT AT gTFTaT FAT FrEar
g1 7Z ¥ Agd & T & T afza
F AME KT AN ¥ IAFT AQT AT
TATHT 9T F =T AT @A @ 1 T
F1 IAfT &Y A7 geET F F15 fave
= TE fear A 39 97 agd 199
frar s ver &1 F wd wAr S 7 g
qrAT ' F Fg Ot syawdr T8 F
fero #1 s foedr f aer &) sor gt
g ad A guft FT oEw ) gwoam
aga fadt 7 aggrF<y 4 fF 3w owza
F faw aga A7 AT S@TE FIEAT
frgez € (dam) & a1 & zATR wgw
q &rHr 991 47 | Bfwa a8 FEE
aga & fraen g fF gmwr AT ARy
T &t F1 99 ¥ fav faadr o &
Fg far s =rfed a1 ag 7@ drar
@& & ATgT § f A FY 5w AT
# 9= fagy = 3 wafE faay
fo g 7 o g W Harewy A
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g ddepfa F fasa & wraes
§ AT AEE FEAT ATEAT § | A
7T I WAT &, IEAT AT ;R
Aegfa gdrasTa ¥ 997 AT &, 999
&1 /T faT & 9K 78 q9R F1 FG
TAFATE | WA ANG, HEX TTH,
gegfa & wae & fafaa gand Ty
I3 9 "I 37 A7 ofr, fygaer afiar
T g v gER R arfe sk
gepfa A, aui, =9, fasaq #@)
YZXq4 F [ A ST A% 1 740 & P
qisl, 73 AR gEeTAAl § qgT A
T AR ZIN AT 9L, forae
IE FIAT AA9% ¢ | 3afaw § e
q ogrdar ser 5 oow odY e
deeT gr fagg d@eAY #1 @ Wl A
WHT #7 F fAq Sfwr S 9 gare
%1 & wifeen F ST T agr AT U A,
AR oFAT FT A% W §E &
HTAA IFTT 7 AT 7%

TF AT g} gE et W &
FEITq F FEAT AT ) TR AvE
T3g g1 & fF gua mady vroeam
fa=dt a7 f13% ¥ 997 & #7397 300

3 fgrar zadt Ay 2
tw #3 fA0 agt aT Tig a1 whaT Z0 ey
21 fert S gury e &7 e 2T g
g TISA FT WINT HIA T AT qOE B
qMEF FY WG ZTTE 3 AT IHFT FANT
F1 7Y fFan AT &, IEAT e
1 AT IFTR, IZ AT A ARA 7 AT 97
&\ gare afasn" 7 gz faoy may 2
% A §AA §F TR GATL TTEATHT
ferdt WA FT FAH AR FT A
T HE WA A AE TR 2 7 s A
TR ¥ frmafr 7 feedy S oafa &
T, I AT T I g2 2
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MMAE Lo AWl aF fgedy ST F1 WiNT
TET GV | 5 ATt g i orEa 5 M
faqg sqw & | W1 @ER IWaT #Y
z5g1 FY gfa A€ FLAT § a8 ITEA AR
TET AHAT 2 )

3806

WY AT A gWd ag O W av
fr Teaafrag & st foiE E@efr &
IFHF A few AT § AEIE 1 ar
99 St sax femw ar f fage
fedt wrar & @ wfeg | 7= qA
7% W@ F 5@ AR we=d g fE
S Towd ferly & aet 9v e
Z, suF7 faacn afs fggager g av
et fafe 7 o) afe e geer
g wred fafa & gga fear s 2
forar ga AT fafa w78 & 99 wrodT
farfa gaar ST & 1 F 39 TG FTAHAA
¥ wawd g, @ farey w5 o sty
FT =T 9 F famrar arear g | fags
AT 99 UF fagie F qEANE qET
HEA® a4 F 90 @S gu AT a7t agA
q wEegl 7w fF o WS wAwEr
G AT E, F4T ALT AT WIS § WAw
FQ | TT IV I Fgl % T wee-
st feedy 2, sform 7w ash 7 a=y e
fgedY 7w ot 1 37 A feedt A Y A
faor mare @wizwd 7g @ fF 99 sAE
W 7 faaew safeaa fFar wan at
g STt foia g 97 1 9 g@ v K1 aET
7 ooy g e g W Fr fagva
T fafe 7 a1 787 gy war | ==
foew Y wafar wiasa § 987 1 ST
arfed, =9 a1 #71 faiw =W T &
mrferrfoat &1 v =0fe g

T el & A 9 TH fadgw &
AU F7aT § WY oo w}ar § f4
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AEA & g S faredq @ § st
FI4ET 7G0T fHar wrg, I A
HT HTA g | 77 {773

[For English translation, see
penaix IV, Annexure No. 129.]

Ap-

SHRI RAMA RAO (Madras). Mr.
Deputy Chairman, 1t 1s rather difficuit
to address a House where even the
Congress Members are not present. It
1s a waste of time. (Some hon. Mem-~
bers: We are here; we are here).

12 Noon.

Sir, much has been said by the
Opposition about waste and corruption.
I am perfectly willing to admit that
there 15 a good deal of waste and cor-
ruption, but waste and corruption 1in
what connection” Perhaps with regard
to the big projects mostly. Su. ioo
much—really too much—has bheen =aid
about this Mr Nanda made a ey
good defence, but something may -tili
be said in a general manner,

Sir, the greatest generals in history
have been the greatest wasters War
Is a terrible thing it costs much loss
of human lfe, much money, much
energy We too, are fighting a war—
a war against poverty. We have to
i1ace against time. We {00, are. ihere-
fore. wasting. Our musfortune is that
we are trymng to build up a Welfare
State on the basis of a colonial adnunis-
trative set up That is bad enough, but
we are also in a hurry I understand
that 1t costs us a lakh of rupees every
day to pay interest alone on the
moneys we have borrowed from the
banks. Is it the intention of this House
that we should go slow with these
projects by adopting dilatory bureau-
cratic methods? Is it our intention to
pay these heavy interest rates or 1s it
desirable for us to go ahead with our
projects—in spite of waste and corrup-
tion., whatever it is—and produce
results and do the best possible service
to the country? As the poet has <aid,
let us scatter plenty over a smiling
land and read their history in a nation’s
eyes. I want every Member of this

[ 23 APRIL 1953 ]

Excises and Sait 3868
(Amendment) Balls, 1953

House who launches his tirade against
our public servants to put this ques-
tion to himself. We have got to build
up a new economy. We are not fami-
har with it. We are commtting
blunders. As I have said, it is a war
and In a war a number of mistakes
are commitied. Therefore, i would
request our friends not to bring up
this charge too often

Corruption 1s a different matter. I am
prepared to say that 1t 15 the responsi-
bility of every Member of this Iarlia.
ment to bring up bad cases to the
notice of the Government for action.
But waste we may not altogether help.
Washington Irwing has said that much
waste must exist in hiterature and
finance. A poet, to write four Lines of
poetry, requires a ream of paper He
may not help 1t

I would ask my friends
tion. Is not the situation otherwise
very hopeful? They should see the
other side of the picture Mr. Deputy
Chairman, the Community Projects,
the Frime Minister hag said, have
been a great success; the law and orcler
situation has improved, the food Pros
pects have been Improving The
horizon which hag suddenly changed
In Pakistan, will perhaps enable ys tg
cut down our defence expendi‘urs gne
together with the prese.t peace {ierds
and enforceable economics wil pro-
bably enable us to save about Rs €0
to Rs 70 crores which money wijll be
diverted to more sane, sensible and
fruitful purposes. We are going te
have a trade agreement with Burma,
thereby giving opportunities to our in-
dustry to find new markets, The diffy-
culties with Ceylon will be settled on
the highest humanitarian level of
which the Prime Minister of India is
genuinely capable We find that the
international situation is changing It
really it will, it would mean that
the money that is being wasted on re-
armament will be diverted to fruitful
purposes It is now the business of
American spokesmen to reconcile them-
selves to the giving up of their re-
armament programme. If that is done.
abundant quantities of money would

ane gues-
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be available for development in wel-
fare work all over the field, chielly in
South-east Asia which will develop 1nto
a good bastion of democracy. There
will thus ‘be tremendous progress.
What will all that mean? That will
mean that, without our asking, money
will come to our door. The dollars will
be coming to us on our own ierms.
Why should we be ashamed of foreign
aid? This aid is bound to be helpful
to this country in a variety of ways.

Sir, my friend Dr. J. P. Srivastava
brought forward an exceilent argu-
ment yesterday. He says that the
mixed economy regime has failed.
How has it failed? Government are
not getting loans; heavy taxation 1s
preventing capital formation; ihe
private sector has been demoralised;
the middle classes are almost all ex-
hausted; unemployment is increasiug;
labour 1is inefficient and rebellious;
machinery is out-of-date and no pro-
prietor bothers to recondition it be-
cause no one knows how long this
state of affairs is going to last.

If this is the position, my answer,
my challenging answer is: Destroy for
ever the regime of mixed economy. Be
honest. Face the logical consequences.
Go in for a complele Socialist economy.
This country can flourish only on a
labour economy. We have to give
dignity to our labour. Reform the laws
of the country so that the labourer
may come into his own. Nothing has
been done during these five or six
years of our freedom to give the
labourer his due status, and so long as
his status is not improved, vou will
not get that response from labour
which is due from it to the country.

Sir, deficit financing., I think, is
bound to succeed, and I am also certain
that foreign aid will help us consider-
ably, so that it comes to this: It is a
parallelogram of forces—foreign aid,
deficit financing, labour economy and
our way of life. We must command
the thoroughness and the resourceful-
ness of the German Dr. Schacht who
built the German economy after it had
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been shattered by the first world war,
ang the crusading spirit &nd com-
munism of the Russians who built up
not only a great state before the sccond
world war but also enabled ihat
country to make tremendous strides
after that war in a very short perini,
We have also to build up a labour
economy and an industrial set-up based
on the democracy and pragmatism ot
the Anglo Saxons, and above all, we
must be true to our dharma.

3810

What kind of dharma we are going
ts have? We may have the Asoka
Chakra as our symbol, but what kind
of dharme is going to be propagated.
Is it to be the Bhuddist dharma or
the Hindu dharma? Mahatma Gandhi
taught wus the doctrine of Daridra
Narayana. Every Hindu must remem-
ber the plain injunction that he must
not take a morsel of food without his
neighbour having his first. Sir, this
dharma has maintained us through the
vicissitudes of history. It is still keep-
ing even heretics like me in its fold.
And I am sure that it will be for ever
and for ever with us as a pillar of
smoke by day and column of fire by
night.

MRr. DEPUTY CHAIRMAN: Mr.
Mahanty. Mr. Rama Rao has given
you two minutes extra.

SHRI S. MAHANTY: I am very
grateful to Irim. At the outset, I must
acknowledge my appreciation of the
manner of the reply of the hon. Minis-
ter for Planning in regard to the
references here about Hirakud, but
that does not mean that I am satisfied
with his reply. If at this hour of the
day and at the cost.of relevancy, 1
take my stand hereA make still some
more references to Hirakud, it 1s only
at the dictates of a public duty, which
is often times unpleasant. Sir, 1 am
very much grateful to the hon. Minis.
ter for Planning because he fras indi-
cated his awareness of the magnitude
of the problem. He has also given us
his assurance that he will see that
further irregularities and further
scandals do not occur, but he has made
certain observations which, I think,
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call for some reply. What he triedq to
make out was that possibly the critics
of Hirakud "aré trying to overdo the
thing by trying to focus the attention
of Parliament on the irregularities
and on the persons concerned with
them ad nauseum. Of course, this is
all a matter of attitudes. I for one am
not prepared to accept with levity all
the irregularities that hrave happened
He bhas admitted that in great haste,
without adequate data and statistics
the project was undertaken. The other
day we came to know that the Inter-
national Engineering Corporation of
U.S.A. was paid a sum of Rs. 4.5 lakhs
for merely preparing the project
designs which were later found to be
unsuitable. He has not given his atten-
‘tion to all the points that we have been
urging against thre Hirakud adminis-
tration, I think, since the year 1949,
It was not the Public Accounts Com-
mittee which first brought to light all
the irregularities that have taken
place there. Even before the Public
Accounts Committee reported, not only
during the question hour in this House
and in the House of the People but
also in the Orissa Assembly and in
the local Press of Orissa this matter
was being agitated and debated.

MRr. DEPUTY CHAIRMAN: It is all
a matter of history now. Give us
something new.

SHRI S. MAHANTY: In this world
of relative values, nothing is new.
What I was going to do was not to
reveal any further scandals. I only
wanted to draw his attention to one
fact and one fact alone. The Minister
invoked the name of Mahatma Gandhi
and said that he would not be a party
to corruption. In the name of
Mahatma Gandhi again, I would ask
him whether he is prepared to make
a probe into the private fortunes of
the members of the Central Water and
Power Commission who were concerned
witlr the project. I say this with a full
sense of responsibility. I would
request the House to remember that
the Orissa Government has taken a
foan at the rate of 3.4 per cent.
interest. What has happened is that
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millions of rupees have flowed down
the drain, and the people of Orissa are
not going to take it with any levity
or in any lighthearted manner. I do
not agree with Mr. Rama Rao when
he equates writing poetry with build-
ing a bridge. He can w’x;_ite a single
line of poetry after wastig four reams
of paper; but it does nét cost much,
He has no right to equate writing poetry
withh building a project. Crores of
rupees have been lost on account of
the administrative marauders in the
language of Mr. Hegde. The hon.
Minister said that the Oriya Officers
are being given at the moment a fair
chance, but I completely repudiate it.
Here again about those unscrupulous
officers you will find in para. 87 of
the Public Accounts Committee Report
the following observation: “The Sub-
Committee have already drawn atten-
tion to the fact that the selection of
certain members of the senior staff of
the Project was unfortunate from the
commencement. It has been shown
that some of the officers who have
been responsible for some of the
more serious financial misdemeanours
were chosen withont due care, of
verification of their record and antece-
dents”. They were chosen by C.W.P.C.
in 1948. The hon. Minister who cen-
trols the C.W.P.C. has very inadequate
appreciation of the subject. It might
be quite possible that instead of the
Ministry dictating the Commission
the Commission is dictating the Minis-
try. Secondly, I would invite his atten-
tion to paragraph 76 of the Report
where it has been stated:

“It is regrettable that in the past
local people have not been given
the preference in matters of employ-
ment to which they were entitled.
A number of Engineering Graduates
belonging to Orissa were available
and they have not been engaged on
construction work.”

He has made another serious allega-
tion against the critics of Hirakud.
He has stated that certain officers who
have been thrown out of the project
because of their lack of discipline and
several other misdemeanours have

. taken advantage of the Oppositior
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members. I repudiate it with all the
emphasis at my command. Even be-
fore the report of the Public Accounts
Committee was published, a leaflet was
published by certain discharged mem-
bers of Hirakud under the heading,
“The Other Side of the Picture”,
wherein they made certain amazing
exposures saying, “Well, if we made
money, the others made also. There-
fore compound the offence”. May I
ask whether the Minister for Planning
has taken any nofice of it? This 1s not
merely in regard to Hirakud. About
Bhakra also. a booklet has been pub-
lished, wheremn a number of irregu-
larities have been pointed out. As you
know, Sir, these multi-purpose river
valley projects are the only major
undertakings in our First Five Year
Plan. Here we are spending crores of
rupees by incurring foreign loans. So
it behoves upon us to see that, that
money is spent to the best purpose. In
the other House the hon. Finance
Minister has made an observation
about Hirakud that these irregulari-
ties about Hirakud did not bother him
so much. What bothered him was
whether Hirakud would be able to pay.
That is a moot point. I am perfectly
in agreement with him. I am not also
so much worried about the little
wrregularities which have been detected.
though they are not little and cost us
crores of rupees which the tax-payers
of Orissa will have to pay ultimately
with an interest at 3'4 per cent. on
capital. How can the Hirakuq Project
pay itself when you bring buffaloes
from Punijab on a monthly rental of
Rs. 300? How do you think that it will
~ay itself after crores have been looted
ind debited to the cost account? All
.he same, with all respect to the hon
Minister for Finance, I would ask him
to shed his bania outlook over this.
Here the moot point that remains to
be asked is whether a river wvalley
project is an end in itself or a means
to an end. If it is an end in itself, then
the question would arise whether
Hirakud would be able to pay itself.
But it has been made clear since the
very beginning that it will be a means
to an end, that the Hirakud Project
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will result in more production. in more
industrialization, 1n uplifting a back-
ward region. Thus Hirakud would pay
itself. That 1s not a very small return.
It should not be measured only in
terms of Pounds, Shillings and Pence.
If he is keen to see, that Hirakud
should pay itself, then I will tell him
this. Let him make a probe into the
finances of the Members of the
C.W.ILN.C. Let him make all the dis-
charged officers, those administrative
marauders and looters of national
finance, pay all thre money that they
have looted out of the Hirakud pro-
ject. I should also like to make an-
other point that from the very begin-
ning 1t was contemplated that the cos*
of Hirakud will be borne equitably by
the industry and agriculture. Now you
know that almost the whole cost of
Hirakud is going to be borne by agri-
culture and increased amounts of
betterment ievy and doubled rate of
water tax and irrigation tax are
aiready being contemplated. Now when
the power will be produced. there 1s
no market for the consumption of
power. An aluminium factory has been
promised It will only absorb 25.000
K W. while by 1956 we will be pro~
ducing about 80,000 K.W. from Hira-
kud What about the Iron and Steel
Factory? Though the Technical Com-
mittee has made a final decision that
the Iron and Steel plant should be
located at Orissa, it pains me to cay
that the Chief Minister for Madhya
Pradesh has come to exert his influence
over the Government of India to have
it in Madhya Pradesh. Today he is
in Delhi to influence the Government
to have the Iron and Steel plant m
Madhya Pradesh though the Technical
Committee has made the findings that
Hirakud is the best and ideal site from
all points of view, with less cost but
more advantage
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Under such circumstances how the
Hirakud would be able to pay itself,
unless the Government of India were
determined to see it pay?

SarimaTi SAVITRY NIGAM (Uttar
Pradesh):

srast mfaa e (S9T W) ¢
IqTeqer wEET, W fedz  (debate)
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F1 T fam g s A it sra-
FATH T FAF AFFU GIRA TH07 STAT
ST = 8, gafeR fee § o fawdi 1
forezdyor 7 FXF § dadA A1 A A
CFEN AR AT @r owAw O AT
FgAT & fip oy fewytor & fegr ofz e w2
fxy ( tax) @3r fag 9md A T A
FEW AT gOa @ fw IHT
AT wE wF ¥ AL AT 97
MAX gag § IFT Tl & S=AWHA
e afrew  (foreign capital) &
¥rfld AT F R AR AR FA AT
Frafar 3y 34 s3@r 2, ofr 3 & 78
grIzoE 21 WAT & R EE Auw A
37 F Py A fedy sz afasa zwa
FCx 04 T ar fRatm w5

sfyqq, fedr #1 o ag W
wrafa 7 grft i T i a9t & Z\ S
gafer oY 9T ATET A qF F § W
FmY 3w A1 A A fifedi, gfaat,
| gl ST zmEm @i ¥ A A
g (Fav & | gonfadl & o W g9
A g frgazd
st &% uF " fwEr w i e
Hrrfaa A€ g & WK A7 U
FT QATE | WG W F g A
T AR FTH F AL gAY S
ey feaay 0 oA FT wa At FIE
FeElae AE0 FET & | g I A
FrAT o Avfon wfedl W AR
FT GHATE AT ATAT AATH SEAl AT
fEyy TO@IA &7 F15 HY SAFTEATAGIE |
aeyg & B aga & A oag i fE aE
fesgi #Y aFT T ama &1 A famw
mrafa &1 feeq A, 3 T A
wirAT B orgi gew # Tl FAE 39
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AT g1 afqa &7 gy 2 i 28 e
w9 qgr o Y T AT o Ay
T T AE FAA, 7g oy & figar
T F ) SEE e R o7 e A
AN IHFT AN F 5, (%9 avg
UF Y g7 G H g a7 AT
&, U WEX Fg@e weA W A AL afew
uF ] H gAT A W g ATNES
MR 9 @Y 8, Tgwar (et &
fgmg? =% wag g7 FqEE §
HAF GG WK g Awefat wr aE=mr
¥ AT I LA W AT 9T R,
7g off g9 W W =7 7 &mF
ot fzegea & fwanfal &7 der
P FUE, | ATE, ¥ gAY v £ 1
W FL, W 0T G @7 FT A T G
TEEF S AT wwrEAr § gy @9
T  HT oFga A A awAl S
FoAT A7 AT [ AT F97 9T Wiy
F M F et ar faatar aaay agar
#1 afe F9 FT9 I AT T BEA
fewzr ( fallen sisters ) #1 s
A AT AL WEEAARA g1 AT ¥
FA7 IAT AWARE] L ATE 33 T
33° wiA faed g A 98 399 Ad
AT fF Faa e Wi aEe w6y
ferre & FTET T T 9EH A gAY
TEAAEE | T TF g g ferdi-
TEATT A 9y TS TEAT T HH F1 guA1
T FY TIAHTAT ST F1F T FTH A9
fqars & forar € AV 99 @y agAr 7 uw
Y ¥ ag Fa1 % g0 AR 37 7 wfeq
fad =9 S 7 TN AW EF § T
I FT TS F A (TAAT T qag
FIQ AT A G 9N FT oY, FIT HI

38L 6

AMICE | T F AT H 98 95T IST 97
f #1747 39 q@A F1 ATIAL K @
fer @ W B oowwe @y fag
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AYqz  foeg I AE I T
faar fF ga Araw ® AEY ATAA FAAE
g Ar A A | FTCA e
A7 AT F qEA T @A E AR IR
sfaa #C gafaT Arafaat & amg aa
FECAT 9IA0 & AT qq A gATQ AL
gra grfr ot 5w g 3 swfas
afy eredg fafeeT [@ge 771 qarT
A A A1 oy A g fF qw A
aTAT AT Ay AT F AFA AR
&1 A7 A O AT A OF FAr=0e
S AT F A B F 7 Y a9 R 0
TFA § | A7 gATT 98 & fr gueme #
oy AWy wadaz AT zzfeas g
(Semi-Government  women
industrial homes) amr fa@ =
fo® wo A& arée @A (night
school) wr g7 = faga ot 1§
% ( factory ) ¥ @t s forw
FHEy qgq f9 T FW FEF TS
grezqt ( hostel ) 1 &=, o @A
& #ifg  #1 A9, FAT §F WK
T F g oA T EF ) Y Foreqr 99
& nig Az wdy syt T8y & Iray nfes
f& tx & (teacher ) a5 ™ =
at ar 1 1 A=Hr a=fEn 1 wE
A\ IFEy faer @ & Y anfem
AT IR QAT A FI0AT T W
I #1 Fow gwifew (self-support-
mng) A A WIEEIH a7
fasiy ®9 § =9 @A FY qrAIFAT
fir & oY faraarsray a1 ST ST«
AL TAAR F AZS AT AT | 9%
gfafer aroFa faw a@ ¥ w=feaw
2§ (centres) g g4 & a1 fraq
ft ez 7 dfeae o @ 8
SAF gz 2 fr WIS WA T OF W
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AR ¥ wgdy faedy ¢ fomer
T a8 g & fF 3w oA
Zzm ( exploitation) agr ¥ g
21 gufed 8 a1d w1 1A <@ A
FgT F1E W QY ey A G
faas fe s7=%1 @ T av g w9
AT F 57 fay ) g9 4 T &3
T § SarEr T w5 A (v o
T F7 AT &) A 2y gl a9 g
o R T g fE e 4 ¥ Y
T (director) A%, WRIWZ
(management) & &Y W &1, 9
fexat 1 & <ar T )

Sur1 T. PANDE.

ot @Yo ufew . g &9 dAwa 2
ATTFT AT THTTAT & 1
SHRIMATI SAVITRY NIGAM:

simet anfast fam . oo #ig-
fag oz fram g1 s fr o9 @5 w18
w=H 4T S AT qUew T Y 30T 77
% SaFT faag a fwar oo fagamss
arfz st § IR W agy e 2 sar
=ifgd A< == szfgaa grg 7 at 78
T A1 9T AT ¥ Y@ 9™ 0 39F
« fafeag ag W e AT agd I
? fr oy seehiw feear ( esta-
blish) # smr &Y ag7 oy g
(paying) &1 &% fr weqfas
#t 3Eer g a1 Fegergs ( celluloid)
F faedly a7 #1 zeey & foaw fy
g ar fagar wifee ( profit )
g1 & IR @@ 9T | RN I
iR AT FE AR TE) GO AR
agr A1 oA F QA AT wWF w_gy
W far st « zmay wfafor o=
Er FT TATH FT 0F qg HoG TOFT
Tz g fr & ar = fedy B ATAY
garsw (monopolise) &3 faar
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w7 (& agdt A Teed fnd &7 g7 A
g Tl d1 g g w1 T o AT
(loss ) @@ & @@ | @wa & f&
fafeat wgiea o7 #3 fr 7€ a1 T2
gsete  ( cottage industries )
ferarr &1 1w 2 ST 7w F gL TE
FTH FY TN FH A A9 & TG 70T
g7 FY £ gy 2 | zafay afz wrgAw
fafrees a@d at =@ #W ¥ THATR
T | FEE miafe fwertat S
g agAt & ford o qER EeEE (poor
houses) & =fgd | #TSwFA AT
TR O ATINA T g ag
FABE-RE AR EO S O A G B AL
REECAEA CLE FARCARA

@ F wfafem 4w @ 7 FL
et £ | 7g ag 2 e gafaal & Fren
e wfaaay ofgdl & gra S WEd
gre 7€ F ar faad afa ar e
qT qa § Wy Pt #1 a1 saw
AT F7 FENE | agT 79T ¢ fF w4
93 fF STFT Fa7 FTIU R | 3HFT  FIT
ag & f& gwTa wgi F7 FAA o4T R
f& 92 3 #9299 ( Maintenance )
% o qrar AT argdt & v A At
fE 3 & At '@ AT F qwEq
FY TLEATET AT & q1 39 A9 F7 77
wwzaw gwrew ( allowance ) gwm
I AT F I A FE w9 (court
fee ) @AY & a7 33 F12 |/ AT ERIT |
FF AT ufys tOET HE W OFT
AT FEAT 9247 & fF F qrar £ A
qreff 1 A7y & FTeE i fraw T8 viw
fergi & WX *17 59 FT47 FTATH 33T
FHAT & | N e forai g @ wE A
a9 AT AV IHIE F7 A7 w5 | safew
§ v fafreex qrga ¥ o3 w80 fr
g vt fraw qar I oY Al &
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F}YF (cases) FE H  9MT A

( pauper cases ) @1 awg o7
IE W IAFT wEEAT T 9w
o W g1 aga oA faand faw
st f aga o fexat g fome
qfs el AT s@afa § sad A
UF qqr g2 F7 A2 fAae g 2 afa
3 afz dedw TATew WA 3 v
FIE G TaAT SATRT G R fE oag ¥
TET ary 1 zafar 730 wdAT g fE o
fafTeex age 15 war gy w1 % 5
ITF FA9 F1E A {7 T HF 97 zAHy
A TS (A o o

(Tumne bell rings.)

AW I H & UF I AR FgAT
TE A o dfF weE 9E aw
@ &, wfam ® ady 'w vl g b
q9TE |

[For English translation see Ap-
pendix IV, Annexure No. 130.]

Dr. ANUP SINGH (Punjab): WMr.
Deputy Chairman, at this late stage I
intervene in this debate just to make
a few observations. I shall confine my-
self to two or three ifems at the most.
I am fully aware that I will not be
able to substantiate any of the pomts
that I shall be submitting, and the
statements may, therefore, appear too
general or categorical; but I can assure
the House that they are the results
of ‘a good deal of thought and reflec-
tion.

A word about the Five Year Planm
about which so much has been said.
Mr. Rama Rao has just told us that
so much is being made of corruption
and irregularities. A gentleman from
the opposite side has said that there
was much more than is being talked
about. Well, T will not go into the
problem of corruption or irregulari-
ties. except to say what T have already
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said, that there is a great deal of dis-
content and disillusionment among
the people. They do not have the
enthusiasm for the Five Year Plaa
that they should have. and I think
.one of the reasons for this is lack ~f
knowledge. We have produced bhulky
volumes. one after the other in dreat
rapidity; but if you go to small towns
and villages and ask the people what
do they know about it, I think you
will be surprised to find that there :s
complete 1gnorance. Once again, let
me repeat that I speak from my per-
sonal Kknowledge of the Punjab. I
would like to make one or two <ug-
gestions. The basic principles anrd
some of the items of the Five Year
Plan should be eircularised among the
people in their own languages and in
very small, simple pamphlets, put in
simple tanguage. And I think the
provincial radios should also be
utilised. Here. I would like to malke
an observation on the Hindi language
which I hope will not hurt the suscep-
tibilities of the purists. I think one _of
the difficulties that we. who are not
well-versed in Hindi. find in the radio
broadcasts is that invariably the an-
nouncer is trying to impress upon us
with his literary knowledge of Hindi
and his vast vocabulary. In other
countries—and I happen to have
travelled a good deal—the radio langu-
age is the simplest so that everyone
could understand it. I would. there-
fore. request the Centiral Government
and the Provincial Governments to
try to broadcast these facts and their
programmes in as simple a language
as possible.

Now a word about the linguisti
provinces which has also a very direct
bearing upon my own province of
Punjab. I am quite sure that hon.
Members realise that a certain section
of the Punjabi community has launch-
ed a very vigorous and at times a
very bitter campaign for a Punjabi-
speaking province: and there is no use
hiding the fact that in some sections
at least. the movement is gaining
ground. Unfortunately the impression
has been created by interested parties
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that the Central Government is some-
how prejudiced against the Punjabi-
speaking province, that they have been
yielding to the establishment of an
Andhra State and will probably shortly
yield to the establishment of a Karna-
taka State, but that because Punjab
happens to be near the border, the
Centre somehow feels very reluctant
to concede the claim for a Punjaui-
speaking province. 1 would like
make a suggestion which I think is
constructive. If a statement could be
issued from the Centre in some con-
text or at some suitable opportunity
to the effect that if and when the
Centre decides ultimately to establish
all t‘he linguistic provinces and finds
that they are desirable and feasible,
then Punjab will be treated on the
same basis as any other province. If
such a statement is issued. I think
that will remove a good deal of the
misunderstanding which is being ex~
ploited by those people who are out
to embarrass the Central Government.

3822

Now. a word about the displaced
persons and, particularly, the compen-
salion to the displaced persons. Most
of the people in Punjab are affected
and that is one problem about which
our own people come to us as their
representatives. One thing that they
like to know 1s: Has the Central Gov-
ernment made up its mind to make
some contribution towards the pool of
compensation? 1 see in the papers that
the Finance Minister made some
reference to it the other day in the
House in whick he said that it can
be conceded that the compensation is
also part of rehabilitation. Now. the
people in Punjab say, I know that
they are not so unreasonable as to
think that the Central Government
shrould make a very large contribution
out of proportion to its resources and
at the risk of jeopardising, let us say,
the Five Year Plan, but they do want
to know whether there is going to be
some contribution or not. Secondly,
they are very anxious that it should
be expedited. I know of a dozen cases
whickr have come to my own personai
knowledge where everyone says that
he would much rather accept 30 ar



3823  Finance and Central [ 25 APRIL 1953 ] Excises and Salt 3824

40 per cent. of what is coming to him
In six months or a year because he
is so hrard up and everything is being
tied up that he will be quite satisfied
to accept a small contribution now, as
early as possible and 1 wish, Sir,
that—although the matter is under
active consideration of the Centre and
I presume it is coming up very soon--
no time is wasted in clearing up scme
of these misunderstandings. 1 think
that would create a healthy atmos-
phere all round.

Becam AIZAZ RASUL (Uttar Pra-
-desh):

Do ) e sl Ko

oo eeale gteren A3 Ol
oy comdl S ep pkEe ep
wld of gme 2 b (el e
el e 3T K 58 bl K
St o i s o e
U SRS LR T R
w08 S DpeB i gl
S oy Slegdee (U5 Ly
FISIEEN T FUA W - ) R C [ FES é"
Ut p & e oyl 2 S ey
i S g o S sy
Wy b gfs de e & 9
o0 S e Nl g
Sgamn oS sl gl 5 el

- Juﬁs)

S iyl e Bgd & QUa
hl_'(g’ 8', u,h dmt% L"Q‘) G_LOL..

#y yl & (suggestion)  ySawe
&S Sanla of mdeyd  olaasS A g

|
|
|
|
1
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(Amendment) Bills, 1953
(compulsory insurance e
wamile S ma JUs scheme)
(local bodies) 53t Sy S caia
(aided _pahiyd_fud! 8udyl p S
il X S institutions)
e el S e ) e
S oA g e edapn el
50 JSod ae (Provinces) sawislys
SHal Sy e yAite AFn S
Sddalyy a gplydd ol &y,
S (provident fund) &,
2 Upp aar &S g gad Sy U
dla g (retire) pliy 5 cma
ot - 28 JeoS e 5 G
Ut Py ¥y gRame g ey (]
(State  pitasd 2Rl 25 2 &3,
e aake Wl @ S employees)
@daind ¥yl da WS Jel2
o o wlakye din cile S
B A e N e B
OrsS il yl § eyl
CIVY 3% QTSN T R J vt
u‘-réﬁrﬁ'g SP B AR eile S
M5 34 =53l (contribution)
oy S ol G 48
fagy ST 5 -2 e
£3 0l edlnly o olua S
WU o Syl (S 2oy
igy e o S Sl & Eye
(capital ypedhsams) (lasaS 2l
& & g 2 expenditure)

JERCTEN SR J 3 BN N N A B S L = T
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M- é}"‘ COC VRV I FE I XV 1T
T R e
gpilate Sl g5 da yeny &
£ L o aazgy 35 &0 o8 M S
Wt S @ o e
ol 5 Uhyly @f ol M S
P 4 o bl Kl &S Kpe
Aot &l g - Ella gp
prkgaS  pdyyit] wl &
y> s~ (insurance companies)
Lrtd ShS ar K eabady R Syl
ZohadggS W gae allie S0
ol 5 S k] eyl S
-yt o5 (employee)  Slaed oo
Fo gyl &KgaS - Kon 333U woly
(OO VI IS PR FEN O
&llas GHIS a8 g2 Sl g0
> 23S] gyl 2 Uy Ues BI S wpady
€ nl yae gla s lapse  saedy
BB Nt < Y
2 oy el 828 Seme
(middle (8 (oo S Kl & 5
W adla S fy s class)
L R VAN ¥ A R G I FXW
Uyt 2y (pl = (o =l s
wiile (pay Bill) (b o3 € eiyf
b AL A aheds o
ol 2Bl gl - A K 58 0
Le oS Oy e kdyf eyl
W Dgais € ooy ol 8 S
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IR B PO RR VU] B SR

Gaggy WISyl Ll & gan K
oyl Suda AT 5y gl K feln
S W -2 like @A e
oAy K iyl o aagyd
- $.£. 40 e (nationalisation)
ety S eyt
S 2 wllos g pbe She pl 2
& (o S sual gae A f
W g e S e F

- 8l

”

Ut b Kea ol g
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2 el S phad el S
Aoyt BB Jaepil Flaie S e
w2 WS W K ella gf e
o R e Sh il gy
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¥ s b S G ale
Sakie € a5 LS b ol K
sJS heptiy ol S L6 sy
Famlising 35 80L5 i a8l
(uniformity of  3,daa.]
Glaxe & 3 (o - 4o standard)
oitend -2 K (55 dly e
oyl @ oo dy ) 4 Gy
by oetl g Shpa S spladly
2 o e ol
il & 2 uedl ama gl

N
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W S e 2§ eillae
G S 2 g a S
da W o U Y &
Salayydiys Y- "li)5 S
FB S SR il K yae
o S o o f gl S WS
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R SR WV (W
K psled i Rppiiyy S b 2
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or=190f &’ ,S” REA VR
wl} ‘55 A-',a ol Yrop b
€ Sy l;.n vo ,,l ;’ga S
‘Jvr‘e)(u\’ £ 6 (loan) wy¥
Ji»  {v y 4 (non-recurring )

’ - 6yl 2y
[The . Vice-Chairman (Shri K. S.'

Hegde) in the Chair.]
)

JETIN NT XV RS RN R
WS LS saliggaipe P &S pen
Ekiyd b les LS - 165 Ly
olep Ta M oS ol by US
o ) e peReggsiss Fo (gae Ko
pihegpizy Jplhe K Spe e
157 TS\ B SN B
Wl 2 G mi Ry kit
U Rl) &S kg aly g
TR T G RACRE
P O sl gl gap aleggaipe
sokuypise e M S oI (S 39S
H L Y mgsin & WS &g 45 - yen
W gieeS ol aRegipe | g0
ke S rpheygien &izgy Uik gl o
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bp bl o b 8 Do
jaRaoyybipd ¥ (yhee SRegptizy F'e £KigsS
Py S e S eddyd e
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8 Sopla o el ulelld
Sy ar W5 K e IS
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i N
[For English translation see Ap-
pendix IV, Annexure No. 131.]

SHRI RAJAGOPAL NAIDU: Mr.
Vice-Chairman, Sir, our Finance
Minister in'the Lower House has stated
that there i§ general improvement in
the economic condition all over the
country apd he has further stated, Sir,
that even the cost of living has failen
in almost every State except in
Bombay.

Sir, the hon. Finance Minister is
obviougly wrong in his utterance so
far as Madras State is concerned. In
South India the cost of living has been
steadily rising in recent months and
in February this year, Sir, there was
the record increase by 24 points. It
has come up to 351, probably a record
in the history of Madras State. Sir,
I do not know whether the hon.
Finance Minister has looked into the
fatest statistics with regard to the
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‘ living index among the working classes
in the Madras State, or, probably it
was to his taste to have omitted to
look into it. I fear that the Central
Government has not paid that much

| attention that the Madras State

requires. It is the feeling amongst the

Members belonging to the WMadras

State that Madras State has not been

‘ properly cared for by the Centre, and
that the cry of the South for help has

been completely ignored. In fact 1

may make bold to say that there was

not even a prompt response from tlris

Governthent when a representation

was made by very many Members

belonging to the Madras State that

Madras needs mmmediate help by way

of financial accommodation in the

matter of helping the famine-stricken-
areas of Madras State. Nothing will
convince the people of the Soutlr unless
they are made to feel that they are
not forgotten, that their miseries are

! noted and sympathised with and that
quick response comes from thre Centre.
I would only urge that at least a frac-

i tion of the money that is being spent
on Kashmir be given to the Madras

| State. 8ir, a sum of Rs. 10 crores has

. been given as a grant—I can use a

more appropriate word, Sir—as a gift

to the Kashmir State for development
purposes under the Five Year Plan.

But so far as Madras is concerned,

where there was such a hue and ay.

wherefrom representations were made
that the State is suffering and {lat
| her coffers are empty, nothing concrete

] pappened: And what was the result?

!

A glorious sum of Rs, 2 crores had

been given not as a grant but a¢ a

loan and a sum of Rs. 48,00.000 had
! peen paid towards half the cost of
gratuitous relief. That is not the thing,
oir, that we expected. We would only
| request that at least a fraction of the
i amount that is spent on Kashmir, on
, the slippery State of Kashmir, be
I diverted for the grief-stricken and the
| misery-stricken people of the State of
! Madras. There is also another griev-
1 ance, Sir, that the Ministers are not

making frequent visits to the South.
i It has been alleged in the Lower Ilouse

J by the hon. the Finance Minister that

there was not enough informaticn
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about the actual conditions in the
South. I would only request the hon.
the Finance Minister or the Deputy
Minister for Finance to make a trip to
the South and see the conditions tl.ere.
Unless that is done, Sir, I do not think
a real picture of it would appear
before the Central Governmeni. What
more is required, Sir, than the repre-
sentations of almost all the Members
belonging to the Madras State that the
8tate is in very great danger? I would
once again urge that the Union Gov-
ernment should come forward and
advance money to facilitate {he econo-
mic development and completion of
the major irrigation and hydra-electric
works undertaken in the State of
Madras. These works are in no way
different from the great dams of
Bhakra, Nangal and Hirakud or the
Damodar Valley project. The State
Government has invested about Rs. 75
crores since the last war and 1t is
essential that these works are speedily
completed for the economy of the
South and the welfare of her people.

Due to the continuous failure of mon-
soon there is enormous electric cut in
the Madras State. We are getting only
15 per cent. of the current that we
were getting before. The agricultur-
ists are not able to raise any crops.
In fact, they had to switch on to the
purchase of oil engines and for that
they had to invest Rs. 3,000 +to
Rs. 4,000, They are not able to find
that money and they look o the
Gavernment for help, but no help is
forthcoming from Government. It has
been repeatedly urged  that wmore
thermal stations should be installed in
the South, because the meagre supply
of current that we get either from
Mettur or from Pykara is not sufficiant
for Madras State. Thermal stations
are being installed here, thi:re and
everywhere, but wothing in Madras
State. Unless more thermal tatioas
are installed, t'w entire agricultural
economy of the State would come to
a standstill. My friend has been urging,
Sir, that so far as industry is con-
cerned, there has been an enermous
set-back due to the failure of the mon-
soon .and the conssquent <lectrie cut.
My friend has not touche& upyun, ithe
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point how it is affecting the a rxcul-
I turists and on behalf of* The azncul-
i turists of the State, Sir, I’ fay qtato
with boldness that agrlcuIture is at a
standstill in Madras State, at any rale,

| in such regions which have been sup-
| plied with electric power. And even

the scanty supply we get, we get at
And do 'you
expect the agriculturists to do any
gsort of cultivation at ‘midnéghf?

Then I would, on thig occasion, state
something about the ‘'rivers. It may
concern only' two districts in Madras
State, that is, Chingleput and North
Arcot. Almost all the important rivers
that flow into the Tamil districts take
their origin from Mysore. Sir, about
50 or 60 years back there was a dam
constructed by the Mpysore Govern-
ment right across the river Palsr .and
two huge reserveoirs have been con-
structed so much so that river Palar
that had been getting perennial sup-
ply of water has been compietely
dammed with the result that these two
disiricts of North Arcot and Chingle-

, put are completely starved. Repeated
representations have been made to the
Centre. Recently a memorandum was
also submitted to the Prime Miaister
py some of the members of the Legis-
jative Assembly of Madras—soma of
the members coming from the two
districts and also by some Members of
Parliament belonging to that region.
But nothing yet has taken shape. Sir,
it is a legitimate right that we demand.
1t is not a guestion of riparian ownem
Jhip. It is a question of principles of
patural justice that the people of the
two districts and of Madras State
demand from the Mysore Government.
Members coming from Mysore have
been saying that there ds this question
ot Malnad and all that..And what is
it that thre Mysore Government: has
done? The Mysore Government': has
been playing this king of obstructive
tactics so far as the water in the
rivers that take their origin from the
Mysore State is cqncerned. They have
been constructing dams after dams and
obstructing the water that should
legitimately be flowing into the rivers
ot Madras, @ir, this has happened

, when Mysore, was directly under the
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[Shri Rajagopal Naidu.}
bureaucratic Government. Now Mysore
has been integra% into the Union and
it is now time that we demand that
these two reservoirs that had been
constructed right across the river Palar
e blown up and the water allowed
to flow freely as before.

SHr1 GOVINDA REDDY: Pardon my
interruption, Sir. 1 should like to
correct the hon. Member that the dis-
tance between the dam and the two
districts is over 300 miles; and the
dam Is at the very source of the river.
It is a very small dam,

SHrR1 RAJAGOPAL NAIDU: My
friend is obviously wrong. Evidently
he is not fully familiar with the topo-
graphy. The distance between my
district and the dam is only 30 miles
and nol 3060 miles. And I wish to
correct my friend.

THE VICE-CHAIRMAN: Order,
order.
SHrR! RAJAGOPAL NAIDU: Sir,

I am running against time. I would
like to say one thing. Whatever re-
formis that come, it only affects the
villagers. I am not talking about the
goodness or the badness of the land
reformg proposed by Government. I
only urge this. Why is it that Govern-
ment has not touched the pockets of
the multi-millionaires living in urban
areas? What is it that the Government
has done to see that the man, having
50 buiidings and 60 buildings in an
urban area when he needs only one
building which is enough for his
living, gives up those extra buildings,
so that they may be distributed to the
homeless poor; or to see that a man
owning 20 or 30 industries is made to
distribute them to those who are not
having any industry at all? Whatever
comes in the way of reform, it affects
only the villager, but nothing has been
done to touch the pockets of the multi-
millionaires who are living in the
urban areas.

Now, I would like to say a few
words with regard to corruptien. Hon.

1
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Members have been saying a lot about
corruption.
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THE VICE-CHAIRMAN: Just two

minutes more.

Sur! RAJAGOPAL NAIDU: I shall
confine myself within the time. There
is one concrete instance in Madras.
There was a Revenue official who was
found, by a tribunal set up by the
Government of Madras, to be guilty
of corruption. The tribunal had recom-
mended for his dismissal. The matter
went up to the Government of Madras
and the Madras Government decided
that he should leave fhe service. He
was dismissed. He filed a mercy peti-
tion to H.E. the Governor. That was
about three years back. The Governor
refused to interfere and he was dis-
missed. This was about two or three
years ago. Now what happened. This
Government came in and another
mercy petition was filed before the
Governor. He forwarded it to the Chief
Minister and the Chief Minister re-
commended that this official should
be restored. And he has been restored
to his old position.

AN Hon. MEMBER: With retrospec-
tive effect?

SHRI RAJAGOPAL NAIDU: Yes,
with retrospective effect, with all the
rights and privileges as before. This
is the sort of thing that thre Govern-
ment is doing, at any rate, the Madras
State Government. It is only one of
the instances. I would urge upon the
hon. Minister to immediately make
enquiries with regard to this to see
whether what I have stated is correct
or not and under what circumstances
a case which had been disposed of by
one Government was raked up again?

Sur1r M. C. SHAH: State Govern-
ment or the Centre?

SHR! RAJAGOPAL NAIDU: The
State Government of Madras. I can-
not say that the Centre has no res-
ponsibility about this.
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Sir, I wanted to say one or two
things more, but I do not find time to

speak

Surr K B LALL (Bihar):

A Fo dqo W (fag) :
FANTIF gAEfa Y, F o fegedr |/
FIT FT FI1TR FT EIE 1 T8 919 T8
2 o A iy fomdy 7 oY e afew =
T 9 afgy & ferdy & 9y e 4n
zafay g faarg w9 1 @ 20
oz ot 79 g0 o) A awa
Terdt & fow a9 § ST @ @1 wEgeA
AT €Y grm, wfag w9 owre ey )
FAF FT GFAT (4T 1

HL O qAT g T F I g9
2 i faoay o & oo 9T 19
FEAT AEAT | W G4 R w9 F Fiew
FIQSTEAT g & Wae (relevant)
#gizae ( irrelevant ) 1 &
FET T OTET & | GHI 9IAT S gAY
fasr (Finance Bill) &sgx wfw
@R faad W 2w (tax) o @
T HT ZAL FIATE F & 3 Gy I
T fa9 & I@T F AR W AT & |
gAfAT # & Twa i & faway ox

aaul

TEA T AT A FEATE AT IWH
FadT g% wErdy & fava # § ) 75 gAY
fou ue aHT gueT @ Sasr s g
& = FTHIET AT ATRT | T T
TH TH U FT ;Ao TG T §F TG FT
F A9 qTF M AT G AT GAAT §7
WEAT FTDT | W AT A
[T FT FUST TYAT, ALE TIAT 5
-gefam ag=x ( Sterling balance )
e o & efar &
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I CC (G R
WE 1 W AR AR ¥ g2
THET AT AT R e fR A A
gzt g€ safa faar fam agdr gf
TR F q1T Y FIH @ | St
FH F & I IIEE ! AG WY
grs® (House) # g1 v fF smamsy
FH & ¥ fou agf &1 efwss
( Sterilise ) #x fear s fad
fe sy andar gl fedl 9 @res
dreges et (planned parent-
hood planning ) Q< d 301
T w fgam 7 T A g wg e
Tq qE & A1 § 79T &1 gHaT @ |
7 i & SuX & g9 fFae
faey € g | e g & AXH &Y
ag grm & am &1 7g faare
T f Tt ST q_T FRAT A1 4
FHY FT A afd oo § T 19 | ALY
g1 s fe afy w3 f F e dan
FEIT AT qeAY w7 f 7 T qav
FEM 1 Al TH qE & F & AT
T E19 1T 7E) & WA ST A
g Arardr ¥ Ay qg &7 FA A
SERIE

Surt S N DWIVEDY (Orissa): A
special planning commission.

Surr K, B. LALL:

WY ®o dlo W 7 AF awmw
<1 SN TEAT AT E | TR T T
¥ fg st o T gfeewor sy
T | EF! W AT FT ®ATH FAT
grT 5 gw g A1 few g ¥ waaa
FLEFAE, fow a@ & Ty W
# AT W, T A Fy agy gfee-
F19 § G I T TG F1 BT FAT
wTfed | A TET AT gk foe
TEA T X A9 74T § W T A0 By
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mfmnmﬁmmfaw(m
TR 1| L ATTH HTGHT e AT @I
g Sww fmw ® w9 AW AR, A€
e fr 9 ®rf wfaerd a| woE
FRE EATMRIE ! NA@H AT
QrAA TEAT TR § 9 U § {6 AT
FIA & AR TG ST G Y 047 7
w7 @ & A A THRT G AN AT 9,
w7 ITH A F 2 faar A |
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@a ard 7z & f5 s g adr
9T FT WA FAC S 7 g AT g B
“gurge @’ (Suicide Law) &
qOi F3AT Aifegd fowy s &1 o
TSt a7 faoT ST | ;T S & e
# AT UF AT Y fAamEt @ W
¥ 399 0F aggy #1 fAaEr awmar
g1 S = gaTEe % wuAT Sfte
2 AT & 98 OF T W AT FIT@T & |
I @ 7 ©F q<g WA 9@
g ¥ fowd fF ag oow fEw #1
oy guEmar & W} A ShEw &
afrzdmme oI T A
T gy F3 § ST aE § AR
A A A T ToreT 7 Y fed
9T | S gOfEd £ yar @ 99w oF
s fafgg & 1 fow aafes 9 oow
T F wfa, A 3w F wfy wiw gt
g qg g & § | ) e W
AT AT FAY WA F1 TT FGATE
FIATE SUHT THH! GO & & AT
afed | T TG ¥ AR AErdy F
FE | AeE oot

Sar1 S. N. DWIVEDY:

Y T o At afe® v
¥ L AT |
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Syr1 K. B. LALL:
ot ®o Wo T & oy @ FE
@ a1 % St a7 aqer o W@FE
TEY AT I AT FAT | S F
Waﬁ%mm A § foraary
f& gafed g7 9y § AR 3/ A1
I A JECARE |
Sk GOVINDA REDDY (Mysore):
Is the hen. Mgml;,er thin}gn{g'of_‘ it:,;
Surz K. B. LALL: | o

*it Ko it BT ;, u}#mmﬁ'
crfamr  (family, planmng) Y
T EEY L faed Tl T aRarE
& T & W 579 P A fmaar
21 W9 A A AT § LAy
YIEHY  GETES FAT & I8 qofed §
R A9 91 q991 ¢ @ART FTE F
Fifre 78 &, wfeg ag v e
grEar 8 1wy gr &Y " OF mrewy
Fqe AR ¥ R FT AT L A Ay
YHTIT AE! 9T, T TH AR I AN
FTATT T2 HFLAFAE | 99 79 FA=1T
qTE ATE @ fed §, e WioEy
T fr=a v F ¥ § AR g A
¥ ooy FEY FEr ATE fF S e
ART FE Y AT F AT AT §
JYH WG JT AT FET §F A &Y
UFA § FTAATT AT Y THA G |

FaY AT S qE w1 @ 9% Al
IAqT W AT & Sifafmafasy
X Frgafasy (provincialism and
communalism ) ¥ aR d & ¢
it 7 = fawm § Ay v A g o
¥ wg uefafaedsm  (administra-
tion) ¥ fagx & §g FEW ARATE |1
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We have declared war against
communalism and provincialism. But
every moment we are placating pro-
vincialisfs and communalists.

%

-
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F e si@el & wom mr T fag
AW T HE | G AW F AT H S
WRAFAT WX AT 1 9T §
qg U W WAT ALl § | 16E W
Frfea M arn ag g wWiama §
g we e o T

afgd & wefafrea & at § 18
FEAT AEAT | Py s gt
33 et F A A 1 v d
e awR TEfafieTd &1 a9
F Fifer FTA § AR FAET ALE
Feft & | F A FE Aea ¢ i aed
A< F1 foragar WEamw (protec-
tion ) fear st AR gt a=a far
sy 9 @ar & ofFT F w T T
F &7 7x gauwad &< ag ¥ A
atfegd fn g AW it FiEd & 9T E7
qea Y AT AL 1 W AN 9GS HASA(
1 ffemrsw ( criticise ) o
T 4 AR ey 9 f5 ag I
( bureaucracy ) &1 STHEAT |
wgiez gxae  (Government ser-
vant ) ¥ T 1 g & W gt
gfemd ( Britishers ) a7 a7
F F19 % fA0 ST O F90F T
g | ET W A g qgra ) A7
ag w1 o) wawE g & fF m e
>t agdEA F a g fF Ao A
g § oW fRe akg ¥ &I R
qifF o A A FEE T IR QA
FLIH | Jg ¥ wMar g FF aga Tgw
FRY S TH@ § ag T T ER
SfFT o TS 3@ W@ & fF gt
T g AT g, w0
AT SF §¢ A TAr g &1 W |
f 7 a_mﬁ?r%m_%l FEI TET
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gramafr gw 73 f5 e gaRFT
R § i fgm ®E #adion
7z @ f& “ The operation is
successful but the patient has
died”. =wr Fgw ar gy grir fw
TET  FHYTES FT IAH I QG §
e aga FroATe F AT FAH FA
F FEETG @ e ! gwafz 57
FEAE @ T WTH W TR, &
oY% Sav gl g faar fFa g
afe wToEr wgTERdy @A WOl
EEIECEAES
[For English translation,

pendix 1V, Annexure No. 132.]

see Ap—

THe VICE-CHAIRMAN: Mr. Lall, it
is time.

The House stands adjourned tili 4
o'clock in the afternoon.

The Council then adjourned-
for lunch till 4 of the clock.

The Council reassembled after lunch
at four of the Clock in the afternoon,.
Mr. Deputy Chairman in the Chair.

Dr. SurimaTi SEETA PARMA-
NAND (Madhya Pradesh): Mr, Deputy
Chairman, in rising to support this
Bil], I feel it my duty to make a few
observations and comments. In view
of the limited time at my disposal,
I will try to confine myself strictly to
the contents of this Finance Bill. I
would like to suggest that in present-
ing this Finance Bill to this House
next time, it would be better if the
Government were to put in an ap-
pendix to the Bill in the nature of
an explanatory memorandum as given
with the Budget. For instance, the
various revenue duties are given and
when we are asked to decide on the
tariff duties given in the Schedule,
Parts A and:B, there is no means of
comparing and determining which of
these are worth retaining and which
not. I find ro means of comparing
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the figures given here with what the
.duty was 1n the previous year

Next, I would turn to the policy
which the Government should adopt
with regard to the tariffs shown in
Parts A and B I would suggest that
m view of the Government’s policy
of saving foreign exchange, Govern-
ment would do well if the 1mport
of 1tems mentioned under food,
fabrics of various kinds, etc 1s ban-
ned, so that we might give an im-
.petus to our own cottage industries
If Government were to ban the im-
port of such articles, 1t would Dbe
very helpful I would mention item
No 19, biscuits, cakes, vegetables
.canned or bottled, tinned fruits,
.toilet 1equisites, etc If the import of
these things 1s banned, the country
1s not likely to feel thewr absence.
It may be mentioned that if articles
like biscuits are banned, available
supply in the country would go into
the blackmarket or would be so pro-
hibitive 1n price that 1t might be out-
side the reach of the common man,
but 1t 1s exactly here that Government
would be able to step in and start
its own 1ndustries or to subsidise the
existing 1ndustries  without much
trouble, and this will give employ-
ment to many people Similarly, Sir,
I would mention utiity goods like
ink, brushes, salt, etc If thewr im-
port 1s banned, no haim will be done
since they can easily be produced in
the country Salt, for instance,
should not be necessary at all to im-
port Government should find 1t easy
to produce the entire salt require-
ments of the country They should
be able to nationalise the salt indus-
try without any hardship to anybody
They can take half of the factories
under Government ownership im-
mediately and the other half gradu-
ally

I would also mention, Sir, that it
is necessary for Government, if 1t 1s
to make a success of this Five Year
Plan, to start austerity drive as that
alone would make the common man
realise that the Government are -tacki-
1ing things in a really sarlous man-
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ner, and this 1s what the Government
are really trying to do by stopping
the mmport of luxury articles I
would mention, Sir, articles hike cos-
metics of which I have spoken several
fimes, because 1f things like scents,
varlous kinds of pomades, lipsticks,
powders, etc are banned, nobody 18
going to suffer much, and 1f this
money could be saved, 1t could be
usefully spent on education and on
nutritious food for the children I
would here mention the example of
Japan again When Japan, after
taking Formosa, wanted to popularise
her own tea, she was very parti-
cular about seeing that the people n
their country would develop a taste
only for their own tea She did not
allow the import of even one pound
of tea when a permanent resident of
that country returned from abroad,
because she felt that allowing such
articles to be imported would result
in a taste being created for those
articles This 1s how Japan made her
Formosan tea popular If our Gov-
ernment were to do something of the
kind, 1t would be a great help

3846

Next, I want to suggest the creation
of a permanent Economy Commitiee
The Finance Ministry, 1t is said, has
some Economy Committee I do not
know whether that Commaittee 1s con-
fined to 1ts own Miistry or not, but
I feel that if a permanent Economy
Committee were to be appointed, 1t
would be able to keep a check on the
expenditure of the difterent Minis-
tries from time to time and this will
enable the Government to reduce its
expenditure In an appreciable man-
ner

I would also refer, Sir, to what I
have already said about the agenda
for the Budget Session The Finance
Ministry 1s the appropriate Ministry
to whom this appeal can be made It
the Budget Session could be confined
only to such meusures—and not ordi-
nary legislative »neasures—as are con-
nected with the Budget, 1t should be
possible to finish all the monetary
Bills between the second of January
and the beginning of April, and this
would leave time for the Members of
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Parliament to contact their constitu-
encles during the summer, and the
other session should begin from the
middle of July or August as the case
may be.

I would here make a few remarks
about the way 1n which the Budget 1s
discussed on the three occasions As
1t 1s intended that everybody should
get a chance to speak, 1 would sug-
gest that right from the beginning,
pefore the Budget, the Appropriation
Bill and the Finance Bill are present-
ed, time should be allotted in such a
manner that everybody gets the
maximum time once If this were
done, then people would try to make
all the remarks that they want to
make on the subject on one occasion

.

1 would like here to suggest that
there 1s 1n fact no use of the Councu
Members discussing the Budget pro-
posals in the House as they are done
today because they are not in a posi-
tion to make any changes which can
be taken into consideration All that
can be done 1s that the  Ministry
would make notes of the suggestions
and perhaps try to remember for the
next Budget Sesston, if any of these
.could be given effect to Recently all
the Ministries had agreed that the
suggestions made on the floor of this
House would be considered and re
plies would be sent to Members as
1o which of them are practicable and
which of them are not practicable. 1
find that the Rail .av Ministry has
peen a very credi ible exception to
+the rule because this Resolution has
not so far been put into practice by
any of the other Ministries I don’t
-think 1t 1s possible for any of the
Ministries to remember all the sug-
gestions made on the floor of this
House and to give effect to them after
the lapse of a year. It is for this
reason if at a certain stage the Budget
is put and a chance 1s given to Mem-
pers of the House to comment-—may-
be when the Appropriation Bill is
considered or even when Budget pro-
posals are laid—and it their sugges-
tions are put into the Finance Bill
finally, then the Members of the
Council would feel that their sugges-
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tions are at least of some value 1n
the framing of Government’s policy.
If necessary, changes will have to be
made 1n the Constitution so that the
voice of the Members of the Council
of States even in Budget matters
would be effective. 1 would not like
to go into some other matters be-
cause I think they are not strictly
relevant to the Finance Bill whicn
deals with only duties imposed, but
I should hke to ask Government that
though Government had said in the
Budget statement made by the Fin-
ance Minister that duties on milk and
sulpha drugs are reduced, I find they
are reduced only up to 20 per cent I
would say that as far as infant milk
and essential drugs which are not
manufactured in India are concerned,
they should be duty-free and final.y
I would agam impress on the Gov-
ernment that all the fabrics including
cotton fabrics, silk etc 1n order to
give an impetus to the Indian indus-
tries, 1n order to save exchange and
1n order again to give impetus to the
austerity drive, the import of these
fabrics should be strictly banned.
Thank you, Sir

SHr1 V K DHAGE (Hyderabad):*
Mr. Deputy Chairman, Sir, I rise to
speak because yesterday I heard the
Finance Minister give answers to my
Short Notice Question and 1 was
amazed to hear the answer that he
gave It appears to me that, when-
ever the question of Hyderabad 1s
there before the Government of India,
they still treat the people of Hyder-
tbad as the British did before Inde-
pendence.

After the Police Action in Hyder-
abad, the consideration, which should
weigh with a democratic Govern-
ment like the Government of India,
that 1s, the good of the people of
Hyderabad, was not there. We find
that after the Police Action, there was
an 1nvasion by outside officers into
Hyderabad who continued in office
for a time longer than was necessary.
The result was that we had, what is
known as, a “Military Administra-
tion”. We had officers imported into
Hyderabad who were not competent
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years. With this disadvantage, we
have ‘to make certain arrange;
mgqté”. T
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to hold the posts that they did. Some
Inspector of Police had held the pos!
of D.S.P. in Hyderabad which led to
a lot of corruption in the State.

.
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' He further sald that there was going
L to be another notification issued by
! the Government of India in Hyder-
abad and that notification also was
not issued. He added: )

But I will not recount the murky
instances of that time. I would say
that even in the question of findncial

integration of Hyderabad with India,
the case of Hyderabad went by de-
fault and there was a lot of dissatis-
faction. There was an agitation in
order that the case of Hyderabad
might be treated fairly.

I would not even look into that but
after that, the question of demor.e-
tization of the currency came up and
they made a muddle of it.

There was a Bill introduced in the
House of the People first and, ac-
ecording to that Bill, instructions were
given to the Hyderabad Government,
probably also to the banks tc the
effect that the O. S. Currency Ac-
counts be converted into I. G. Cuz-
rency Accounts. The result was that
people in Hyderabad had to pay
blackmarket money for purchasing
the O. S. currency from the 1. G.
currency. I had referred in the Short
Notice Question yesterday to the
speech delivered by the Chjef Minis-
ter of Hyderabad before the Demone-
tization Advisory Committee on the
5th April. 1 would like to draw at-
tention to the speech that he deliver-
ed at that time. He said:

“The Government of India intro-
duced it as late as the first week of
March and it did not take finai
shape till the 31st. First the Bill
was withdrawn and replaced .*by
another introduced in the Council
of States. Originally, the Bill did
not stipulate the exact date by
which. the Government -of India
would issue a notification. We dia
not know -the final shape of the Bill
nor were we aware of the.notifica-
tion that they: proposed to issuc.
We were not even sure-of any fur-

Another complaint he made in' his
speech was:

J

. “No’ new notification 'had  been
§s§ueci by the Government of India'
and the Hyderabad Government.
was again suffering under a disad:
vantage.”

)y

) )

“We represented that the 'rupee
coins and rupee notes, should alsy
be in circulation for a period of
two years, or till such time as the
prices are firmly stabilised and re-
placed by ILG. currency. If thé
Government of India had accepted

to keep in circulation one rupee
note and coin also there would
have been further relief in the

lower income groups and our diffi-
culties would have been relieved to
a large extent. But that was not
to be.”

These aré the woes which the Chiet
Minister of the Hyderabad (overn-
ment wdiled before the Demonetiza-
tipn Committee. I will further read
td you what he wailed further.

“I am conscious of the difficulties
and distress. Perhaps this is the
price which we have to pay for
freedom, and fullest integration
'with the rest of India, which we
have all so “ardently desired for a
long number 8f years. We have to
make a certaifl’ amount of' “sacri-
fice by way of "losing our individu-
ality of the state of currency or coin
and even to suffer’some temporary
hardship during the “period of tran-
gition andﬂ changeovei‘.:’

Here. is the,, Chief Minister of

ther notification laying down terms
and. conditions: of ‘the legal .ltender
character of .O. S. currency which
- will - continue for the next . two

Hyderabad who has contended that
all."the  difficulties and distress that
we have had tg.face in Hyderabad
are, entirely due 1o the way in w'hich}
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the Government of India have lLiandi-
€d the situation. Yesterday the hon.
Finance Minister stated that legal
tender does not mean that the Gov-
ernment of India or the Government
of HyHerabad is bound to issue it. I
do nof know as"to how'he was able to
say this. I will'refer to his own state-
ment to thecountry in the Statement-
.of Objects attd Reasons of the Bill
which he ihtroduted in this House on
the 28th March in which he stated as
follows:

“So far as the Hyderabad cur:
rency Rotes of hlgher denomina-
tions are concerned, the Hyderabad
Paper Currency Act, II of 1327
Fasli, under which these notes are

issued, imposes an obligatiop for
the exchange of the notes into
coins. Once the coins and one

rupee notes cease to be legal tender
on the st Apnl 1953, it will not
be possxble to fulfil this obllgatmn ”

Further he hac stated:

“Considering the wvolume cf this
currency still in circulation it is
considered that hardship mdy be
created to the public by sudden
withdrawal of this currency. It has
therefore been decided that the
legal tender character of the Hali
Sicea currency should be continued
for d limited period.”

Now, the fact is that the Hyderabad
Paper Currency Act does not:govern
the coinage or the issue of rthe ¢oin,
neither does it govern the issue of the
-one rupee note. The one' rupce notes
are legal tender under the uvern-
ment of India Ordinance of 1940, and
the one rupee coin and the'coins of
lower denominations are legal tender
under the Coinage Act. The <corres-
ponding Hyderabad ‘Acts, so far as
coins and the oné rupee notes are
concerned, have been repealed 'two
years ago and yet the Government of
"Hyderabad had beén issuing the ‘one
rupee note, as well'as, one rupee
-coins till the 31st of March 1953." The
amendment that has been nropoﬁed in
‘the Bill passed by Parliariteht is only
4o the Indian Act with regnr’d to
Andian coinagé *and ‘algo’ krith ' Pegard
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to the one rupee note. In the amend-
ments proposed, it is merely stated
that for the words “two years”, the
words “four years” may be substitut-
ed. So also in the Indian Ordinance
of 1940 in section 2A for the words
‘“wo years” the words ‘four years”
are to be substituted. With regard to
the Hyderabad Paper Currency Act,
it was repealed’dnd ndtes of deno-
minations higher'than thé one rupee
note were, under the Bill passed,
allowed to continue as legal tenders.
Such being the case, I do not under-
stand why or how the hon. Finance
Minister yesterday stated that legal
tender does net mean issne and ac-
ceptance. I -d6 maintain,’Sir, that the
Chief Minister in his speech before
the Demonetization Advisory~ Com-
mittee at‘Hyderabad on the 5t April
did say that it means acceptance- and
issue as well. I-further maintain that
there is no difference between the law
as in force on 31st March 1953 and
as on 1st April 1953.

Just one remark more, Sir, and I
shall have done. In his written reply
to me, the Finance Minister sioted
that the banks of Hyderabad convert-
ed the O. S. currency into I G. cur-
rency on their own account. I am
sorry to say that I rather doubt this
statement. The reason is that, under
the Negotiahle Instruments Act, no
bank can close its doors on any parti-
cular day, unless and until they have
been s0 authorised by the Govern-
ment, I may say here that for two
days, the 29th and the 30th or the 30th
and the 31st, all the banks in Hyder-
abad were closed and notices were
published in the Press that they had
to do so as they had to convert the
entire O. S. accounts into I. . ac-
counts.

Sir, in conclusion, I beg to man-
tain that the people of Hyderabad
have not been given the considera-
tion by the Government of | India
whenever any problem connected
with the people of Hyderabad arose
which' a popular Government should
and that they have been treatirg the
people o{ Hyderabad in the “same
manrer ‘a5 'the Britishers "wvere doing
before.
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Surr S. N. MAZUMDAR: Sir, in
the course of my speech I referred to
an advertisement in a paper. I have
got a copy of it here with me and
with your permission, I am placing
it on the Table of the House.

Dr. RADBA KUMUD MOOKERJI:
Sir, the Finance Minister has been
annually presenting before us a Bud-
get followed by a Finance Bill, I
am afraid he is coming every year
with a tale of woes and a tale of the
appalling poverty in which the coun-
try is steeped. I should think we
should have a clear idea of the actual
economic conditions of the country
and these conditions as revealed in
the Budget show that India’s poverty
is growing on a colossal scale. This
ean be understood only by reference
to certain comparative figures of
budgets of two countries with which
India is very closely associated—the
Budget of the United Kingdom wiuch
shows a revenue of Rs. 500 crores
per month as against Rs. 420 crores,
the total of India’s revenue per an-
num and the Budget of the U. S. A.
of course runs into astronomical
figures—Rs. 500 crores per day. Now,
India’s appalling poverty mav also
be understood in the light of certain
other facts which I should like our
Communist friends to deeply ponder
over. Out of a population of 36
crores only about 7 lakhs have an in-
come that is taxable, and as regards
the higher incomes, incomes exceed-
ing Rs. 40,000 per annum, the number
of assessees is only 14,000, There-
fore, our Communist friends must see
that in India we are all “have-nots”
and there need not be anv contro-
versy about the “haves” and the
“have-nots” because we are all reduc-
ed to equality in poverty.

Surr S. N. MAZUMDAR: Equality
in poverty?

Dr. RADHA KUMUD MOOKERJI:
Yes, in fact, we have already set up
& classless society here where there
are no ‘‘haves”, there are only “have-
nots”.
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The real point that a progressive
Government should consider is how
to produce wealth and how to achieve
increased production in different
fields, how to produce an incentive
budget, as it is now called. But I am
afraid, considered from this point of
view, the Finance Bill does not show
any signs of dynamic drive for the
increase of our resources. Now, T
take into account the important fields
of industry. In agriculture I do not.
know how on earth the yield from
agriculture is going to improve and
what steps are being taken to improve
the low yield from agriculture. At
present agriculture is in the hands of
small farmers who are carrying on
their small subsistence farms in
under-sized and un-economic holdings;
and these farms have reached the
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limits of intensive cultivation and
therefore, 1 for myself, do not
see how on earth you can in-
crease the yield from such small
farms.

And then you have to consider the
off-seasons of agriculture extending
for half the year. During these six
months these inarticulate millions of

agriculturists who live on land are
practically without any work and
they have to face starvation. For

that, the National Planning Commis-~
sion has rightly emphasised the need
of developing the cottage and home
industries which might bring work
and food to the agriculturists who are
reduced to a condition of enforced
idleness under circumstances beyond.
their control. Therefore, I think that
there should be a nation-wide pro-
gramme for the development of
handicraft and home industries v hich:
might feed the agricultural milliong:
when they are out of work. In that
connection, I can say thai Mahatmas
Gandhi with his foresight and vision
rightly stressed the need of having
spinning and weaving adopted as a
national handicraft all over the coun-
try. In this connection, some of our
friends are very dubious, in this
modern mechanistic age, of the pros-
pects of the handloom industry. For
these gentlemen, I wish to place socme-
kind of historical material which wilh
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show what splendid economic heritage |

was actually left to us and which we
should recapture even in this modern
age. In the days of old, in the first
and second centuries  after the
Christian era, South India was the
home of the most advanced handi-
oraft in textiles. They weie able to
produce muslin, twenty yards of
which could be passed through a
finger ring and Mommsen, the great
historian of the Roman Empire said
that the Roman Empire was the best
customer for the Indian silks and
muslins in those days of the earlier
centuries of the Christian era. Roman
ladies—I wish my friends to remem-
ber this very humorous point of his-
torical interest—Roman ladies druped
in seven folds of muslin went about
the streets of Rome every evening
and became a menace to the city’s
motals with the result that the Roman
Parliament was enforced to intervene
with a legislation which banned the
import of Indian muslin into the
Roman markets. Please remember,
seven folds of muslin and the context
in which this reference is made. In
fact, here in Delhi, probably you do
not know the magnitude of our metal-
lurgical achievement which stands to
the credit of another handicraft in
those days. I mean the iron pillar
of Delhi which was examined by a
body of metallurgical experts. No-
where in the ancient world—because
that belonged to about 400 A.D.-—was
there any foundry capable of produc-
ing such a monumental piece of metal-
lurgy. The iron pillar of Delhi still
remains strong and entire, standing
four square to the winds. So, I say
that we need not despair about the
possibility of handicrafts. If we are
so minded, we can recapture some of
those unparallelled economic heri-
tages. Indeed, India’s foreign trade
was very soundly built up in those
days. Mommsen, the historian, re-
cords that India was draining the
Roman Empire of its gold which he
assessed at 6 milliong of sesterices
amounting to, I think several millions
of sterling. There was a regular
drain of gold from the Roman Empire
into India and there was naturally a
favourable balance of trade resulting
therefrom to India.

l
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Now, I come to the industrial

sphere where also no attemnpts are-
being made really to increase the out--
put. Now, the most important.
national key industry of India is no-
doubt steel upon which depends
practically the military strength of~
the whole country. It has been cal-
culated that the entire need of India.
is in the neighbourhood of 35 lakhs
of tons per annum against which our
installed capacity is 15 laks of tons
whereas the actual output amounts
to less than ten lakhs—about
9 lakhs of tons. So, if we-
have allowed this kind of cone
dition to prevail in our most impor
tant national key industry of steel,.
how are we going to make up matters.
in regard to other important indus-
tries? Take the example of U.SSR.
U.S.S.R. began 1n 1922 with a steel.
output amounting to 4 lakh tons per-
annum. But, Stalin was 3s0 steel-
minded, and invited the whole nation
also to be steel-minded with him-——
because steel is the first necessity for-
building up military strength---that-
in 1952 the U.S.S.R. production of
steel amounted to 1 crore tons per-
annum while the U.S A, has a higher
record of 12 crore tons per annum
and we are pigmies lagging 50 far be-
hind them in this matter. That is the-
condition of our most important steel:
industry.

The question now is: How are you-
going to achieve industrial expansion.
in these important spheres? The pri-
mary need of industrial expansion is.
capital and I am afraid, being an ortho-
dox economist, I think that there
has not been enough growth of pri-
vate capital in the country due ta
taxation and I prefer therefore not to.
rule out the entry of foreign capital.
Besides, I do not think we need to
rule out the investment of foreign
capital in India because I have got a
statement signed by some American
experts of the highest authority to
the effect that American capital is-
able to earn in the domestic market”
of U.S.A. a profit of about 10 per
cent. and, therefore, the Ainerican.
capitalist is not at all anxious to in-
vest his money in India. Of course,.
we may not like the entry of foreign:
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.capital in India but, 1 think there ig | ment.

xmo such foreign capital anxious to
-enter India. Now, therefore we have
40 depend upon our ewn resources as
regards capital. The formation of
.private capital in the country has not
been showing any good pace of pro-
gress and this is entirely due to the
load of taxation which destroys the
incentive to capital formation. At
,present I find that we are charging
about 13 annas in the rupee for indi-
viddal super-tax incomes as against
12 annas in U.S.A. The U.S.A. as an-
industrially advanced country was
.prepared to have a much lower load
of taxation so that the formation of
capital in the country might not be
retarded. So, I am putting this cen-
sideration beforé the Finance Ministry
and especially before the Taxation
Enquiry Committee.

SHRr! C. G. K. REDDY: The limits
.are not the same.

Dr. RADHA KUMUD MOOKERJI:
I have considered the limits. Here the
super-tax begins above two and a half
lakhs of rupees but generally, I say,
that the U.S.A. has been able to pro-
duce a structure of taxation which, on
the whole, has justified itself by re-
sults in showing the growth of private
-capital in the country which has been
-enormous and adequate for industrial
expansiop

mdustnes, we are not happy as to
their prospects. For instance, in tex-
tiles, the most important activity of
the textile mills should be in the de-
partment of export trade. As regards
exports, Indian textiles are already
outpriced in foreign markets by Japan
and UK.

Similarly, tea is the best dollar
earner after jute. There is formid-
able competition between Indian tea
and tea produced in Indonesia,
“Ceylon, Pakistan, China and Japan.
“Therefore, there is no prospect await-
ing the tea industry unless, acearding
-to the latest Committee’s report, Gov-
wernment is prepared to find out......

(Time bell rings.)
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......how to reduce cost of manage-
And lastly......
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Mr. DEPUTY CHAIRMAN: Your

time is up.

DrR. RADHA KUMUD MOOKERJI:
I shall take only one or two minutes
more.

MR, DEPUTY CHAIRMAN: You
have already taken five minutes more
than what is your due.

Dr. RADHA KUMUD MOOKERJI:
So I shall just finish with one sen-
tence. What is needed is an export
drive for earning dollars, so as to
finance the import of plant and
machinery. Then I should like to
bring to the attention of the Govern-
ment the important automotive indus-
try upon which depends the defence
of our country. Now this industiry
has been very much neglected though
alone it contributes in the shape of
taxes abouyt 504 crores of rupees.
Therefore this industry is entitled to
serious consideration., Finally, Sir, I
say that the mineral resources of our
country are the dollar-earners and
there should be a very good mineral
policy such as the policy in the U.S.A.

Surr H. P. SAKSENA: S8ir, I sup-
port the Finance Bill and along with
it the Central Excises and Salt
(Amendment) Bill, 1953.

¢ . .
SHr1 C. G. K. REDDY: This is the
first time that anybody knew . that
there was another Bill under discus-
sion...... '

Surr H. P. SAKSENA: The' two
have been circulated separately al-
though the hon. the Deputy Minister
said the day before yesterday that
these proposals were also part and
parcel of the Finance Bill. Y do not
want to take up much time in this
regard. I support ‘fhe financial pro-
posals with sofne satisfaction as they
have ‘af least allowed one concession
in Clause 3 according to Whlch a resi-
dentjal hotff% has been eéxempted

i from the payment of the taxes if it is

left empty for the reason that it can-
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not be actually occupied by the owner
who 1s not able to live in the house
where 1t stands and 15 lLiving else-
where So I am glad to see that no
tax will be levied on that.

Then, Sir, in these proposals I find
a most repugnant tax proposal and
that 1s the tax on royally and copy-
right You may very well tax an
mdustrial or a mill magnate but
certainly you should not tax a man
for his bramn and for his intellect.
Royalty 1s the accumulated result of
the person’s work, work with his
prain, work of those persons who have
starved and yet kept their mental
faculties bright and green. You are
gomng to tax those people also who
work with their brains and with their
mental faculty

Sgr1 K S HEGDE: It 1s not
a new taxation, 1t 1s only a conces-
sion which was given

Surt H P SAKSENA If it 18 a
new taxation, that should be scrap-
ped, that 1s my whole pomnt 'Then in
the same stramm and on the pomnt of
taxation I refer to the increase n
taxation on account of higher rates
on book-post My hon friend Mr
Sundarayya was complaining the
other day that any advice coming
from that side of the House was never
taken into account I want his clese
friends to convey to him that Saksena
said, “Even any advice giver from
this side of the House 1s not taken
note of or attended to by Govern-
ment” (Laughter)

Now, Sir, I mad( a humble sugges-
tion that the postage on book-post
should not be raised from 9 nies to 1
anna but that has not been done
Now if mv policy were to be adopted
and if a post-card 1s sold fer two pice
and an envelope for one anna, I am
dead certain that i1t will bring more
money to the coffers of the Postal De-
partment than the present rates
bring But then the Government 1.
adamant Well, I cannot heln

Then, Sir, 1n spite of what my close
and dear friend Mr Jaspat Rai
Kapoor said yesterday, I shall never
be a party to the re-imposition of the
salt tax He forgot altogether that
the salt tax has got a historv behind
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1t Are we gomg to forget it alto-
gether? After a period of 23 years only
are we going to forget that stirring
Dandi March? The whole of our
national struggle 1s woven closely
with the Salt Satyagraha. Thousands
upon thousands of us went to jai
sumply for that reason. Can we forget
that Mahatma Gandh: held an iron
pan mn his hand while proceeding on
his Dandi March and telling the peo-
ple that he would certainly be a brave
man indeed who would attempt te
snatch the iron pan away from his
hand, and nobody ever did it Then,
Sir, the tax on salt 1s sought to be
remmposed on the pretext that the
backward classes may be helped by
the realisation of that salt tax I say,
even if money of this tax is required
and earmarked for raising a memo-
nial for the great Mahatma huimself, 1
can never vote that tax on salt, which
1s needed both for human beings as
well as for animals It adds a luttle
taste to the feed of those speechless
and tongueless animals 1f a httle salt
15 added to 1t Are we going to de-
prive them of that hittle luxury also?
So, Sir, I strongly repudiate and
stoutly oppose the idea for ever and
ever of the re-imposition of the salt
tax It should be a thing of the past
and should never be re-imp:sed
(Interruption)
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I do not oppose the Bill I am
speaking on ‘salt tax’ which cumes
under the financial proposals

Now, Sir, one thing I have got to
mention here and that 1s with regard
to my own province of UP It 1s an
ymportant pointy Last year in the
cane season, the sugar-mill owners
purchased cane worth crores of
rupees from the cane-growers Some
of that money 1s still lying unpad
It 1s about a crore of rupees and since
suga: excise 1s a Central subject, 1
mvite the attention of the Central
Government to see that the money s
paid back to the cane-growers ag early
as possible

Now, Sir, we are badly 1n need of
money, as the speaker who preceded
me wvolnted out India is a country of
poor people Now that poverty will
to a certain extent be removed when
we would have passed our Estate
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Duty Bill. Let us hope so. But then
these excise duties are anathema to
me and whenever a certain factory
goes into production, the Government
comes forward, whether State or Cen-
tral, and lays the excise duty. Now
that only serves as an impediment to
production and the excise duty has
become a regular cancer. I have
never known; it was never so be-

(Time bell rings.)

It is only five minutes that I have
spoken.

Mgr. DEPUTY CHAIRMAN: I have
noted when you began. You began
at 4.40 and it is 4.50 now.

SHR1 H. P. SAKSENA: Now if you
please allow me a few more
minutes .....

Mgr. DEPUTY CHAIRMAN: No,
please excuse me. There are still iwo
more speakers.

Surt H. P. SAKSENA: Then am I
to cut short my speech, Sir?

Mr. DEPUTY CHAIRMAN: Yes,
please.

Surt H. P. SAKSENA: Then I re-
sume my seat, Sir.

Surl D. NARAYAN (Bombay):
St o ArqEw (FFs) @ A

I AR, HTH BT AT GIFTL HT
N wd Afg @ a7 g GeEdl
YT T AT @ w1 fAeife @ s
2 1 ag wrnfas 1 & f5 o9 g d
7g e %7 forar & 5 3@ o7 AR
TR AW FY agady ¥ forg d=adfa aeeT
FT FTHATT FIAT &7 IFT JeF & A
ST &1 WY IH AT I I SAT
wifgd | T@Tfas @1 9T gL UF Tg
"raar & fr ag g g axg & gy
FY S | GHANE AT FT OIRA
TH I T AT 3T & ST FT €919-
FEfT gATAT 8, Tt a9 & A
FEYOT AT § | FAT WA @R Y,
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AT FIST TI3AT &Y, FATY g &qar
g1, AT VT AT TFRAT &l, gMY
WTIT 9 {31 g1, FAT A7 A TSGR T
g1 R gamy forew oY &2l g1 1 917G
AT T AT I@IE ¢ 7 o3 faww &
a5 T | 1 AT AT e g
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5 %77 59 wreAe faer (Finance
Bill ) =t =i faorg ST &Y STay
efw wae (Tariff Act) % sg=
(Schedule) # ag fawm fir faet
AATIAT F1T 34 TR AT HT JTEC
F I & =T 37 7Y E, FerareY SOl T
AT F AT T, FTeeT | 93 &
faoa & sgseromar g frgmre S &
IET F FATIT 437 AT 2, I U oY
faetza &, s & R gE ToRl @
FIST S AT | HIATATAT & ) ZHT O
¥ FAT FULT TT 37 F AL TG Y AT
TG &, AT FTST AT TG L q14 R g
A @I §, WA 9T ;AT @ 8, A3
fefamer  foex  (artificial silk)
oT T, FAT |7 TE AT @I, ITh
A ag fra 9T owa €, 7 g9 S
THT BT % T2 aTg ot & AT Y
IR g, A A g I F
3fq¥ GaT AT gl &7 A o gy A,
e 1 & St arEar 9g< (china
ware) #1¥ difed, e (tiles)
S g S fF gmR ¥w & oeew gar
BT &, ST gl qTE AT g, I W@,
fRe i 4 < 59 37 F AR TR
WATE S @Y g, T A9 gATG aHE §
AET AT | T Y q FATAIIE A g AT
el ¥ A o1 @Y g, Ty g
A g g W R T Isw
( toilet Goods), avmadw
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(perfumeries) R & [IH
(luxury goods), ¥ ¢ft % £
faadY 15 wamFr @ | X
FRILATZ | A 9 ARG
FAT & FT ST @ A AreAT T
gAR 9 T8 [WHFRE IAE gW
arar & fe T =St 341 o0 7 AAT g 7
ST g9 g #7 14 &1 @I & aY gaered
few a@d ATy o T, @A
MR &y e goar &, fFoa@ ¥
FATY T3 3 FAUTT T T3 |

T T 4 HIT WTE GEE ST
Trgar € | 9ET R4 w1 a1 & fF
gq W F1 ‘T wrw fefaa”
( standard ot living) a=rr
Y &, T o1F TF  EH TR 3 F
Aar & viegs e e (standard
of morale! #1 787 FFEN, FAAH
wred  (cultural  standard)
7% w@gEE, Waw w®@w=s (social
standard ) @& sgEW @@ ¥ gW
fafaw s 1 9@ 91 TFF

4 it s fFmdm
g Ao AR ¥ AW W g far
foF 1€ EsTHaT AT 2 | TH WE
mF aga & warE AR fafeg =fiw
g A o aTge ¥ HE S @ g A
qg T o | AU U oAy A § e A
Ug WoT FIGT AEE BTG R | AW
7 fawa (foreign liquors) e
are-w (foreign wines) sga savar
qeE ¥ aeT & 3@ OE WA @Y
&1 29 TOT F AR T WA § AT
IFTHT FT 30 ATE T F FIHGAT
g AT g T R T 3 @
FT @ TET FCHFATE | ATT FF T
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ST & foF e & B 1 fopar At
AHHT &1 @I & | TE OF aga &7 T
o g, fomd O @@ #7 f TR
i g wR foam e 1 e
BraT & HIR ZATL GHT 1 T AF7IT
EIRIE | AT Y F T[0T & (997 |
TS T wgr | SRR agre fa
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“It is immoral to encourage others
to take any form of intoxicant and th5
is what we are asked to do when peo-
ple tell us to open liquor shops to
catch wage-earners. It is not just im-
moral but extreme wickedness to do
this to get a revenue for the benefit
of persons other than those to whom
the drink is sold.”

T A 3 TRAATE T I I G 347 g
W E | WS AV AT UR ST
(fashion) sras wn g1 faceit %Y
Aaa g T qfed | Wi g 9 S E8
fawely ¥ e wa 7 guT SO a1 F
g WAAY Al A AoG a8 F
WA & | T A F7 % qgf waT &
W &Y THT & | 3w aRg Y aga |
FTLETT ST ST @t & | 3y faeefy &
ATHY e § AT WG I 157 AT
RITHI FE R fEAmad QA
(tashionable scciety) % @m
fost S fF &9 Agw WL wRA
ferre &7 zeraTer F7a fa@ens &7 |

e F1 e §ifed, 79w F1 Y
AT | AT TFT FT AT T o6
FT AT (2T T 8, TEW F Qo
FY ST & W WERIH FT FTETAT AT
STAT & | HEE & TN ¥ G KT
T FUS FT FHAFAT AT & AT I X
AT R FUS &3 A9 T 1 &S
DAL | WIE Y ATHTE ARA F



3865 Finance and Central

{Shri D, Narayan.]

SR & w0 &3 A wE A7 gl
ST Y 31wy a<FIR 5F fauel fiw
#Y a7 48 F gedr & fowy fF
HT ST Y qGT FUA AV E R | F ARG
Az §Fa1 fF s a@ I AR ga
4 g9 fFa @ ¥ =@ AW v A,
grafod AT FieEfad > FT
g5 & |

AT I L FgT ST & o6 FTa
(corruption) TEga & W &, @9
TgT 95 TET & WX el GG A gHTAY
(economy) €Y & W E 1 qH W
ara %139 & fF avre fewsaw (Budget
discussion) % 3F gwi WA
g ®f 9 Fg W fEF IR
gH  FETARIY FI  JAETE FAFT
W@ ST gE g I Ao
FAAMITE ST IAA  FAT AT AT
w97 F1 g7 Arfas w@Er g | ag av
U EIYTETE 9L 97 | AT I qATR
e ¥ = 43 ¢ fF g 2w oF T
AW, SUFT TAAT aTHa A1 ¢ fF FE
Zq4T A<y et § | fom a@ ¥ g
qEF AT T I qEATE & I E
Y & Ty Ty T o dgar ar g |
aFT afermm ag g1 @ € ' o |
TF qCE A AT AT AT G2 g1 R,
2Te &1 AFaT FRT T Er g fowy s
Hq OIS OF T FT G99 I T @8 )
RN a@t =9 9g g Wifgy fF i
H=Y Aol F AT § IR FAT IITAm
1fed AR 75T aAATE AT} F FF A
= =il foedr fe 2w § awrear
FY WTEAT B |

afew a9 7F Fg & a7
o Tgo o (P.W.D.) fawmr &
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faqa & #gdtg | o H do I
fo fwmr F1 W fafaw g
(civil supply) faamr 71 5§ 9%
s frmm mar g1 @O femdae
(Department) @& § faaa faet
aXEg T aET g7 wEET |7 8 ) AR
oF wAAE e ST s tmae T |
Tt § ST Fud gF Mo e qo o
fawrmr % faog ag & f& 3g fawmr
“plunder without detcction
department” &t § 3 g 7u w=xl
% g ¥g W § afer Tg TR TW AW R
uw formre w2 ) 9E) graa gurdy
fafad goars faarr 1§ | ZTFT FTX0
AN fFewaw SRR E
TR FIW A & fF Sw o F0w
syaedT gRlY, OF aF UET sAgeqr JEy
FWT & TRATITr AT ®1 AT GF,
q9 JF TET BT are § ) ey gars
qen reefaar & oF aw g, qRS
THT ag Far 97 5 99 qF syaear
dzarzee  (centralised) @M
w9 a% fgegear g3@1g g7 ) THfaT
Ty ag wnin & 5 fegeam
q feggaresiaw  (decentralize-
tion) gwr wifgy 1 # I F Wl
F1 IgT FET ARAT § AT WAE
T I TG, WEE FEAT AEAT G !

3866

5 P.M.

“What I would personally prefer
would be not centralisation of
power in the hands of the State but
an extension of the same *rustee-
ship as in my opinion the violence
of private ownership is less iniur-
ious than the violence of the State.”

Tafed 7R Fgar & 6 o B wrs
W JW ¥ g uF AT & drarsw
OFTAT TRY € 9% A8 T S fr
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Foaried & uF G e S @
FIRIT F1 TN FT 987 7 911 8 |
afg o7 FIRE T gEMT AR & Al
TIIHT GEATESIRA FT FH FIAT R0
R fedgarssem &1 qgm@T g ATfe
SHAT ST &1 A AT HE ] § Aam
g TF I TEAT GF | o FAAT
STTARTY &) &Y 56 a7 81 T 8, = e
AN G T F e | g ar sy
FEET &1 gy g | fow A F q AR
& T "R & HIT AT T87 THA THd
Y ERIT AET AW FAIGF 1S Ao A @A
T FTEHRT U Frieadl (conspi-
racy) Wt X uFq § IfFT a9 wH
qET AT L gHRd |

A AT ST A FEAT TR AL |
(Tvme bell Tings)

Oae minute please. =M
SMa g fF Gdarerm #®RR
fedreeesizm #1 St garer & S A
LA @ FT TqSEQr 1 ag &g 4T
for fergeam v sqarear oy g aTfed
v fra =qaear 4 o g it a4t
W wfs g o A )
g I8 TEY Few 4 fF Frer weAr @)
g IR I3 FT qoT femm s, ;WA
ARG AL @Y 19T HY AR AL M H
77 usfatvgam (Administration)
gaaT faereter (simplify ) #< fen
T, ST AR W AR FAr fear
s fF aremeer A AT S fgrgeae &
arTeE g a8 Ht S ¥ I R W
g9 §F TR 39 FH F! 3@ & UK
gar g% | a1 g FMEasT ag d f oarw
FY St e i 91w (machi-
nety) & 9§ T FEEHS
(complicated) g fF S& Fwefl-

K}
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T mAT W fggema w1 owWE
g q9R g0 9l | s|fad A
et & 57 afs g geaif dwen
T FATE AR Jhaar AT gfe g
TREET FIAT § AT &H T A F
fasger  fovrefter #T ¥m =nfed
qTlE G a9 AN 9 9% | 917 fg= |

[For English translation, Ssee Ap-
pendix IV, Annexure No 133]

SHrt R U AGNIBHOJ (Madhya
Pradesh)

Y 3o Fo FiAAR (72 w3w )
eae WEIed, § 3W fauuE & gwdw
F F 9 @7 g1 g WL 9 & 9
W g i &1 9 A S geT §
T w8 T & I fawa 7 i gy w7

we § 9T a1 a1 W Ag T %
gq AR F1 S fadus G I g s
Tg & FAL FEAN FT W @A L
T I § 5 a8 T a9 F1 FH
AR g FT g0 T F AT FiAE
AT T FTH 7gq &Y a7 ERTa #7141
THY g § &g Y fae g & @ At
T 98T & qr= gt wafq ara at arfear-
T & I F T R AT a7 W
FgAT % To6! 979 FT foar 5T 7 Fa
qifeemiTe ¥ g3 & 99 7 g
TE T F 99 T § | ¥ A5 £
f o Y WY E frdas g AR
o a1 o ft #1359 9| & avaey
F R g g1 a1 forwr 5 fa@ |
% & 97 g9 F F wfafafw
TF qee 1 & I ArfEd 1 699
TR F YA T FY, TGS *
AR TEd B, 7@ AR A forar a1 /Y
SR fea 5 ag g7 1 FAT TG &
WX W ATET FT @A AT
AR | o ® 3w Ao 1 afg wy
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ara A oifaamie ¥ gewl & aEEd
T AT Agd W TEET FE B
FET A gag A AW 70 FEA @
A T HTR A1 4 AT FET O gera
F17 fedfrea  (defective) awm |
U9 ¥ AW QT A g 7 390 AR
foa afew & 5 fod =ver fag g
gafe /3 gt § £ foas o aim
TER I FAE 9T 99 FT 59T
{up-to-date) sfaat wa+ mifwarde
¥ gaeg F1 et =nfed foad fF 9
FILAT FT T=) TG & qqT ¢ &
FR A o R IR s |

a7 ag g % g sy
¥ qT9 ST TF qg AGE R & |
uaf ag qe1 o F FEa FHT w7 AN
Ffy fawmr & o S fmr g s &
qrg F47 § A faarw oF {gAEA & a0
9 5 F13 § A 394 o9z /Y &y &t
TFY F S g, SER! FI$ K FET
FLE & I $15 SO ALl § | THI-
Fea fafrdy (Agriculture Min-
istry) & s T oF T w (farm)
FT GIT FT Q@ THE & 0 H12
(Agriculture Departmeat)
w gt 1 & f@EE FEwmfF
for a® & @ gwly &z
AN § IH % & g 0 Ay
geafer WY aga eaarT g | AR WA oY
AEEETY ot o 78 H a0 q1 @R
T A 9iw AN F g wrenqEntAr
fgmt I arelt €, S ¥ 98 SR g
% ¥ mr weEE  (forests) &
g Wwog femwmm (reckless
destruction) g1 &, @ I@
arr gar g 5 e AW F St v fiww
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¥ gU AT w7 & o g@ warfeaan
TSN | g g E 5 qA qEd
q wree wifaet (forest policy)
g A IR gt X
# W IgET gEEw  ogr Al Ag
miferdt SR Afg @1 v 7 fraifa
F G 0F] FHT @R A DA @
afFr F9 99 qCH IoMT £ TS qR
qar A&l | F Ay fqeew Fen [F
STA & AR & FTOT AL I X AT
FY FHT F FTCT TG ST a9T I FAT
& T &, Ot g vy &, At g9 g
HIX 73 S7IE 740 FY 97 g%l % I
FTH F G AT | T@AT GLH(C FHT
Faeq § 6 g famT &t a<6 & ST
ez & fod Afa et v ad § o9
aE AW O F2q Fgrg  fowa fw
g0, U I ® gHAIX Fgr FS( AT
TR 1 9% X A AW A & g1
W G EF |

9G¥ a1 7 g Fgar AEAT §
FAR §8 F[AA 7 aga wg e
#rede (Preferential treatment)
(precentage) W= famr T 2,
fafear a0 F g g fapw  far
TR R AARIAET ST A W R &Y
Fgm 5 warfeeat aF gw qast A
FAY WAL A9 Yo AN TH ITH .
qEq @, AN IAET fady . wW)
wgrear e 7 fadal qont Ay M A
#r Siferai werg fEa @ F O W T
o U § W o famy 3w & fom
frmifrae Sede fT @ A g AT W
TR AW 4\ T4 I A 5«8 M
Wamer ez fraY fqam fasalt T
i fRarsTwra | 4 gwEarg F
ferelt feri 2 & forat it dredie
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W@ R ew S fag sfam g 2
fomr oY 2w #v &% qra WA @Y A
gA IE Frag 9T JTEE S 1] AfT
IZ T T F1 OEHE TP @ IR
g9 @ wifzd hea fady 3w #
Frnifagsr fiede 3 31, fEwife
2 F, faay gioar 3 T 9@
THW AT 4G &IA F7 A
AT FI QG |

et a1 qF ag FEAr & oA
Ty § 5 gAR ¥ 7 aga A faesy
¢$ R gfem ofmr & | gfemt &
foi Agremr Y § qI AR AAT
Hae AT HX FET FTO7 geoat
afit 37 §, G AT H I ATTAT FY,
9% F AIT T AL I F AR
Y T ggraT =@ 9g @aAdr &
faqa F ar<, WA M F T @A
AT, G FEY FF 47 FHoaAT Fg T TR
MT AT § aur gifomrde § 39
g A7 ¥ g T ¥ fwdee A J
ag gu o f gfomt Y awear g
2 E  § HOd ST FEATF ITHY
aaer i g TG §S MR AR FG A
AT JeeT T EAT2 | ST af o
ag A7 & fF ST @ gfeemt 1 Seae
g Tgar SRy @ A g w
g €9 Y @M1 TGA 9 B F
gl 48 AW F AU HIATAAT AT
A g AT § TafAa IS wfa geer
g% feowm  (reaction) dar far
s gaa i uw fReRm dar g |
S8F 9T FTOCH AT I
a ¥ g% WK ot g d9 a9
ot e it 1 qa1 F @ AT
SR farfeear 7 € & @ fRR o
FT F19 WE g | faum ¥ g &w
mia R sEgINgak @ aga
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& wiaw fasar & v, qerar ¥ I
HIT I94T ¥ 919 79 Tk A1 gL G
F A1 9 TR Aed o q@ o &
THER ¥ AR d R fooaem (re-
Servation) ARRT /T o, §¥ IT o
g &7 feg A A wiK g 7
T £ fF g AW & o0 7
e #7197 fmas 3 FT g 9
1T fFaT & 1 ST a9 a1 6 g
T arn g I e FEEEd
( consciousness ) @&z SHAT
Wied @ quear #1 /X IW@ FAF KT
RWHFE F o g #1 Afws e
&Y ¥, #YF Fgafa ¥ A whrE
FAAT ¥ AT a4 F@MET ARG |

aga @ arq frage & (dam) ¥
TRAFETRE | IT TG AT A
AT FE 7 T gw geqer 2 A
fafy dgs SuRERiAI N =
T FT EAL T@AT AT(Y FF a8 A
T 917 @ ag w5 oswiEa
(officers) & aw v, =nfeaqr
% w2 s ( Control Board) &
q qX F LA FAT G AL & &L L
4 ag o % gw am ¥ ford aga
qq T AR AW F A=y § WY AW
g =fed | uE Amieiaaer ardy
(non-official body) =@ =k
I FT FoIA A€ a9 A 9§ TAH
g, TOF TEAR 7 [ T&% 979 §
ST FX A FTHI BT 3G I I87 & 19
W A1 § @7 drar F ol g s
TG §F AT R AT |

T 918 # d%ae wew  (Back-
ward Classcs ) & @ram & £9
FET | AR IVAATA T TAAE U
I AT F AT L FE SreA1 Arfaar
Y1 foast g2 srfoem <@ § | gt gre
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7 g fod ot gewt ofis @ afas
S T A | T FA1T 7 ag oA
FEW FF @R IWH g aG AT 9T
FT TR gl fwr &9 v AR
19 afeF uF g T ATIHT, UF SO
# T TS ATFSATHY GHA &% | g7 g
T3 a3 T aafyqt & g9 §, s
fr g1 ¥ T g ar =l s
FE (court) ¥ s (judge) &
o fergaame =T Wit HeFa g Afed
HR af 77 q&Fq G1F TG q1 q9
qWE R ST qE aST AR
grar & 1 Fo7 337 7 [IRHY G577 WY
AET 1 GFAT &, ST KT AT AT S
g9ar g, faaar agi sar fK 98
g gFaT § 9ua fod ww FE
geFd el o TS g9 GFAw 53
&Y ST, &S weEd #Y qa g0 gg ar
qur €Y & % o wroi 7 g frgee
w1 g @ U wgl 6w 781 faemn &
afad  gaar §I<Erg ar 9y I
w1 o faard w4 7t @, oy #4i 481
AT, G F1 LT @I, FAL A TIEAT
FT X 741 91 T | @) afg 39 9
FY ATYT FT gF SN HW T FAR
3T FT FTERT 7 gAT egweT Gy
Y Tifgd s % 37 ¥ 99 A guw
¥%, 98 Fgd & T A qF gAY
1fed WX T g fed fF o =g
AR F M I A AT AT | IR TH
FgT & foRrse wIeT F7 IwEw ST F
TEANT  JAET q1 FRE e’
(vested interest) = & woufY,
g v &Y 7% 7T FX T3 M ol
e qur g g &Y IEE it
3 qaF A qHa | wfad ]9 srdar
s ol q vw, W A ad

[ COUNCIL ]

Excises and Salt
(Amendment) Bills, 1953

AT #7 Igd WX y=iT g1 o ger
AWF RA B T AN GHTGH |
SHRI J. R. KAPOOR:
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Y o 3o wqT : fag wrar &
T S T & ag 7 T A A
o=t 7y =gy g 7
Surr R. U. AGNIBHO!:

it ;T To afdtsr: ag A F
AT FT GAAT F (qd G @IE |

# Fad TH & ard WL FFAT AR
g 7g efF = iz (Steel Plant)
FT aga f% 7 § o 98F AR |
qZT ST AT g1 ¢ | Iuw fawy
7l gER IRy 79 o i
ag g o o @y Tl wwen g
foesy fr g 23 1 agT IE@ |
afg 9g Aeq A H AT § Teal AR
&Y ST Y aga W | |

[For English translation, see Ap-
pendix IV, Annexure No. 134.]

Surr M. C, SHAH: Mr. Deputy
Chairman, I have heard with atten-
tion the speeches made by the hon.
Members on the Finance Bill and the
Central Excises and Salt (Amend-
ment) Bill for the last about 11
hours. Many Members, Sir, have
spoken on the clauses of the Finance
Bill; many Members have spoken on
their needs in the various States to
which they belong and some Members
have spoken on the general policy. It
appears that the House is tired after
such a protracted debate on the Fin-
ance Bill and those Members -who
have made certain points are not in
their seats. However, I will try to
reply generally on the proposals of
the Finance Bill i.e., the proposals
which were criticised or rather op-
posed by certain Members and there-
after I will say something on the gen-
eral questions raised in the debate.

Sir, the first point that I would lLike
to deal with, and which was referred
to by some Members of the Opposition
aed kv Prof. Ranga and some otiher
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Members, is direct and indirect taxa-
tion or rather the taxation policy of
the Government of Indis. Sir, a
wrong impression is being created by
quoting certain figures which are not
correct and it has been stated that
the taxation policy of the Govern-
ment of India is to make the ricn
richer and the poor poorer. It has
been stated, Sir, that the proportion
of direct taxation to the entire in-
come has gone down considerably
whereas the proportion of indirect
taxation to the entire income has gone
up appreciably. One Member has
quoted the figures that the direct
taxation is nearly 28 point something
and the indirect taxation is 71 point
something. I say, Sir, that these
figures are absolutely incorrect and
misleading. I do not know whether
those figures were quoted in ignorance
or perhaps they were quoted in order
to mislead the general public of the
country. Sir, I have got the figures
for 1945-46 as well as I have got the
figures for the latest years 1949-30,
1950-51, 1951-52, 1952-53 and 1953-54
and I can show, Sir, that in the year
1949-50 the direct taxation was 159°6,
in 1950-51 it was 173-2, in 1951-52 it
was 187'1, in 1952-53 it was 170 and
in 1953-54 it is 160. And looking to
the grand total of the income, the
percentage comes to 49 in 1949-50, 50
in 1950-51, 45 in 1951-52, 48 in 1952-
53 and 43 in 1953-54, So, Sir, even
today ie. 1953-54, the direct taxation
percentage is 43 per cent. and not 28
per cent. as has been stated by one
of the Members here, It appears. Sir,
that they have taken the figures from
the Budget ie. from the Central
share of income-tax and they have
just deducted therefrom the  State
share. The above figures are the
total income-tax collections in India
and the States share is not shown se-
parately in the Central Budget.

In regard to the customs, Sir, they
have excluded export duties. So, Sir,
if you look to these figures, it will be
seen that the proportion is almost
nearabout 43 or 45 and so on. Again,
Sir, if you look to the years 1945-46
and 1953-54, it js 44:4 and 43:9 res-
pectively.
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Now it is ulso stated * by Prof.
Ranga that we are giving relief o the
higher income groups and are increas-
ing the burden of the lower income
groups. If you look, Sir, to the
figures that I have got, you will find
that that is also not borne out by the
facts. If I just give the figures, Sir,
you will find that up to the income
of Rs. 5,000 the percentage of income-
tax in 1945-46 was 4'7 whereas today
in 1953-54 it is 2°3. It is reduced
perhaps by 50 per cent. If you look
to Rs. 10,000 there is a reduction.
And if we go to Rs. 30,000 and odd
and also more, we {ind the percentage
in 1945-46 was 484 and today it is
501, If you take the Rs. 1,50,000
group, it was previously 55'2. Today
it is 59-6.

SHri C. G. K. REDDY: Is that the
total tax collected or the relief in
taxation given to them?

SHR1 M. C. SHAH: Percentage of
income-tax on this income. It has
been said that on the lower income
groups, there has been a rise. 'That
was the point raised by Prof. Ranga.
He said also that in the case of the
larger income groups, there was some
relief given. It was said that the
taxation policy of the Government of
India is to make the rich richer ard
the poor poorer.

Suarr C. G. K. REDDY:
quite right.

SHRr1I M. C. SHAH: These things are
not borne out by facts. The higher
income groups are paying more than
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That is

what they were paying before in
1945-46 and 1951-52.
SuHrr C. G. K. REDDY: Does the

hon, Minister seriously contend that
there hags been no relief given to the
higher income groups since 1945-46?

Surt M. C. SHAH: I have got the
figures here which show that there
has been no relief given to them com-
paring 1945-46 with 1953-54. If you
look to the world figures for these
higher income groups, it is about 82
per cent. in India, higher than all
other countries except in the cise of
the U.S.A. and UK, thus takinrg all
the counties, you will find that India
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comes third in taxing these highor
income groups. So, I submit that the
point that was made out is not cor-
rect. My hon. friend, Mr. Reddy, was
evidently not here when 1 mentioned
the figures about direct taxation. The
proportion of direct taxation is not
28 per cent. as was alleged. It is 43
per cent. today, and during the last
four years, it has been something
like 45 per cent., 46 per cent. and 43
per cent. This has been the percen-
tage of direct taxation in the entire
income.

Pror. G. RANGA: Your figures
have got to be studied by an auditor.

Sur: GOVINDA REDDY:
are audited figures.

They

Surr V. K. DHAGE: What is the in-
come group to which this percentage
applies?

Mgr. DEPUTY CHAIRMAN: He has
already mentioned it:

Surr M. C. SHAH: I have got the
figures from 1945 onwards for income
groups of 5,000, 7,000, 10,000, 15,000,
20,000, 30,000, 50,000, 80,000, 1,00,000,
etc. and I have compared the ligures
for all these years with the figures
for 1953-54.

Pror. G. RANGA: Everything is all
right.

Sart M. C. SHAH: So, that is the
position about income-tax. When I
am talking about income-tax, I must
say that there was one point made by
Mr. Mazumdar, and that was with
regard to double taxation relief. He
objected to clause 49(a). The position
is that we are only taking power for
giving relief from double taxation in
the case of countries with whom
agreements will be entered into on
a- reciprocal basis. So, we are not
giving anything to foreigners. The
tax that such people will pay will not
be less than what a person will pay
who earns his whole income in India.
So, there is no question of giving any
preference to foreign firms. |

Serr S. N. MAZUMDAR: See 49(b).l
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Surr M. C. SHAH: Yes. You said
that we are giving relief to foreign
firms. It is not so. It is a reciprocal
agreement to be entered into with
other countries, and then only double
taxation relief is given. We are only
taking power to enter into such agree-
ments. So, the objection raised is
not tenable.

I was really amazed at the state-
ment made by Mr. Rath regarding
betel-nuts. He quoted cerfain figures
which are not borne out. Unfortu-
nately he is not here. I would :ike to
informr him that it was the producers
who wanted a rise in the import daty
on betel-nuts to 12 annas. As a mat-
t2r of fact, it was because we luoked
to the interests of the consumers alsg,
that we came to the conclusion that
we should not increase it to 12 annas.
He also stated that there was a rise
in prices just before the Budget. It
is also not borne out by facts. I sce
that the rise began from Rs. 95 or so
in October last. That was because
there was no pronouncement about
the import policy and so there w:ss
a rise of about 10 or 15 rupees. At
the same time, he has also forgotten
lo say that the nrice of indigenous
production had fallen from Rs. 55 to
nearly Rs. 33. As a matter of fact, it
was to give relief to the indigenous
producers that we have resorted to
this increase of duty on imported
betel-nuts. I have got all the figures
here, but unfortunately Mr. Rath is
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¢ not here at the moment and I do not

want to tire the House with all those
figures.

Then, there was objection about
the increase in the postal r.ates. I
will just inform the House that we
were forced to raise some of the rates.
and we had to choose the items n
which we should raise the 1ates, be-
cause there was a huge deficit in the
working of the various items. There
was also the question raised nere
about the reduction of the post-card
rate. Even at the rate of nine pies
we are today losing about 1326 lakhs
of rupees per annum on the ~ost-
cards. Then, there was anothar item
which came in for discussion, on the
rates for registered newspavers.
There also we are losing Rs. 112:3 lakhs.
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Then we are also losing on the hook
packets and registered articles Even
without the proposed 1ncrease, the
loss on book packets 1s expected to be
neaily Rs 87 lakhs, while in the case
ot parcels it 15 approximately Rs 137
lakhs So, we had to decidz which
to choose, 1 order to make up about
Rs 130 lakhs We rejected the pro-
posa: to wcrease the price i the
post-card or the raising of the rates
for newspapers, and we came fo the
conclusion that we showd raise the
rat.s {or book packets and parcels,
ana thereby we are gomng to get
Rs 190 lakhs It has been said that
by raising the rates on book packets
etc, we will be hitting the students
who are studying I have examined
this point and I found that they get
these books by rallway parcel and not
by postal parcel We are satisfied
that the 1ncrease will not cause any
suffering to the common man These
increased rates will have to be borne
mostly by busmessmen, and I am
really amazed that a member of that
Party which professes to speak for
the masses, should take up tha cause
of the trading community As a
matter of fact it may be that a cer-
tain part of the profits of th:se trad-
ers will be mopped up but tnere 1s
not going to be any substanual cffect
on the consumers and therefore 1n
order to raise about Rs 190 'akhs we
are forced to come to this decision
My friend Mr Saksena, who also ob-
jected to this, 1s not here

Surt H P SAKSENA I am here

Sart M C SHAH Then there 1s
the question of excise duty on to-
bacco Prof Ranga raised that point
but perhaps he may be aware that
theie are certain rules of the ilxcise
Act whereby the producer con keep
his produce at least for 6 months He
1s not asked to pay the duty imme-
diately ard if he puts his goods 1a the
public waiehouse, then he an keep
for 3 years 8o the question of suf-
fering on account of excise duty on
the part of the poor does not come 1into
operation

ProFr G RANGA Where are the
public warehouses? They are very
few
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Surt M C SHAH There are They
can keep 1n their own warehouses and
10T 6§ months they are not to pay In
ract they can Keep even ror 18
months—a year 1ollowing the crop

SHR1 GOVINDA REDDY Which
grower can afford to keep for months?

Sert M C SHAH I don’t under-
stand what further relief can Govern-
ment give in the matter
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Then comes the question of crop
msurance 1 had enquired into that
and I may inform Prof Ranga that
perhaps ne may be aware that this
matter has been under investigation by
the TCAR for some time vnast A
proposal was put forward by that
body That pioposal provided for ex-
penditure of about Rs 29 lakhs ior
administrative expenses excepting the
piemia  That was sent to many
States hike Madras. Bombay, UP and
Madhya Pradesh There was no en-
coucragmg response from those State~
They thought that the expense 1s toc
much and therefore again that pre
posal was revised and the expendi
ture has been brought down t7» Rs 20
lakhs and has again been sent to those
Provincal Governments for consi-
deration We are awaiting thewr re-
ports and after that we want to have
a pllot experiment We cannot have
it on a big scale After we get con-
currence of those States to have those
experimental pilot schemes, we pro-
pose to take that info constderation

Pror G RANGA I am aware of
all these, maybe much earlier than
my hon friend My pomt i1s I want
an expermment to be made 'n regard
to this particular instance Because
it 1s specially amenable to ciop in-
surance

SHrr M C SHAH That matter
can be considered when we get the
reports from the Provincial Govern-
ments on that subject

Pror G RANGA On this I want
it to be specially studied

SHRr M C SHAH Then the ques-
tion of preferential treatment 1n con-
nection with certain duties, certan
import duties, was raised Tt was
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said that we give preference to tne
British manufactured goods and that
all tms snhould be abolished. 1 may
mvite the attention of hon Members
to the fact that there was an agree-
ment entered into 1 the year 1939
kaown as the UK India Trade Agrce-
ment, and there India allowed a pre-
ferential margin to certain products
on the basis of reciprocity. Under
the Agreement on Tariffs and Trade,
India agrees with the prior consent
of the United Kingdom, to reduce the
margin of preference on some of the
goods. As a result of all this, as long
as India continues to be a party to
the United Kingdom-India Trade
Agreement of 1939, we are obliged to
maintain the agreed margin of pre-
ference. But as was stated in the
other House by the Finance Mimnister,
this matter s now under the consi-
deration of the Commerce and Indus-
try Mmistry and by the Finance
Minwstry and we are just considering
whether we should do away with
them, taking into consideration it
there are any residual advaatages
resulting from this agreement. So
this is because of the agreement which
had been entered into and waich has
not yet been abrogated and therefore
you will find in the Schedule these
preferential duties.

Pror., G. RANGA: What is the use
of such replies?

Snrr M, C. SHAH: What use?

Pror, G. RANGA Wel], 1t is
good,

Shri M. C SHAH: I find that prac-
tically there was no opposition as far
as the financial proposals are concern-
ed and I am very grateful to the hon.
Members of the House for giving
general agreement to the financial
proposals contamned in the Finance
Bill.

no

I come now to certain general ques-
tions raised during the course of the
debate. I will first take up the ques-
tion raised by Dr. Kunzru this morn-
ing—the audit of Government-owned
companies I may inform him
that when joint-stock com-
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panies are formed as Gov-

ernment-owned  industnal under-

takings, the articles of association pro-
vide that the audit of accounts should
be by the Comptroller and Auditor-
General The Comptroller and
Auditor-General’s objection to this 1s
that he would submit the report to
the President; but as the report is
always submitted to the Government
this 1s only an objection with regard
to the procedure Now, if we are to
accept the suggestion of Dr. Kunzru
and form the corporations, then we
have to come in for legislation for
each individual corporation whenever
we want to set up one; and that posi-
tion will be rather a cumbersome one.
If we legislate on a general basis,
then too there are certain conditions
which might apply to certain cor-
porations only and so there will be
difficulty for a legislation of that
kind. Therefore, as I have stated,
whenever joint-stock companies are
formed as Government-owned indus-
trial undertakings, the condition of
audit by the Auditor-General is kept
there. !

With regard to the separation of
audit and accounts, the principle has
been already accepted by Govern-
ment and the implementation will
take some time,

But, that matter 1s being pursued.
With regard to payments to be made
by the Comptroller and Auditor-Gen-
eral that 1s only a lumited number
and. as far as New Delhi is concern-
ed, he 1s relieved of that responsibility
and other States are also considering
the matter

Now, Sir, he had raised points about
the UPS.C. I have got a note from
the Home Ministry also.

Serr H N KUNZRU: What about

the development grant given to
Kashmir?
Sarr M. C. SHAH: We have not

given a grant of Rs. 10 crores; we have
provided for a loan of Rs. 10 crores
for the development projects of the
Jammu & Kashmir Government.

SHRr C. G. K. REDDY:
seme thing.

It is the
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SHR1 M. C. SHAH: And, as a
matter of fact, as long as the Federal
Financial Integration Scheme is not
cffected between the Jammu &
Kashmir Government and the Govern-
ment of India, it is not possible to
have those accounts audited by the
Indian Government, but, it has been
stated that all the accounts audited
by the Accountant General of Jammu
& Kashmir are to be submitted to the
Central Government before payments
are made towards that loan of Rs. 10
crores which is given for specified
projects provided for in the Plan.
Therefore, Sir, till that is not done,
we have to just get along as a loan to
ithe Jarnmu & Kashmir Government
and that is being done. As a matter
of fact, we have also provided a
condition that our experts will go
and inspect the working of these pro-
jects and the reports will be submit-
ted to the Planning Commission and
the Finance Ministry. They will also
satisfy themselves whether the loan
granted for a specific purpese is be-
ing spent for that particpular project
and whether that project is satis-
factorily progressing or not. For this
purpose, we are......

Surr K. S. HEGDE:
the same thing as audit.

That is not

Syrr M. C. SHAH:...... sending a
team of our officers to visit the Jammu
& Kashmir projects that are taken in
hand.

Suarr K. 8. HEGDE: It is not the

same thing as audit.

Surr M. C. SHAH: 1 have stated
that as long as agreement is not
reached on the Federal Financial In-
tegration between the Government of
Jammu & Kashmir and the Govern-
ment of India, we cannot just insist
on this audit and with that fact
clearly before our eyes we have ac-
cepted in our Plan to help the Jammu
& Kashmir Government just to have
these development projects carried
out and we have decided to give a
loan of Rs. 10 crores to the Jammu &
Kashmir Government.

About the U.P.S.C, Sir,......
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Surr H. N. KUNZRU: It is the

financial condition of the State which
has given rise to great anxiety.

SHRI M., C. SHAH:
that also.

I am coming to

About the U.P.S.C,, Sir, the U.P.S.C.
recommended a drastic curtailment
in the list of posts which under the
regulations are outside the purview of
the Commission for a long period, in
some cases from the inception of the
Commission in 1926. So, all these
recommendations have to be sent to
various Ministries, their opinions
have to be obtained and after that all
these matters are to be considered.
After consideration, Government will
take a decision. In fact, I have got
a long note but I would not like to
tire the House by reading the whole
note on this point.

Surr H. N. KUNZRU: But this
consultation has been going on for
eighteen months.

Suri M. C. SHAH: Yes, Sir, but I
have stated that there were certain
drastic modifications proposed; there
were certain posts which were of a
highly technical and specialised
character. Some of these involve ap-
pointments outside India also in the
Diplomatic or Trade Missions and also
in certain Part C and Part B States,
like Coorg and Andamans. In those
circumstances, it was not possible to
come to a decision immediately., We
had fo submit all these recommenda-
tions to the various Ministries con-
cerned and, thereafter, we cannot
come to conclusions early. So it has
taken time, Sir.

Surr H. N. KUNZRU: Have the ob-

servations of these Ministries been
received?
Sarr M. C. SHAH: No, it does

not seem that the opinions have been
received. At the same time I may
inform Dr. KXunzru—perhaps Dr.
Kunzru is well aware—that the
amendments made in the Union
Public Service Commission (Consul-
tation) Regulations have been laid
before each House of the Parliament
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as required by article 325 of the
Constitution And about others also,
as 1 stated, Sir, the final decision of
Government on these proposals will
be reached m the near future That
much I can say because these modi-
fications necessarily require careful
and detailed consideration and con-
sultation

Prow
ed

G RANGA Qute prolong-

SHRT1 M C SHAH Now, Sir The
one matter that was raised by Dr
Kunzru was, I think, about an officer
of Bengal The case of the officer of
the West Bengal Government, who
has been referied to, was explamed
in the Memorandum along with the
First Report of the Union Public
Service Commission which were
placed before the Parliament on the
11th October 1951 In this connection
attention 1s 1nvited to para 45 of the
Report and para 13 of the Memoran-
dum

Surt H N KUNZRU
both of them

I have read

SHr1 M C SHAH There i1s only
one point and that 1s with 1egard to
the States 1 am coming to that and
that also very soon

AN Hon MEMBER Very good

Surt M C SHAH Now, Sir, there
are several other pomts raised by
many Members with regard to their
States I think 1t wi'l not be possible
to reply to each and every point
raised by those WMembers But I
can assure those Members that I
shall send the several important
pomnts of their speeches to the
Ministries concerned, I mean of those
Members whose pomts are not
covered 1n the reply that I proposed
to give,—very soon

Now, Sir, there was also one ques-
tion with regard to economy 1n ex-
penditure It was said by many
Members that there ought to he
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economy in expenditure I have got
with me a long note as to what
steps were taken previously but I
will not tire the House out with this
but I may mfoim the hon Members
that there 1s today an economic unit
working and whirh 15 1nspecting
all the various Ministries The Cen-
tral Government being fully aware of
the constant need for the scrutmny of
administiative expenditure has set up
a special unmit representing the Home
and Finance Minisiries There are one
Joint Secretary of the Finance Minis-
try, a Deput; Secretary of the Finance
Ministry and a Deputy Secretary of
the Home Ministry representing the
Home and Fmance winistries, to make
an objective review of the organi-
csational structrue of all the Ministries
and the offices attached and subordi-
naie to them with a view to eco-
nomy This unit has already exa-
mined so0 far the Minis{ 1es of Food
& Agriculture, Iriigation & power,
and Labour and the offices under them
It has also examined the office of the
Public Service Commission and made
some recommendations The expen-
diture of these three Ministries comes
to 354 04 lakhs, 1e 3 crores, 54 lakhs
and odd The economy they have re-
commended 1s 8712 lakhs and all
these recommendations are under the
consideration of the Government
Some of them have been accepted
and the others aie under considera-
tion
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Surr V G GOPAL
Does the recommendation
retrenchment of employees?

(Bihar)
mvolve

SHrr M C SHAH Yes, Sir

AN Hon MEMBER Only small
ones, not big ones
SHrt M C SHAH No, Sir Big

ones also So 1t will be seen that we
are very earnest with regard to eco-
nomy 1n expenditure I may say
that Government are as keen, 1f not
more keen—if I say more keen some
Member may say ‘Question’—the Go-
vernment of India are as keen as the
Members of this House to see that
not a single pie 15 wasted, not a
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single pile 1s spent unnecessarily and
we are trying to see that this objec
tive 1s reached as early as possible
Today they have examuned only
three Ministries which cost, as I said,
about Rs 354,00,000, and the savings
they have recommended are about

Rs 87 lakhs You will see that not
only the Ministries here but also
their attached offices elsewhere have

been already included 1n that That
economy umt will now examine
other Ministries also and slowly and
slowly we are trying to economise as
much as possible At the same time
1t was my friend Mr Reddy who men-
tioned about the Defence Ministry and

the finanrial controt there Financinl
control 1s there not only at
Delh1 but at several other places

and they are just trying to see that
there 1s no waste whatsoever But
at the same time we must remember,
Sir, that ours 1s a very vas{ organi-
sation and the developmental expen-
diture has mounted up We want to
spend as much as Rs 2069 crores for
this Five Year Plan and all this
developmental expenditure needs
vast organisation and 1t 1s possible that
n a vast organisation we may not at-
taimn as much as we desire So there
may be as my friend Shr1 Hegde said
some rat-holes in the Defence Minis-
try also but we will try to block
them up At the same time I can
assure you that with regard to finan-
cial control we are trying our level
best and we will see, though, as I
said the developmental expenditure
has increased tremendously, that the
financial control 1s most effective The
Government are one with the Mem-
bers of the House that the tax-payers’
money should not be wasted in any
way I can assure you this much and
I hope that the House will accept this
assurance from us

Then, Sir, a very important point
—a pomnt of policy was raised by
my friend Mr Ghosh with regard to
nationalisation of insurance and bank-
g compantes He had quoted certan
extracts from the Five Year Plan also,
I have gone through those paragraphs
carefully and I may say that so far
as I can understand, so far as I can
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see from the Report of the Planmr;g
Commuission, the Planning Commi
sion has 1n 1ts mind the reorienta-
tion of banking, msurance and of the
whole mechanism of finance including
the Stock Exchange and other insti-
tutions concerned with 1nvestment
The Report of the Planning Commuis-
sion does not say that this reorienta-
tion necessarilly 1nvolves nationalisa-
tion He quoted the Finance Minister
saymng in the other House that He was
not 1n favour of socialism or nationa-
lisation as such That interpretation
of my {riend 1s correct Nationalisa-
tion 1s after all a means to achieve
certain objectives Under certain
conditions 1t may be tnat public
ownership and management will be
necessary and will be sufficient to
attamn that objective, but, Sir, 1t
should be remembered at the same
tume that governmental reguiation,
contiol and direction also may attain
that objective When the Planning
Commission considered these institu-
tions, they had in mind the reorienta-
tion of the whole financial structuie
At the same time we have to see what
part the banking institutions will
play m the existing circumstances
and 1n the existing economic object-
ives of tne country
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Sir, there are three objectives for
these banking institutions One 1s
that the credit institutions should be
spread over the whole country to
give help to agriculture and industry,
especially to cottage industries and
small-scale industries Now, this
form 1s a new development where the
co-operative principles will play a
very vital role At the same time
well established and enterprising
commercial banks also may play a
certain part, and a very good part
too That 1s one objective The
second objective 1s that the depositors’
interests must be safeguarded, and
for that, as you know under the
Banking Companies Act the Reserve
Bank has got ample powers The
third objective 1s that it must be seen
that all these credit facilities are not
directed towards undesirable chan-
nels like speculation and so on Sa,
Sir, if we view the matter from this
angle, we have to consider whether
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the banking institutions as they exist
at present will play a part in the fin-
ancing of the Five Year Plan.

Sir, under the Plan certain priori-
ties are given to certain industries,
and it has to be seen that the finan-
cial resources of the private banks
are directed towards financing those
industries which have been given
very high priorities in the Plan.

Suarr C. G. K. REDDY: May I ask
how the Government intends to direct
the banks to do such a thing?

SHr1 M. C. SHAH: I am coming to
that, That can be established by
conventions, in consultation with the
Reserve Bank.

And so, Sir, we want to have the
substance and not the form of the
change in the banking institution.

SHRI K. S, HEGDE: On a point of
information. Are the commercial
banks, constituted as they are, in a
position to finance agriculture? Is
it the opinion of the hon. Minister
that they will be able to do so?

SHR1 M. C. SHAH: I said that there
were three objectives for these bank-
ing institutions from the point of view
of which we should consider the ques-
tion. The question is whether with-
out resorting 1o nationalisation we
can make the banking institutions
play their part in financing the Five
Year Plan, keeping those three ob-
jectives in view

Sur! K. S. HEGDE: How does the
hon. Minister propose to do it?

MR. DEPUTY CHAIRMAN
Through the Reserve Bank. That is
what he says

Surr K. 8. HEGDE: The last re-
port of the Reserve Bank makes the
confession......

Surt M. C. SHAH: The hon. Mem-
ber should please hear me.

I stated in reply to Mr. Ranga on
the dabate on the Budget that the
Regerve Bank of India had convened
an informal conference wherein all
the recommendations of the Rural
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Banking Enquiry Committee were
examined, and as a result certain
amendments to the Reserve Bank of
India Act were suggested whereby we
could extend credit to the agricul-
turists through co-operative banks,
by granting loans to apex banks which
will advance to district and primary
banks. I had also stated then that
the Agricultural Credit Department
of the Reserve Bank had already
established a committee to carry out
an all-India credit survey. That
committee will submit its report
to the Reserve Bank, and it
will come to Government, It is ex-
pected within two months. After we
get the report, we will take action
according to their recommendations
to extend credit facilities to the rural
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areas. And also we are proposing to
have more and more branches
6 .M. just in the small district

towns from which advances
can be made to some co-operative
banks or private banks which can
reach the agriculturists.

SHrRI RAJAGOPAL NAIDU: May
I just point out that the Imperial
Bank can advance only to the apex
bank and not to the rural banks?
That is the banking principle.

Surr M. C. SHAH: As I said, Sir,
the Imperial Bank or the Reserve
Bank will give to the apex bank and
the apex bank will just give loans
to the district banks and then to the
private banks. That is what I stated.

Pror. G. RANGA: Everything is all
right now.

SHrRt M. C. SHAH: Thank you. So,
Sir, I was just saying that.

Now, Sir, Mr. Ghose has stated that
the Reserve Bank has ample powers
to direct the banks about the exten-
sion of credit in the channels requir-
ed under the Plan and, Sir, also the
Planning Commission has stated that
it is possible that the profit motive
left to itself may, to a certain extent,
inhibit the extension of credit facili-
ties on lines which are particularly
important and urgent from the over-
all national point of view. It is,
therefore, necessary that the banking
system must operate more and more
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in the light of priorities for the deve-
lopment projects indicated in  the
Plan and less and less in terms of
return on the capital. To a great ex-
tent this can be done by developing
certain conventions, as I stated, Sir,
among the banks.

About the insurance, Sir, the same
considerations apply. My  friend
said, Sir, that the compensation to be
paid will be very small and we can
take over and we can just use those
funds for the development of the
Plan. But at the same time, we must
remember, Sir, that the private sec-
tor has also its own needs for finance,
We have to remember that without
nationalising the insurance companies
if we can achieve the objective in
view, then I think we should not
mind about the form or pattern. We
should look to the substance and the
substance is whether we can get all
those funds for the development pro-
jects, high priorities for which have
already been given in the Plan and I
submit, Sir, that our approach to
these questions is pragmatic. Such
changes in ownership and manage-
ment must be made in order to secure
the ends in view. This does not rule
out nationalisation altogether. The
essential point in the recommenda-
tions of the Planning Commission,
therefore, is that we must look in
these cases to the substance rather
than to the form and examine all the
possibilities of the various techniques
and devices available for securing the
ends in view and that, I believe, was
the reasoning adopted by the Finance
Minister in the Lower House.

Now, Sir, I am sorry I have taken
more time. Then there was a doubt
expressed by some Members opposite
that the Government was not serious
with regard to the Estate Duty Bill
and they had not taken up that Bill
though the Finance Minister had
stated that he was very keen to see
that the Estate Duty Bill was passed
in this session. I may say, Sir, that
the Finance Minister is as keen as
he was and the Government are keen
that the Estate Duty Bill should be
passed as early as possible. The
Select Committee has already report-

30 CSD.
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ed, but because of want of time—the
Business Committee allotted only five
days for the consideration of the
Select Committee’s report—the clause
by clause consideration will be taken
up in the next session perhaps in July
or in August, and the Bill will be
passed in that session without any
doubt and I am sure that before the
close of the financial year, the Finance
Ministry will be collecting estate
duties, as the Bill will be passed into
an Act possibly before the end of the
next session.

Suri C. G. K. REDDY: Will they
get a commission on that?

Surr M. C. SHAH: Commission?
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Then, a point was raised about the
centralisation of sales tax. My hon.
friend, Mr. Kishen Chand, raised it.
Perhaps he is aware that sales tax is
in the State List, and we cannot inter-
fere, except in regard to essential
goods for which an Act has been
passed, and though uniformity is
desirable, we cannot force the State
Governments to accept our point of
view. It is entirely for the State Gov-
ernments to do what they like, The
State Governments get a good deal
of revenue from sales taX—more than
Rs. 50 crores annually—which is very
useful to them to prosecute their de-
velopment plans. At the same time,
he raised the point that the multi-
point sales tax will lead to evasion
of income-tax. 1 was really amazed
at this argument. As a matter of fact,

if there is multi-point sales tax,
vasion of income-tax will become
very difficult.

Mr. Basappa Shetty raised the

question about the Malnad Improve-
ment Committee and made the charge
that the Planning Commission had
prevented the Malnad Improvement
Committee from submitting its fur-
ﬂher report. The charge is not cor-
rect. What happened was this: The
Committee which was set up by the
Ministry of Agriculture in 1950 made
an interim report recommending
large capital expenditure and the set-
ting up of an Inter-State Board.
These recommendations had natu-
rally to be referred to the State Gov-
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ernments concerned, and in the ab-
sense of replies from all the State
Governments, no progress could be
made. This does not mean, however,
that Malnad goes without any deve-
lopment expenditure. I may inform
the House that the Mysore Govern-
ment for instance has provided Rs. 123
lakhs in the State Plan for the deve-
lopment of the Malnad Area. Also
a modest plan suggested by the Com-
mittee will come in for discussion in
due course between the Food and
Agriculture Ministry and the Plan-
ning Commission.

Then, there was the question raised
about the power shortage in Madras,
and it was asked why, when the
Central Government has built the
Kalyan Power Station, a power sta-
tion should not be built in Madvas to
supply power to the Madras Subur-
ban kailways. I have ascertained
that in 1951-52 the consumption of the
Southern Railways was only between
4 and 5 per cent. of the total power
generated by the Madras Government.
Considering this small consumption,
it is doubtful whether it will at all
be worth while to set up a separate
power plant for generation of power
exclusively for the Railways, nor will
this be an immediate solution to the
problem of power shortage in Madras.

Some point was raised about the
Delhi Transport Service also. A
special enquiry committe was appoint-
ed in July 1952 and it made certain
reecommendations and thereafter a
new General Manager has been ap-
pointed. They have already ordered
for 41 new buses and they propose
to order 70 new buses and two new
depots are also under consideration.
That I think will improve the posi-
tion. This time they are making
profit and I believe the Bus Trans-
port Services well run, must make
profit. I had experience of it in Ahmed-
abad where we had the first Nationalis-
ed Bus Transport and in 3 years on a
capital investment of Rs. 25 lakhs we
had got depreciation to the extent of
Rs. 23 lakhs over and above the pro-
fits. There is no reason why the
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D.T.S. should not run very efficiently
and also not make profits.

Then there was a point raised
about export of wool. I have ascer-
tained the facts from the Ministry.
Today the production is about 55 mil-
lion lbs. of wool and the consumption
in India is about 25 million Ibs. So
there 15 a clear exportable surplus of
nearly 30 million lbs—perhaps more.
There was reference also that the
Carpet Industry suffered because of
export of wool. From facts it does
not appear to be so and about the
price aiso I obtained the information.
I find that for the last few months
there is almost no change in the
prices too and with regard to white
wool, it has been ascertained that the
production is about 19 million lbs. and
the requirement of the Carpet Indus-
wwy is about 9 million lbs. There is
aiso a surplus of 10 million lbs. and
therefore it is not correct to say that
if we ban the export of wool, then
only the Carpet Industry can flourish.

Surr B. B. SHARMA (Uttar Pra-
desh): On a point of fact. Have
prices of wool gone up or not? And
why?

SHRI M. C. SHAH: They have not
gone up. It was stated that it had
gone up by 150 per cent. According
to my information there is  somne
slight variation.

Surr B. B. SHARMA: Not down-
ward, I think.

SHR1I M. C. SHAH: It was between
Rs. 241-8-0 to Rs. 280-11-0 in the
months from 11th October 1952 to
21st March 1953 and the Commerce
and Industry Ministry has examined
the position and the question is al-
ways under review and if anything is
necessary, they will certainly do it
but there is an exportable surplus.

SHr1 B. B. SHARMA: My point is
this.

Mgr. DEPUTY CHAIRMAN: Let
the hon. Minister proceed.

Surr M. C. SHAH: Pandit Kunzru
had raised the question about the
financing of the States and many
other Members also raised that ques-



3895 Finance and Central

tion and 1 may say that it was stated
first also in the General Debate on
the Budget and the hon. Finance
Minister has already expressed his
opinion that though for a variety of
reasons some of the State Govern-
ments have not succeeded in raising
the resources expected of them, dur-
ing the first 2 years of the Plan, there
is really no cause for pessimism.
There are still 3 years and I hope that
the States will use this period for
making every endeavour in raising
the bulk of resources expected of
them. While a feeling of caution is
natural, I don’t think there need be
any serious misgiving that the plans
will not be fulfilled. I find that only
Madras State in 1952 had certain
difficulties and we had to make a
ways and means accommodation to
the extent of Rs. 17 crores in 1952-53.

SHR1 RAJAGOPAL NAIDU: May I
point out to the hon. Minister Sir,
that this sum of Rs. 17 crores was
advanced for development plans?

SHR1 M. C. SHAH: For the develop-
ment plans also they were given, as 1
have stated on the Appropriation Bill
about Rs. 16 crores during these three
years; and as a matter of fact, it was
much more than what they were
entitled to under the Five Year Plan.
Possibly they were entitled to only
Rs. 11 to 12 cro®s. About loans also,
it was complained that they were not
given enough loans. A sum of Rs. 15
crores has been provided for the pur-
pose of meeting famine and scarcity
conditions for three years for the
whole of India and this comes to Rs.
5 crores a year for the whole country
and the State of Madras alone got
Rs. 2 crores, besides a gratuitous
relief of about Rs. 48 lakhs. So out
of this sum of Rs. 5 crores meant for
the whole of India, Madras alone got
Rs. 2 crores.

Surr K. S. HEGDE: Is it your idea
that famine could be rationed out?

Surr M. C. SHAH: I say out of this
sum of Rs. 5 crores, we have to meet
the demands of other States also, if
there is famine in Maharashtra, Xar-
natak, Mysore......
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Sur:r C. G. K. REDDY: Mysore got
nothing. Why talk of Mysore?
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Kawasa INAIT ULLAH (Bihar):
Everybody is leaving out Bihar.

Surt M. C. SHAH: I have stated
generally what was stated by the
Finance Minister. After Dr. Kunzru's
speech, I made enquiries and I find
that the information that he has got
possibly may not be correct. Accord-
ing to my information, only Madras
had a minus balance in 1952-53

SHrr H. N. KUNZRU: I may state,

Sir, I have got this information from
the Finance Ministry.

Surr M. C. SHAH: I have got the
latest information from the Finance
Ministry after what my hon. friend
had said in his speech. After the
point was raised I have examined

Surr H. N. KUNZRU: 1 may inform
the hon. Minister that I got the in-
formation only last evening.

Surr M. C. SHAH: I can assure
the hon. Member that I got it at 3-30
p.m. today.

So only Madras had a minus
balance in 1952-53 which we helped

to cover and no State had a negative -

balance on the 31st of March 1953.
Some of the States have not allowed
for the market borrowing which they
hope to be able to make and it is pos
sible that the actual position may not
turn out to be as bad as has beer
shown by the State Governments in
their Budget estimates. In fact. as I
have said earlier, we hope the State
Governments will be able fo raise
sufficient resources ta implement
their part of the Plan......

Sur1 K. S. HEGDE: Is there any
rational basis for your hope?

Surt M. C. SHAH: ) am sure that
all the State Governments will play
their part.
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At the same time, I hope that all
the Members of the Parliament as
also of the Legislatures will do their
duty by the country to get the Plan
through. Therefore, I will appeal to
them that instead of being bitter over
certain matters and saying things
feelingly on so many matters, it
should be rather our duty to enthuse
by our own example the people at
large in the country. I do not believe
in a defeatist mood and I do not be-
lieve in pessimism. I have great hope
and faith in the future of my country
and we will have to tighten our belts
and find the money. There is no
defeatist mood whatsoever in  the
hope that I cherish. Though my hon.
friend Mr. Srivastava is not here

Hon. MEMBERS: He is here.
Surr M. C. SHAH: I wanted to say

something about the common man he
talked of.

Surr H. N. KUNZRU: Is my hon.
friend aware that according to the
Revised Estimates for 1952-53 and the
Budget figures for 1953-54 the posi-
tion in Part A and Part B States to-
gether will be much worse in 1953-54
than it was in 1952-53?

Surt M. C. SHAH: I have examined
it from that point of view and I still
believe that realistically, at the end
of the year, the position is not going
to be bad. That is my reading of the
situation and I hope that it will come
out to be true.

SHrRT GOVINDA REDDY: SomL-
thing will turn out.

KuwaJsa INAIT ULLAH: Shall tutn
out.
i

Mr. DEPUTY CHAIRMAN: It .is
6-20 p.m. and I hope the hon. MinistEr
is going to close soon.

Surt M. C. SHAH: Dr. Kunzru
had quoted those Revised Estimates
and I am quoting the actuals as they
stood on the 31st March 1953,

Surt C. G. K. REDDY: Actuals in
twenty days?
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Surt M. C. SHAH: By the end of
March, 1953, as I had stated, only
Madras had a minus balance on 1952-
53 which we had to cover and no other
State had a negative balance and I am
guoting from the actuals that we have
in our Finance Ministry.
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Surr V. K. DHAGE: Dr. Kunzru
was supplied the estimates yesterday?

Surt M. C. SHAH: 1 wanted to say
something about my hon. friend Mr.
Srivastava as to how he can help. I
wish that he were a common man,
divesting himself of all his riches and
there are many things which can be
done.

Mgr. DEPUTY CHAIRMAN: We
will probably have to sit overnight if
the hon. Minister wishes to reply to
every Member’s speech.

SHrr H. P. SAKSENA: I wish there
were millions of common men like
himself here in India.

Surr M. C. SHAH: I think, Sir, that
I have taken more than the time allot-
ted to me and so I will not refer to
anything else. Many other points
were raised by hon. Members who
wanted that they would like to have
some answer for the points that they
had raised. I had prepared notes on
all the questions gpised but I can only
assure the Members that all the points
that they have raised and which have
not been replied to will be looked in-
to by the Ministries concerned and
whatever is possible will be done.

There is one point about Income
Tax which was raised by my hon.
friend from Vindhya Pradesh but as
I will take more time, I will just ex-
plain to him if he comes to me.

Sir, I th'ank the Members of the
House for éatiently hearing my reply
and I commend the Motion for consi-
deration of the Finance Bill to the
House, Sir.

Mgr. DEPUTY CHAIRMAN:
question is:

The

“That the Bill to give effect to
the financial proposals of the Cen-
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tral Government for the financial
year 1953-54, as passed by the
House of the People, be taken into
consideration.”

The motion was adopted.

Mgr. DEPUTY CHAIRMAN:
we shall take up the other Bill.
question is:

Now
The

“That the Bill further to amend
the Central Excises and Salt Act,
1944, as passed by the House of the
People be taken into consideration.”

The motion was adopted.

Mr. DEPUTY CHAIRMAN: We
shall now take up clause by clause
consideration of the Bills. First of
all we shall take up the Finance Bill
There are no amendments to Clause
2.

Clause 2 was added to the Bill.

Mr. DEPUTY CHAIRMAN: The
question is:

“That Clause 3 stand part of ihe
Bill.”

There are two amendments, the
first one being in the name of Shri

Pydah Venkata Narayana. You please
move it.

AN Hon. MEMBER: What is the
use......

AnoTHER Hon. MEMBER: 1t is too
late in the day......

Surr P. V. NARAYANA: I must

have at least 10 minutes, Sir.

Mgr. DEPUTY CHAIRMAN:
have already had time; you
spoken already.

SHrr M. C. SHAH: May I rise to a
point of order that the amendment is
not in order because we are not
amending that clause in this Bill and
I think this amendment should not
be allowed. He wants to amend......

You
have

Mgr. DEPUTY CHAIRMAN: I am
afraid your point is not correct.
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SHR1 M. C. SHAH: Is it so, Sir?

SuR1 C. G. K. REDDY: What is the
point of order?

Sur1 M. C. SHAH: I say, Sir, that
we are not amending the clause that
my friend wants to amend. So mxy sub-
mission is that if that clause is not
there in this Finance Bill, then nc
amendment on a clause which 1s not
proposed to be amended should be
allowed. This is my submission.

Mgr. DEPUTY CHAIRMAN: Is the
hon. Minister serious 1n raising this
objection?

(No reply.)
Mr. DEPUTY CHAIRMAN: Are
you moving your amendment. Mr

Jaspatroy Kapoor? No speech please,

SHrI J. R. KAPOOR: (Uttar Pra-~
desh): First of all, Sir. there seems
to be much force. I suppose, in the
contention raised by the Deputy
Minister in his point of order. That
may be considered......

Mgr. DEPUTY CHAIRMAN: I
have considered it and I have given
my ruling that the amendment 1s it
order.

Sur1l J. R. KAPOOR: I think, Sir,
that on such important matters we
should express our views. Of course
we have to submit to vour ruling.

Mr. DEPUTY CHAIRMAN: Order,
order. Please go on, Mr. Narayana.

SHr1 P. V. NARAYANA: In Clause

Mr. DEPUTY CHAIRMAN: Please
move your amendment first.

2
o SHR1 P. V. NARAYANA:
heg to move:

“That in clause 3 of the Bill,

after sub-clause (a), the follow-
ing new sub-clause be inserted
namely:

Sir, 1

‘(aa) In clause (a) of the sec-
ond proviso to sub-section (2; ot
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section 9, for the words ‘“one-
half of the total amount of such
taxes or one-eighth” the wcrds
“the total amount of sucn taxe:
or one fcurth” shall be substitu-
ted’”

This is my smendment, Sir.

Mgr. DEPUTY CHAIRMAN: Is the
hon. Minister likely to accept this
amendment?

Surr M. C. SHAH: No, Sir.

Mgr. DEPUTY CHAIRMAN: Amend-
went maved:

“That in clause 3 of the Bill,
after sub-clause (a), the foliowing
new sub-clause be inserted,
namely:-—

*(aa) In clause (a) of the sec-
ond proviso o sub-section (2) of
Section 9, for the words “one half
of the total amount of such taxes
or one-eighth” the words “the
total amount of such taxes or nne
fourth” shall be substituted.’”

The amendment and the clause are
open for discussion.

Mgr. DEPUTY CHAIRMAN: There
1s one amendment in the name of Mr.
Kapoor. Are you moving it, Mr.
Kapoor?

Surt J. R. KAPOOR: As the House
seems to be tired and exbausted and
1t 1s taxing your patience also. 1 do
not wish to move my amendment

Mir. DEPUTY CHAIRMAN: Yes,
Mr. Narayana.
Smrr P. V. NARAYANA: In clause

4 of the Finance Bill, Sir, the Income-
tax Act is sought to be amended
firstly “to give exemption in respect
of a residential house which the owner
is unable to occupy by reason of his
occupation or employment else-
where” This removes a hardship.

There is another great liardshin in

that very section, section 9, Sir, and
it is only to remove that hardship
that I have given notice of this
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amendment and which { have now
moved

Sir, sub-section (1) of section 9 of
the Income-tax Act deals with the
property, its income and the assess-
ment to local taxation by the local
authorities and the allowances and
other things.

Then sub-section (2) of that section
deals with the net income on which
the income-tax is to be levied. Sir.
Here sub-section (2) says, “For the
purposes of this section, the annual
value of any property shall be deem-
ed to be the sum for which the pro-
perty might reasonably be expected
to let from year to year.” Then, Sir,
the second proviso lays down: “Pio-
vided further that where the property
1s 1n the occupation of a tenant and
the taxes levied by any local autho-
rity in respect of the properiy are,
under the law authorising such levy,
payable wholly by the owner or nartly
by the owner and partly by the ten-
ant.” Clause (a) to this proviso is
what is sought to be amended by me.
It says: “one-half of the total amount
of such taxes or one-eighth of the
annual value of the property, which-
ever is less, shall, notwithstandy.:,
anything contained in such law, be
deemed to be the tenant’s liability for
such taxes” and “in determining tfy
annual value of the property with
reference to the rent payable by the
tenant, a deduction shall be made
equal fo that part, if any, of ithe ter-
ant’s liability which is borne by the
owner.”

Sir, if a man possesses a property
and if it was within the limits of a
municipality, he has to pay some
taxes to the municipality for the
amenities provided by the munici-
pality or the local authority and if he
gets Rs. 1,000 he has to pay something
like Rs. 200 fowards taxes. But the
amount of taxes levied by the local
authority should be deducted from
the annual! income of the house and
the net income only should be assess-
ed for this tax. Now under clauses
(a) and (b) of sub-section (2) of
section 9 of the Income Tax Act it is
only a part of the taxes that are now
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allowed to be deducted from the gross
rental or annual income.

Mr. DEPUTY CHAIRMAN: You
-want the whole of those taxes to be
exempted?

SHRI P. V. NARAYANA: Yes, Sir.
The Income Tax authorities have
been assessing tax on the taxes paid
to the local authority. If the net
income has to be calculated, it should
be after deducting all the taxes paid
to the local authorities and it is quite
reasonable that Government should
have accepted my amendment. Not
only they did not accept that but the
Government raised some point of
ordes; and I am thankful to you, Sir,
for having ruled it out. Double taxa-
tlon is worse; but this is a rauca
worse system than double taxation.
If I get any income and if that goes
into my pocket, I can understand that
being taxed by the Income Tax authon-
sities. But if I pay taxes to the local
authorities and if 1 am asked to pay
income tax on the taxes paid to the
local authorities also, it is certainly
worse than double taxation systein,
I have come across a case recently
when the sales tax has been......

MRr. DEPUTY CHAIRMAN: Let us
not go to the Sales Tax.

SHRI P. V. NARAYANA: It was
just an analogy, Sir. Now, Sir, if a
certain person collects a certain tax
as an agent on behalf of a local autho-
rity, it should not be taxed and when
a certain tax has been paid to a local
suthority, that tax sbould not agair
oe taxed. Only the net income should
be taxed.

Also there should be incentive for
some of those peopie who can wmvest
money in the construction of build-
ings and all that and in these days of
scarcity of housing accommeodation, it
is all the more necessary for the Gov-
ernment to rise to the occasion and
give such incentive and attreciion to
people who can invest in buildings.
To some extent that will also solve
this problem. It should be noted that
it is only because of the civic ameni-
ties provided by the Jocal authority
to these houses and buildings that
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such properties fetch high inceres
and naturally only when it fetches a
high income, you can pay high taxes
to the imcome tax authorities. If ro
amenities are provided bv the Munici-
pality and if no taxes are paid to the
Municipality, then the income from
that property would be much less and
the income tax payable would be also
comparatively less. These amenities
provided by the Municipality enable

the owner to realise more rent
on which he pays taxes. After
all both are public receipts—

whether the tax is paid to the Munici-
pality or to the income tax authori-
ties. So it is reasonable that tax paid
to the local authority must be deduct-
ed for the purpose of assessment of
income tax. If it is not reasonable I
wonder what eise would be reason-
able. I would also refer to clause (i)
of sub-section (1) of this very same
section, where for keeping the pro-
perty in good repair about one-sixth
of the annual rent is allowed to the
owner., He may incur more oi less
expenditure for the purpose. but one-
sixth of the total annual rental income
is deducted. If in the case of private
companies the income-tax authorities
allow this concession. why not in the
case of a payment which is made to
a public authority under a stamped
and signed receipt? Why is not such
an allowance made in the latter case?
It is only just and reasonable and I
hope the Finance Minister will kindly
accept my amendment.

Surr M. C. SHAH: Sir, I oppose the
amendment. Municipal taxes are
made up of two parts: tax on pro-
perty for ownership and general ser-
vices, and tax for particular services
to the tenant. It is only if the burden
of tax for particular services which
ought to have been borne by the ten-
ant is borne by the landlord, that he
is entitled to a deduction. There is
no proper bifurcation of the taxes in-
to those which fall ¢n the owner and
those which fall on the tenant. So, if
half the tax which is the tenant's
burden is paid by the landlord, he is
allowed a deduction. One-eighth of
the annual rental is quite proper and
it chould no*t be changed tn one-
fourth.
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MR. DEPUTY CHAIRMAN: In the
hon. Minister’s opinion, the exemp-
tion allowed 1s quite sufficient?

SHrr M C SHAH: Yes, quite suffi-
cient.

Mr DEPUTY CHAIRMAN: I will
put the amendment. The question is:

“That 1n clause 3 of the Bil, after
sub-clause (a) the following new
sub-clause be inserted namely:—

‘(aa) 1n clause (a) of the sec-
ona proviso to sub-section (2; of
section 9, for the words “one half
of the total amount of such taxes
or one-eighth” the words “the
total amount of such taxes or one-
fourth” shall be substituted.””

The motion was negatived.

Mg. DEPUTY CHAIRMAN: The

gquestion is:

“That clause 3 stand part of Bill”

The motion was adopted

Clause 3 was added to the Biil.

Clauses 4, 5, 6, 7, 8 and 9, the First
Schedule, the Second Schedule and
the Third Schedule, clause 1, the Title
and the Enacting Formula were added
to the Bill.

Surr M. C. SHAH: Sir, I move fhat
the Bill be returned.

Mgr. DEPUTY CHAIRMAN:
question is:

The

“That the Bill be returned”
The motion was adopted.

Mr. DEPUTY CHAIRMAN: We
shall now take up clause bv clouse
consideration of the Central Excises
and Salt (Amendment) Bill Thcre
are no amendments of which notice
has been received.

Clause 2, clause 1, the Title and the
Enacting Fermula were added to the
Bill.

[ COUNCIL ]
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SuHrr M. C. SHAH: Sir, I move that
the Bill be returned.

Mgr DEPUTY CHAIRMAN: Motion
moved:

“That the Bill be returuned.”

SHRI S. N. MAZUMDAR (West
Rengal). Sir, the hon. Minister has
not thrown any light on this Bill and
on the remarks which I made in the
course of my speech. I shall there-
fore take the remarks of the hon
Finance Minister, Shr1 C D. Desh-
mukh, made in the other House Sir,
my mam pomnt is that the relief which
15 bemg given to the industry should
reach the labourers. The hon. . in-
ance Minister, Shr1 Deshmukh, ex-
pressed mn the other House that, with
an mmprovement in the situation, he
hoped that all the retrenched labsur-
ers might be taken back.

Sir, the first thing, about which I
want to remind the House and also
the hon Minister for Finance, 1s that
on a previous occasion, on the floor of
this very House, when I raised this
subject of the committee to enquire
about the tea industry, assurances
were given that the privileges already
being enjoyed by the labourers will
not be curtailed. but smce then, n
actual practice, their privileges have
been curtailed and I find that what
the British planters were asking
for the last several years, they have
almost got everything they wanted.
Thev wanted a restriction on the ex-
port quota: they wanted production
to be restricted; they wanted retrench-
ment; they wanted conversion of fod
subsidy into cash: all these things
they have got. And then, Sir, one
day in this verv House. when the
hon the Commerce Minister was ques-
tioned about the assurances given on
the floor of the House. he tried to
wriggle out of that position saving
that Government did not take up any
position regarding the supply of fnod
subsidy. So, Sir. I am very sceptical
about the assurances of the Govern-
ment and I ask now for a categoricat
assurance that this relief will reach
the labourers
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Secondly, Sir, the hon. Finance
Minister, Mr. C. D. Deshmukh, said
i the other House that there has been
an improvement in the situation and
many labourers have been taken back
into employment and others, he hop-
ed, may later be taken back into em-
ployment. I admit, Sir, that some of
ithem may have been re-employed
but that is not the whole pcture.
Those who have been taken back into
employment and those who were mn
employment are subjected to other
cuts and other curtailment of privi-
leges. In most of the gardens they
have regorted to three or four days
work in the week; then wages have
been cut from 25 per cent. to 50 per
cent. and work load has been mcreased
to such an extent that in the majority
of the gardens no worker can finish
his daily task in one day. Then, be-
sides this, there i< retrenchment,
vietimisation and so cn and so forth.
So, Sir, I want a categorical assurance
trom the Government that these
things will be put a stop to and this
relief would reach the labourers.

About the point that the consumers
should not be taxed, I made that point
during the course of my speech. So
1 do not like to dilate on that pomt.

Surr M. C. SHAH: 1 have nothing
to add, Sir. How can I give such an
assurance, Sir? I can only say, Sir,
that every effort will be made to see

e SL.
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that this relief will gqg to the lahoute
ers, a< far as possible, ‘

Mjr. DEPUTY CHAIRMAN: %he

question is:
“That the Bill be returned "
The motion was adopted. «

—

EXTENSION OF SESSION OF THE
COUNCIL

MR. DEPUTY CHAIRMAN:
to make an announcement.

i have

According to present %rogramme,
the Council of States is to adjourn on
8th May. I understand that impor-
tant Government business which still
remains to be transacted during this
session will require an extension of
the present session. It hag accordingly
been decided that the Council should
sit up to the 15th May 1953.

During the extended period, four
days namely, the 11th, 12th, 13th and
:;lth, will also be allotted for Ques-

ons.

MR. DEPUTY CHAIRMAN: The
Council stands adjourned till 3-15
AM. tomorrow.

The Council then adjourn-
ed till a quarter past eight of
the clock on Friday, the 24th
April 1953, o



